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FIOST T ST GATAT
(forsa s
(ST ST AFTHIATAT)
sifaw = IR
¢ faeeil, 6 amTed, 2024
HTAAT | - TST (JAE) - 22/2023
Ry =i 9. T, % & FET 98t ¥ Rataa awieTiesd i (ShE)” F aarar & e
Tl S |
B1.H. 6/23/2023-SSIERC— Tg THI-THT I TATHATEAT ST 9o < arfarf==+, 1975
(R s srferfae oft g7 747 §) i a9a-a97 9% TATHITET HHT 8o R (qrfed aeqel fi Tg=r

I I ITeAZIE [ HT ATHAT 3T SUGUT JAT T (Heaieor) Aawmaetr, 1995 (R smr Faemast ot war
T 2) FT &9 | T@d g

F. AT Y TR

1. Frereer (32aT) yreae forfes (B T ‘srees 37 “|Jie] SERT AT #2737 ) 7 1995 i 396
JTE TAT FeMTAT HHAT [ < sttafaaw, 1975 (5 o ‘st ot gr 137 §) 3T 9894-
T I TATHIET TAT ok <R srfafaaw, 1975 (e smr sfafaas off sgr mam g) &

4924 G1/2024 1)
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THT-A9T 9T TATHLET HAT oF S (qTed T&gall dl TgaTd 3T I el o HT
AFAT T FUOr AT exfqy Rerteor) et 1995 (e s ‘et oft @gr @ 2) +
AET = AN A A 7 e wfgwrT (B2 o Sifesry 27 7 8) F a9ef UF sraad
F foraT 8 s = 59, 17, (R et Hag 397 ofF #°gT 47 8) F 9 & oroqar agt 7 At
“gHTCATRRE® QI (Srd)” (B o wag avg’ a1 ‘e some’ a1 ey Fgr =@
2) F ATATAT & FaTerd IreadredT STi=r it S[EeITd e 7 A e AT T 2l

TTTEERTT o S g0 TEqd TAeq TAHGT 16T & LY 9T A 6 TSI STETeInor §
TR ATEHAAT HEAT 6/23/2023-ST(1EreY faais 29 Fdaw 2023 & @req® | UF Aras( i+
AT ST T 58k qga MA@t & Fa9 5 % 91 afedq AT gF RF Afa=aw 9F & e
Teg S T LEATT T TS qT1h Hag 39T & A o AAAT gl F [FATAd T a& & FHid qree
FT HISET, AT 3T T &7 Faior Bar ST @ T qredrdy ok f UHT 3tea i $it
frmrier &1 97 Tk R #f3 oRmET ST ar 98w ST R OFAT AT FTOFHTT FA F (0
TATT g

IERI

TH ST o Hael | A= Fiord STRAT &7 9T R T 73T 2

. STrereRT o HareTaett & 929 5(5) % SATHTT ST 0l LEAT FA § Tgol aaATT TeAredr
TS 6T ITTH & a H AT § §a3 397 6 arard & gi=d 7|

g,  YIEERT § 95 o9 ¥ Gag 9Eq  AATdl 8 AT IeArdy = A FAT FA g0
AT o TSI ST | fGAT 29 Rrdaw 2023 &1 TH1id U TS GaAT St
EAl

T, STTEERTT o AT § Hag 29T % aTaTd, Ha@ 29T & AT ScATEehi 37 FATaahi, Hag aeg
ST AATAHT /| TATFATSA TAT 7T [Fqag TAFR T e g1 ITAH FAMs T2 AT 6
ATEN = &AT ATTHAAT Hf TF Tra ot O Bags 15w nt ¥ J= e
sttt § Afea g i &1 & S9d gEAr TR w ST S Eerd ATSHEAT g
e = a7 % Hraw s = & o § o7& F#0 #7 sere o 1 o)

. TSR o STAEH o SEIAA 3ier sl Uah Sid Faemae’ & =97 6(3) F Aqar 995 a9

F AT IcaTaent / FATast, Ja ArATawl ST TAEFATSAl oY 9d H 3% AT &l &l
TSt ot

T. A | Ha5 <97 % aTaTH &l IcaTaahi / [HATaant & 9 TT 9 i TedqTae | 6l U T
TH AU F AT WS TS ot T 9 o 39 F AR [ IR AOSTA LEAT
ATE=AT H AT T80T HHT % T TeATae T F7 IcaT T&qd HL hl qAT1g 4|

. RaaE TeE R Fl SR Taae & qr=rad f arrg | 15 &1 & fae Tt & I
TaeT oot feeaforT Siie seaTea Scare AT "t (Fee) afe srferd g, & Jeqa
T AT FFEL (AT T A7

. Raag T F o7 RBaag TFR gRT @1 6 T8 MOAFdr & q2 & q99 §
TSR o THET TEATAST 6 ST S(eT o qaTad & 7 &1 & Hae T&qa e &l
FFET T3 3T om

€. TSR o TEqTIAT o 6 SATTa e THTd Faell SR 7 & o7 faas Teqsml &
e AT fRd TeATad (S oI Semeary Far a7 8) WY STy v o

. TTesT F Fawmast & a9 6(4) F A9 §95 3 § Aot s scorest /
BRIGEIEIRECEIERIRE IR

i AT HHEA TR qrEae forfwes
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Vi.
Vii.

viii.

Xi.
Xii.
Xiii.
Xiv.

XV.

FATAGST HIHEHA YT HUAT oI Hee

AENT ZATST HfHawer g wefeger a1 ferfiee

Fare formars oo Foet forfaes

FTATST aTaTE A F F-HeTeq FaT fofies

T3 fo 2w Fuet ferfaes

fTaT ST 21 wee ot ot

Frovaus giefeam serfordst srear Fue forfes

foreer Ffed Fot ferfaes

fRTa = weRaew (i) @t fftee i Fare e = 7aefiae aameist
FoeT forfies

. I ATTHAAT & I H T 297 & FA=rreia Ioare & Hefertad Ioamasht / Haiast 7
RaaE T8 & T § dS( 07 3T 2l

i.
ii.
iii.
iv.
V.
Vi.
Vii.

viii.

AUTHTE Tie R AT TTLALTS AT2AT a1 ferfiee (A T o uH)
HTUHTE TTATA I3 (o7TS) Foet ferfes (& oms &1 )
FATTHTF FRTHAT ferfHee (3T TF % T )
SrouHTE TdREe AT (THETEi) FuAt e (Srerteaa)
TSR gAThIT S FaeT forfaes (garhie)

FTsher hiehed Ul forffes (e

[\ o . \J : [a N e Nl e N
(HITETT < T " (-‘(IISI‘I) il [MlHcs

z. IS e F2d 2 & fivae = qefaen (ariehn) ., ffies & 9qrg Fwa =

WA SFAist ., ffiee 7 =g %1 {aag 7@r § €7 § Usiigd 47 g, g
TEATAAT T I Aol (AT 1 Irgi ST il TTHAT 6 T Hls AL H T&qT Aal 6T

2l

z. TSR o FETmEet & a9 6(4) F 8T 9T AT FITd gU AT H §a3 a€q &

B IIEEISEIRISEA A RIESIE IR EGIEIER IR SIS

i
ii.
iii.
iv.

V.

STt =T S=drsr

Tief g 24T yTgae forfies
f=aa e SexeHa

A B AT SHTATSIST TT2ae fofies
THIA TTHT ST
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Vi. S UETITES UeUedt

vii.  ft f SRt tafRue seae e
viii. AT TSfEeae WTEae e

ix. hfoear gefaaw yrzae ffiee

X.  TATSRT TEIEE
xi.  duuEeE e ffiee
Xi. o HE TATRE® Geghaa i yrzae faffes

Xiii. ST TETALEA
xiv.  "RE pefaaw urzde fofes
XV.  THUH HHFHT HIATLT
XVi.  TISTEIT TATIREH SISt
xvii.  wATRREEE HTRTET yTgae forffes
At smamas / Taarel § @7 #7 Badg TaERl & &9 | gsiighd 47 g
i e e ffwee (3 o ue)
i. TS Ao gEEe
i, TR
iv. Tl HTRfeT
At Raag Terwrd T Tearaeht #7 3w dal [&3T g Tq ST il Ia7 % I
ferfera srrer s fm 2
i, TR T SEES
i, TEHEE FAAT
ji. T AT
Meforfea #aEat 7 9 a7 @ #i Baag 799 & &7 § Usiigd a7 g 3T T 2F
TeATAAT T I (QAT &, T ST ! AT 6 G [erfed S T&qad (17 2|
i.  Hferar wefeaw yrzae fofies (hfewmm)
i. ST U2 AT (ST
iii. T (EFRAT) @ At grEae forfAes (TA)
iv.  YTSTIE TS Fa AeqhaFa<y THIRUSE (‘9T UH H17 7 17)
v. I e FArT Aeghead THITHuH

HaE 39T ¥ UH Icarahi / Haiast Regie IeAraet #7 3w qgl 41 g a7 = § g4
Tel TFaT €, &7 29 ST | gAY /AT 147 2

RaaE TAHT T AR 6 SRIAAT 39T TATAT o0l g & 15 &7 7 q977 TgHT
F T A dRUT ggia et st feea ot seqa w1 % fore fa=m =@ ot S 24
FFaY, 2023 & g 2 AT | T AT Baag T 7 TEr F I AT yEared
feoa ugfa & oo @R awg Jur F Jiae wfawr #1 wr oot 77 s s @

EERERIE
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.

TEAATE, TTTEHET 7 AT HE&AT 6/23/2023-SS(E1aM &1 30 Feav, 2023 F qreqH
H g = § Tl & T ST TEuT agta # staw =9 T3 81 aiEewr 7 Baas
TAFT HI 30 Fgay 2023 | WeATae! H7 Ica< & & g 30 &A1 &1 797 f=Z3w 3
FATT Fdag TAFRT F L TT TTEHRET T TATAAT T Ica< o % o7 2 AT FT
qHT rA1q 13 f&8av, 2023 TF THT TEMAET 4TI

ol Rreew siw SiSfeemE&us 7 efa srafer siw st=r srafer & forg g a=q & sramat &
HIQAT ST ITASH FIT T AL AT TAT AT TTIEFET AT 98 I gU T 39 X
ST T T3 AT AT Tehed faawor g0y fo=me o 1w )

FART ST o TATSATS ST T srafer (“fawsms”) 01 srder 2022 & 31 AT+ 2023 TF Fi¥
T FAHTT S T ety 3 o 01 3% 2019 - 31 AT 2020, 01 3781 2020 — 31 ATH
2021, 01 3191 2021 — 31 779 2022 =¥ feirams &t srafer onfae 2|

RaaTeet % A9w 6(6) F A Wiy 7 Raag T & 21 74, 2024 F¥ g5 UF
AT a1 & ATEAHT § Hag ST & a1 H AGdh &9 F 9 6= 76 qq Fad &7
e T #ifgs gaars § o = a5 qa i 9 {aag 1Eani 9 "itgs 97 9
T A= o forfad e s I 918 G2 Ay A(Q HIs gf, Teqd HL FT A0
FoFaT TT oM Raes TR § ART o7 faas Teril & A o sy & s
39T T AT FTA THaer AF & 3 =m)

gfq TRd Hwa (PE aRr UAerEdt F21 @1 2) F AT S5 adinT Hardi
(STToudY) i Raamaett & aqag |11 F LT 9% 93 IAN T T&qd AT & AqHT
AT | Ha5 a€q il SCATET AR A THEITT ATH & ST T2 1T 6T 37 g e
T TAT AT ST & T FAT TTee AT o FHAL e e 9ok 93 SN Hl gs efd &l
THTS ¥ o oI q37eq g

T IANT FIET TET GAAT T TS TAAT T ST 3T Hieh 9¢ qeATIH 747 797 8 377
FAATT SATAH ST TR0 § 3T 9% AT 36T 97 2

Hag I F AN Icarehl / FAtast g Jwqa gEAT i A ST AT Aa9T®
THEHAT T FAT T AT AT AT 3T AT TR ST 6 TASAT 39 9¢ 9047 o7 117
2l

gTtereRT 7 fafee Raas Terl g7 TE5qd 9187 & SR 9T T AT AT He1
01/2020 faATs 10 3= 2020 F ATeAHW | [ATRT & F ITFIT ST 9T ITAs FHITIT TAT
7| fEaaE Tl GIT A ST I TEIA o0l T GAAT / S0l ol TaTar 6 a1
FT TATeqaT & Hae 7 S Ay T of

TTTEERT o 26 & 9¢ 91 [Raaa TaHhl 1T T6qd Tt aa 3T Fa9T 9% 394 a186d
FTT AT g ¥ A ST & T g1 qh HIHT aF 9= 63T 2|

Tetaa RaATaet & FI9 16 & AR 36 3= & AT=Hard azd1 1 A1q ada TEaw o
& 23 JATE 2024 F Yehed FaT0T & ATEAT F Tehed (HAT TAT AT AT TTIEHRET FIT
T FHEAT T2 qeaaeft oot av g5 sifaw stt= oo # e famr @ gl

=H ffaH S afoms § 0 Gt Raag Tea g7 A1 e 9% TE5qd i TS i
fRemTaett & R 7 % stasta ITTeeRT<T g7 M= /AT T8 =7 &1 347dT ¢

Tag S & oo grfaer grer fieens F forw sroarg w2 a2 1 omiRE e =
81.06 9T 2|

| e R R | Rk R B K |

ST 3T S&3TT o FHT TIAT TATT FARrET 3ag R 2
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‘3. [AFRTe T IqIE AT F9. T F FA F FYAT FgT & [FANfdd “TAICATI e F
gihgaT” (“AHT) &1 AT vF [AEa 7T T qHieTiie® sareeia] §
IS8 wqifeea ST T@E & A12d1T q07 §1d &, forad @14, TRaiar ST ad, disr
HIT T 7 FIARIE AT g1 I qmteriee® semreeia} g foaw aw afed
571 FITIATHT ZIAT & ST #2317 ST 737 @1 & F47 Zrar &1 [FFRTe7 3917 §
g T 913, d7gew, g7, FELAET AT T, 9T AT I Uefee T FRT
FEET &F F T TFHaT &, ATHT 51

4. I TF SAIEANT TFIT FT TAIEF & 1 AT ST WA F # T 1 @rE # 9Ear
g1 iy v avw Tae ST gl avw qarartees arad #1 (Fled 73T ardl #F
ITHAT FT TIZAT 81 FITETT % (7T 1917 1 HI7GT ST THeT 91T & Tgd 13Fd
33T ST @FaT 81 AFT T3 7 597 FT SFT F FTTT T STTAT &1 597 FATaT, T8
TH Z17 7T G147 ST FFAT &, I T TH 71 1347 577 8, T 375 aIe-a1< faeear
HIT ETT ST TFaAT &1 1917 #1 Tgg@1 Tia97 #1 311 T8 & 1% 3991 F313ar a1
TATEF ATFIAT [F4T ST TFAT 51 ST 7T #1 778 TH IT F3IT TATecF &1
TIE 31T 5T TFar §1 JHg 7% I217 #F37 & a7 TRl a7 T 97 #3717 1
TH / (AT 8T TFHaT &1

5. 21917 TS (THfageeT a1 TidiaT a1 gidiaqiaaeiT SrEamnia 97 3794 & 0%
TIIT) STAFTATZAST ST ITe-F STTIeq $1 TIa173T & J757 1347 717 51 1397
TUT FT IT5T FIT F [0 37F Ulefdee Fie 5T aFa &1 THT a2al % gIreT 7
FSITAT 1T F11EF 10 1 UF [Fega g@er Irea #1 97 aFd1 51 [F9=7E07 377
HTATF FIT 31497 I H 99 337 17 &1 §T113 T SATT-TT 4 3T 01 %
q¥ & [4=7 g1 o5 9/747 719371 97 @977 ST fafire gieideq # 39917 %
ATETH & ST 33T ST GFaT &1 7 T4 4 UF 757 & &9 § TH17 57 5/

6. IUTRT F FAT F TR SrETRT S F ard-arT TAuaT SEnRT g
T & T qicd1FqT 72l ATETRT 217 1 [@397 7 F 3c777 & 798 T q757
TGT AT &1

7. [@Frei7 3918 T ITIIT 712X FI57 ITFIT G711, FIG (T =Sl 2), Fe2T
71891, [@sell FUF, T F ATHIE, [FiFcar FUFIL, ST T TAl, doe HiT
JIRIET I, FelAqX, FAFIRTT T, UFIgeS [%od, e ST qrErsa
FTITIT F1 [FfFEa1, FIaTee sa72ii% FTFII & 151 HIH1, d921T & a7
F1-T1E T&TF S qled @149+ JH1T % JTINT & 397 S7ar g1 21917, a9
HIETHTEFT & qTT-ard I FIT TSGR F Jaod] 5ed § e i 71447
(TIANIFTET FAIRTZE) FT T 7 5T &1

8. ST eI ITTT FT AFATT FIHT o ERE Syfefaa#, 1975 #1 T97 JqqH1 #
Fe2T 3R 9fiH 39095000 % FTIT [#4T ST T&T &1 &Tell+, I8 97 & 1# 1397
FEGHAl F F7T ANF F TgT I ST 39T ST FaT § ST FEiay, AT 7w
SR fitF FaeT diFla® & T ICq17 & 142 I ATeTFET 781 51°

C P T o o e £ ) KU KU e (L L 1 R

feEmd i 3T F "ay o7 Raas vewni g At sy e g

.

T . 7. F AT H AT T & Ao, 797 geaatda Sl & 39 gegardd
ITATET H ®ATANA gl T8 81 AT [So1e il SATeadr ¥ STHAFT AqHAT Hl T 98
TE B T THATHT €T F I+Id SCATET T AL JART FIET IATET Al (a7 ST FHha T gl
TRUTTHETET 53 SEURT STSAEENH STHATFATSAT 20l UET TN T G F7 § T&H Tl g
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T AN FIRT TR TG q&q UH STAFATS Fl FHsl ART & I Al Fdl g S
FefagT & AT g i O Fefae® & J1e U 7 9d 2

FicaaT i ST T = SN & Ay I o §) o, 9 o 29 § 39 ATgah hr
HIT &1 T A1 A g1 SN gelhid Sy FaT forfiee, =i [Er e siw
AT FI 6 o0 7 3900 H (O ATehi 31T [Ar8ad & § JqAlad gl I8 |l e
Far = g o SwdTERdTe S wiafed s €, ¥ 78 Aquie srqfadaren ¥ arRir i
AELTF ST & AT TTod gl &

T o STFFAT 7 T SATIfAhdT ASTART gATRA 21 Fa+1 forfies, == &t samas
ST T & S 98 uw 9 Fuer off e oo swdeT i wET aer SEat i
eI

ST FiT AFF I TR T HIEE I (USHEIRuE” UT) F AN T T wd §
qTFR Tt Sereft Harauiiar 1 Jerar T ST o6 7 I 9 IST 1 IATaT qal
FLAT g1 T UT AT &7 F g AT [A=a1arel g7 af [A=ad gid g e Ji 5. [T,
T AU | HEH FET g1 TAHE qfAwdr ST g Sy FueT forfies, =9 S
T, | ggel g Shemeud gt & fafawtor & forw sfismeos s\ 937 yreq R 8 i o
9T H Ik STATFATAT o I [T fafHaed |l SqAi=d 0 2|

T SANT AT T FA & T =1 9. 07, & AIAT Fo! GTRIT F @ AT 9T
AT {1 =¥l SR % ITH ST+ ST GiaeT §, ST QT SR fif 8, § Fae died
TSI F ST T AT 1 T SART F IATE / IS HETSA, BT FaC AT 6
T 1e0! &9 & (& 2|

AT FATT FLhHFad AU F grar fFar 8 & 39 aaer giefgeade Yom (fig
o) 1 ot fAfAmior sfdar § o Te Ieare F w7 H 92q0 #5177 A W e
I THTT HAT 7 h o dia 39095000 S ofd &1 THIHueTT Ig Sl
Fedt g o afe wfear gy Sfig o2 areaardt e & e £ STt § i T
TATAT FRT SH AMAT (AT & T AT F q9T ST ek § T1 318 6 a7 2l
THAT gl 3T THIE UAMTHUE F e 3har g & g I &1 TrEt & a3y 7 #9509

H FTEY TET S|

T2 ERE SN g U M sy

6.

Emd i IeaTe % AT 7 = N g MEfated Ry e o g

el it Raag wasrd F wfasr g Bt awg #imr F fae fE F oy d@aeh
e feomoft a1 sgerer T 6 € A7 & i weret w18 off sgerer T €

HicHAT, SITAAT, TA% T ARTHATUAT § 95 i [Fd9E TAF 6 & H US(1hd qgl A7
g 3T SATA / TATFAT AT FT Iea¥ Al QAT gl TH T GIET 6 A< gaeft 396
forfera sy 9% farey 1 o= 981 FeAr A1 vl

T AT 4T 11/2018 Bads TEFRT & US{H0 AT = At THAT F
TR G (o0 T ST o Hged Sael ST THRAT 6l AT a1 il qaeT FHedl gl
TH WL, ATS 1S FOAT Zaag T % &9 | Usfigd 7t 2rdl g 3 &7 T a9 H9T7 %
HTaT T9ATaAT FT IcqT Al <ol g af TN 36 HOAT & AU TT T Al a7l THH
qATAT, T FIE BATE TAFRT GSHHT FIAT § T TLATIAT FT Ieq¥ Al T g T IH
AN FT FH Hged (&dT ST

w2 ferfies aamm [fdss qrfesr siw s 9 ®§ /ey fReet 3= =mrers
T g Tl AT T IEFRT gRT I @ i AR gEde § [{gig @i s
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TTRITCH STUEATAl 0 AT ATHAT H T FHIAT SR ST =7 dae § TITEERET FET &I qal
2 ST FRdT 2

TS &l o S § hieddT, STHAT, THH 3T ARTHAAICAT FT Fadg TaF1 Tal
AT =ATRT TRvmEasT Heea, ST, T @i aruwEuET gt B T s
T Al TH HIT F FEH A HL AT AR

T THOHT STEEIST, TAAT HTh (ST 3i¥ TR FIAT 7 ¥94 *l [Faag T8 F =7 &
USiiehd FoRaT § I3 SIETae / ST YAt T Ica¥ dgl (<47 gl

HRAT T Tieweq forfies aam [Afdse yifas, areaieft 7 g9 ok Agr=aenad
AW | AT H9T 9o, ITATE 9o, qaT AT, A =ramfesr ( €iwe) 7 18
THfE T 3 T AraTaes TeATaet F1 Ica< qgl adT g av Ueardt = | 9g =T A UE
AITAF o &T § AT A1 HT T T 2

THA I TTEEIS, VAT HTh(HT T UHEFT FIAT Hl AAZAN SATATAF / TATFAT
HTET SITET ATRT ST SATITE TAAT HEAT 11/2018 F ST T gIT o0 T STeRre Fr
FH Hgod [T ST AUl

FICHAT 3T THIT TITHE SSEIST 7 Tg I 6 (70 I ATl qaedl e GoAAT Al &f
g T I GIT SITeud U< FT AT 6AT T gl 39 THhIX I8 qeATd dgi ohar ST
THAT g T T STemue U o ArATd Gl It 16T 981 8 AT A1 S T8 AT A TR
T AT H SAT0H 61 Hls 7 gl

JIAT |9, ST, ST ST FHIAT TURIST & G 6 AIaT agi § [Iifaa fes/<ee
o T wete Tree w0 STl & gataa qreaardt = # AT 17 S 2020 F sifaw
ST OO § TSR F T8 S n ohf o & ST 37 qeariaa Jai AT ST 956t g & #41
ITATE AT TRt HIT T ATg2 @ A AU AT T g 7 39 318 THE W A8 el
@Y ST 9T gl

ST 3fT TR Tifordd SEEdST F SHemeus UT F FIE aaA el e yam a2t fFu
g 3T T8 AT ST gT0TTcH Ay AT g T |e] ST SHeud I &1 ScaTad Jal
T TZT 3| SHAUH U F ATHT a0l 9T SreTa SAqasi & a9 & (o0 e g &
S0 I o AT AT Tk AT § TTEALTT ¢[eeh il Ta=dT T TqHT Giord HLAT

L

Streeue et Sffaw Ieare § O FoR07 it ITRIAT 7 /AT 0 S 3T 19T F2 & o
T Aferd AT E IAE gl A "HE T Y H@ar 9% AR AT g 3T gdqr o9,
Tt fRgial, AT AT, THEHE AT ST Aden’T wTOFHTEE wdT gl
SHeTRuE ® =gAad 20 Tiaod T =FH0 qrRil arer a9 Icarai &1 yeenor, i,
TSI, AR, SATITT 3T FErawor oo g1 =a% q4: Fhhd 13T & T9Y 97 & JHI,
ATHTAT @1, AT AT TATELT JHHATU ST TS Srase & o ey off
gt g1 78 ATF U9 IS § A Th0T AT AT TATIT <@ JTAT FOadl a7 2=
STATET % ICATE H Icavarl |AIHTST, TATELUE ST TEI=H ThATel § qgraar wedr
2| STrseue 7 Ao T9TE ATST Rl AT qEH AT F {70 T AT ITAH FIAT 8
qTeh I YTeq ATHRIET % AT § TaT91 &l SATed haT ST 96, g g@ar | 3T
TR TTEETTAT TS ST Teh 3 STHATFATSN Fl AgaT SATARTLT &F ST Toh| SASMTUE &7 e
ITATET § [ FATehd ATHIUT o TART HI TETET A 386 ICATEA F gId a1l THATT %l HF AT
THTST FEAT Bl TH TR ST U Uk AT THEAT A1 g 3T AT T el (A faer
FTAT s ATeT IR U< 51 g1 Tg TATAT T § JA T | A: A0hd AUAT / F= sl
AT T =TT ATAT AT TF THUE 2
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<.

FICHAT 3T THIT TTHT SSELIS o T FLAT & [T Fls A1 Aol [9AT § 1o J4e SN
FT SHUE U2 FT g & forw A€ T T o7 ST =J¥e] SRRT FoqaT i TF &
UH U T MY Aal H TIATI T IUANT HI AT 0l TG T GG aeq 6 ST I
F sreT fafAfase we amaT S sfie 9T T8l gan 2

STTEERTT st Ag &7 ToRaT 8 7o o ST & T /T Torelt STameraT / STTeT o =] SeART
F ure gt & T fEforse I @ s R 2 o aieg 3= vy faferee I iy s
T H AT TE1 LT 2 AT I UH AST T T FLA § AT AT TS B

Tfe Sfremeug 32 % forw U9 I &1 FrE ahdr AfReee aar 59T & i sraese e
TAT g T 38 TOHETET TTeALdT 8o i Ta=AT gRiT| AT 8o ISR SAATT &
T g TATIT Tel L qohal & o FAT ATIAT Sdg Strameus Ie 81 7t arfesrT ger
F1E Tt fafgem fafge 7t fF w2

TIM &, ST, SAHET S FHIAT TRTST F Gl & AT4GT 981 F [Aifa fes/mes
oot et e Tree w6 IcaTe & eterd qrearedt = 7 fa9i 17 59 2020 F sifaw st
TROTH # ISR F Fdar @t I=T &7 / A7 IR qTSH 3T H aTaT TaT AL
T AEE T AT 9 T2 FaTha gam o1 & U8 F1< o9t |ifde T A7 Tl da< Tal
&, ST UH IcITE TR [ ST L 2l

Y ST ZIT IATIRA ST F=T TS Hag a%q AT AT S, 07, | AT S I
FATCH® ®F H TAEATIAT AT T FATAH STANT F FEOT a1 F Tdeqma+11T 2l
AT T9e Wieaew forffee a9 i g areaadt i 993 9o qgraemed
A §  Hiede 7 I8 G Al off & 79 % IE & HauT T / IS H a7 7@ 6l
T T ATATT 8, gl AATAd IcaTg Faaeft IcaTe F ATIOSaF: Taeqdl qg! Hedl af i
ZAToIT S8 AT & L] I &I TS &fd T2l gl ashat 2l

oy ey forfiee aam fAfde nfgwrd ama & fieee 7 =g q@qie & 0 &
sftawdl F a7 g #3 F U F12 q91e7 [ TEAre areRit T8l T qa @ g 6 e
frfaaTaTst g SoaTfad SaTe AR # Fattaa aeq ¥ [T 9T S=giq Fad Ig Fgl 4 4
F-TT U | HITEE F ARl il TATeAl hl 77 F (AT

FoTAT AT forfiee g At arfesr amer & dieee 9 Bty 3= =
ATHRIE FATAT ST g AT g 1o A SAETAd I qTied HiAal 9% ¥ 9 73 SN 1T
AT 31T T I /T I o T 5

THE AT, TuauH iy forfies aam Afds wiesrd amer § aedT #ieee
T 7 T=7 AT & [uracar # a7 #7799 A T2l g & Arnad 3 S 3 S
qHTT €0 ol 2l

FCHAT 3T TS TITHE TSRS o gAdTs & 99A7q ot et § ggat e
STTEIUH U F a1 § Tg FATAT gl HioadT T T TIerTd SISt F =i oI, 07, |
TATRIT F Felg ] F SR TSt % T SAATAT T FIS AT 71 (397 2

FeaaT 2019 TF FIHT T & 93 AN H Hag a6 @R g1 a7 TI70, Foqar 1
T S I, AT T FTHI AAT [ FL (QAT) FoaqaT 7 78 SN FIT hioadqT FHl
A AT e g awg AT IS F AW A FAT FE Oy AT AN ALIRAT F FIeA TS w
FILOT A ST, 07, § g a&q Hl HH qed HAd gl

T SN GIT IATIRA 41 I AATSA AT & (o0 I qgl gl T I0aT aread |
TAT g1 EH AR F TheATehr Qe & I AT FrE [=A900 ATY F Hae § Ut Fis gaer
Tl & S "iaTse Fa¥ % Icq1ad & (o0 duferd gr i 5| = 3= grn anqfd agt
FohaT ST &aRaT 811 S SRIRT GIXT ScaTiad 3 i il T S JIETed ScITad & forw
T T2 IULFT ¢ aAEdT | H SN FRT AIG 61 T2 S FT dga¥ qIael 234,




10

THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]

TEER T TRETNAT &, T8 7 A & R0 STAFITSA § = 5. 797, 7 F77av #r
AT foraT {1 el ST g7 o o 10 i & AiaTed Fa7 a9 § Fafag s 9

TART Foh3T STaT 81 HETEd a7 a9 & o0 arqid fhu U Sdig &t 90 67 Jqa
STATFITAT 5 sHTL T IANT G T 017 T E)

Y SN T A o0 0 St &7 IorEar F 999 § 077 faag vedsned g e
T ALY ATHTT 3 ATeme o € | FReT off smamaes / weierar 3 78 9= 78t g
o = ST gWT AT AT T A e o7 ST 39 o U SF @EnT A1
STHATEFAT LA T g AqHIRT AG! AT WIS Fa< AT [ & I & o0 dg %
AATTH / TATFATSA F T M 6 o7 Fre gireror Rue 78 & § & =g = g
AT IATE ATILHT g1 T AT 6 T H FHeAar a1 7A18r F A IaT A Fordr
2 T @ srgfer vt & form 2

T SART UF TSI FHIA FT GeqT § e qa & arge 3ot #§ o dfryg f[evor
T2 g1 foelt agaredta v & foro fafse qort & ffamior giever wofua s aa 999
el BIAT AT IHHT ICATE ATALTSH HIAHT il oracdl § TTaeaet qg1 il I8 FATaT, T
STUNT 7 AT H IeATIad S il 3= 39T &l AT [Faia BT g1 91a a1 9d & a1ge
S TRt oft ST F e ST T A e Sfey i e F dey § w
e TRl ISTAT 2

SITHAT T = SN % UF S F a5 9% GGl g 3 SITHAT o U F1E 979 qal adre
§ T =] ST ZIRT STl I[ureredr oY I IAehl ST&Id & (o0 IT=d qgl gl ST gIeT
Fae Ag AT o =T ST AT UEcAT 394 A1F & A&7 Aol g [orHaHT s qre7 Tgl
T 72T 8, 9% AtereRTy iy o= A A Arfgul

Tg UF TA1Aq Hgia g & T Seare I & IRl & 3@ & a1ge &3 & forg puraer
FIT ATIGE Al gl TIAFRNET 0 Tg & TehaT g & =3 S=ART gRT rgiad 3carg =l
FEAT UrEedT F T arer % e u¥ IoArE YT HT HS ATaS 7 =247 A7)

e ATaaAt # 9 S2RT GRT AT Al T5 Hag aeq il q(IT UrEcdl qael T2
% T F T H IATE THIT 1 AT8L T@ 3T/ AT A § AT 6 T1ed il &HT FLed
F foru If=ra 7 9rET 3T om
& AT agf ¥ AT oo gItsel H Srewe qar At offer 7 fie F smmar &
HaATad qreadt S - faA® 19 Sy 2021

i. HITAT MRS, T ST BT & Soaeieddsse ©id & Aardi o gated
et ST — 27 JATs 2022

ii. = S, F qA % AT agf § [Aifaa @ene e A a- | "ated
T ST - Sifqw St o i 29 fdew 2023

TH T & dag H T Ay F Ioaad & oI =ie] SN A1 S, . F FoAr qIEIT A A
FIAT &, T AN o TgA &l TTEFHET ] 37 A—ATAT T Tohed 64T g FIA@T § I ufera
Tei g T Forelt IoaTae a¥ rea<rdt e 6 I 2 ATl W § 9 (AFatar g4 SN &
I ICATE o ToIT HI 5. 7. F Fod [ GTHAT 6 AT & 947 A0

TSR IRT T T qaad] S=l § A9 S, T, F AT 9T el e AR AT A0
FIA AT AT AT H SART A S, T, F Foodl GIAAT HT AATTH ST AT TH A=A

THE 3ISTEI0T 36 T &

= ST, 1. F A AT AT F AT S|l ST AT AT TR H TR g1 AT WA AT

=@ T / AT FAT AT AT I 64T 90 / SI0gFq JHEE T AT (S[EAH AT




[¢TRT |—@ue 1] T T TSI © T 11

10.

11.

12.

Aqled) THHT AT TH T8 i€ 16 39 & T8 &l % ATl | "qaterd e’ =
sifaw sTr= aRome fR|i® 1 steFgaw 2017 — T sdd ST 2@ & IcAed & (o Fodt
ATRAT 7, T A SURT FIT F0T 5. 0T, | AT 6T T3

i. T . T, F A F FIAT Fgf F RATad werrawefie F qrarat 7 gatd areardt
ST= sifqw = afoms &1 29 AT, 2022 - wAREHdE F Sored #§ TgE
qrefifamTeeteie ==t araRft 1 =N St.aror, & swenfaa BT T 2

ii. T S T AT A AT AL AT TFA AT 09 AT AT AT ITLFT qAEee F
ATAF =T F AT quia: FITT gF AT Fal, F ATATAT o Hafdd qrearet = — sifaq
ST AR 22 72, 2014- F=dt Gt S fefiawe awe, weasefie, S ofet et
FT TTAT HA T FISIA o ITATE o [oIT HI ST, T, & ATATT 3T 197 2

iv. ST S TN % A 6 AT gl ° MATad U HAaT WIEd § Hated qrea gl S -
sifaw str=r oo a7 10 979, 2017 Tegaaaw wed & Icqed | YIFT B ©iF
T B ST FIET A ST, 0T, | ST T 13T 4|

V. T S A, AT, FIRAT TORTST, &, JTS(A AT ST & G & a7 aai §
Aaifaa s 31 4% o € F gie Uog Fole Icaral qaefl e = - 3w s+
gforme a9 10 a8 2017 — AT AT I AATT 5 gle Uog AT & (o0 ST&<T He
T T ATATT A ST, 0T, ST, SSTITEET & 36T 73T 2m)

it gIRT St

TTTEreRTT ATe a8 o T & I & Fae § i |l SAqIre =3 SN 6 AT 6 A
9T o TRATAA T ATE F TTrerahTT g7 Sacq 15 AT 6 a9 a7 & Faw 981 a3 & w@m
TEETE, TITEFIET 7 30 sFga¥ 2023 Fit AT H&AT-H1. §. 6/23/2023-SISA 117 g T 6

ECIECRARER R A T
AT, TTTEFTET F TR ST & qae | Tt 92 &1 (47 ¢ i Rafre # Iqereg d9q =1 *
ATLTT I IThT ST T Bl

TS T AT Al F2d ¢ T el FiT samash I7 SIar 97 TEIHue F q97e7 digd 74
SRINT ZTRT IcATad aq il UracdT § FHT Gl ST T % Tl Hg Al (03T gl THH AATaT,
T F AL 9T T IS ATl Rt off i sraTass / I AT THIRULE T 394 g R
TU Hag TE & AATAT F A&7 3T Hag a€q & AT / TAFAT % &9 § Il (e F g9 §
TEATAT T Tl Ica< Aol (AT gl AAT-3TERT FHAAAT o6 Thell SATTH AT TATFAT TATAAT o6 I
& AT | AT =6 qeaTa9 | 9w g T F47 F areaq § "9ag aeq & Argraeh / T 8 3
Hag 34 ¥ [Gaas T8&1 g TIHET 9l F7d & (6 2018 #iT 11 F a1 TeATae! & Ica< Aal
T AT ATATART / TATFATAT G TR0 T ST T 7 Hged [adT ST AT 0

AT AIET 6T AR H TSI HIATSA Fa¥ ehaad THITHULE g7 0 0 G0 & G § 50
Heg e HIAT AATAF A TATFAT 8, TTEHT A1 Fd ¢ 1o I (HAT HT qG&T 7 5 €9 T
TEATH Al T § ST HEE F AT AT TATFAT TRt A Icaw off 98t AT 81 T\ T
sTierRTY oft Hag aeq F AATaE / YAET f UF THIRUE Y UF Faag e kw7 §
TSTohie HaTsd Fad HeqthaFaY THIEUL T FATI Fid H {9 g

TR 7g T A7 FTd ¢ 1o 93 SART T Tacd AT Ig 97T g 7o A § JAaar saaeh
o Hag a5q @G 18 2| AAH F Ig | Faqrdr g o qurecar daet anearst & o sareaanst &
AT FTLT ST T TS Helg A€ T STESTHTT FLA T IS T2AT T8l g5 2

Tt o SHUE I | Gafad Sqere & qae § Vel MErgan de F3d &




12

THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]

13.

14.

vi

Vii.

UH ATATAF T TATFAT g i+ 7g 24T 6T g 13 F Stemeos Y91 o 97 e awq &l
AT FLd &, 7 SATATAH / TATFAT TLATAAT T Iea< Agl (<AT g AT Tg T o ToIw &q1e7y
TEIT Aal RAT 8 T Semus s oo IcqTe U g et Senr asweThr i Aifaw
fareroaTd 81

UH ATATAF T TATFAT g i+ 7g 24T T g 13 F Semeos Y91 o 97 e avq &l
AATT A 8, 7 dTgC T SH ATl UH IcATE il dehe 1ol (Aeerd dal QU &1 Tt
Ao o sraTar | IUTE T AT T % 39 aTd UX A= AT §99 81 2

ATITART AT TATFATSA & TLATAAT o I o AT H TTIEHLT g TATIT el H THHA
g T Sftemrus ywmore af2d deg v F7 I9F FIRT ATATT Al 3T TAT g1 S0 T T8
T Fearfod 7t 21 @ar g o Far Sfremeus ywmoe a2 99 awq & T30 deeft 39
FTAT AT § AT I 3 FAT ° AT | SHIeus SHI qigd Hag aeq i s AW 2
TSR T6 I o FcaTaa § S swe g o Siiemus Yo 9i2q A §a9g aeq &7
Ik g1 AT 1 T e F Ioarad H AN g 2|

gt I F el [T ITITE TR T 918 1@ % wad a9l (A= (3T ST 9T g
ST Tg T gIaT g o dTge T@d il AT (AT TIT ITATEA Tl &9 F ST g, Ieehl
fafarse SifTw YT 2 S = 32T 3T IeaTiad AT & a1 Taeqma= 17 981 3

g T e FAT /0 g & = 32 gy qel ARG s v s& iy srarha
TIA RIS ool T Td H¥e SN 1T ST & AT | J1gY 1@l 47 g1 T AN o
FTET TRAT § T ST o T 317 YT 39 31T ScaTied gid gl

A IR =6 oy &7 &dqTd Fd g (o6 STSud I i TIgHT & T F d7ge @
FT FIE =T T5l gl

TH T09 F G99 § o T SAURT IATST Hag Teq HIATSA Fa< & (o7 ITFT qgl & 1% TTIerhTr
AR e wea & &

g FTET FIA AT ATATAS 3T TATFAT o6 T IART T IATRT TG a8 AT FaL
% ICATEA o o0 IULFT qel &, AATAT [ TATHAT TLATAAT T Ica< T&qd el Hd gl I
STTErRTT 3ok BIXT STATIAT el aeq 3T 3 &1 ol TAdT o AT I ST qgl HY bl
2l

ATATTHT ST TATFTAT 7 T TH I I Aol 690G FLA % [0 Fle a1 AT 921 & g &
B SENT g7 IcaTlad 2191 IS T3 Fa¥ IcqTad & [0 ITLFT ol 2l

T UM F T T & forw ff =71 &7 ¢ o 396 1T Ieariad g Jamsd ®a< &
ITATET H TIFT gl g SlI¥ HIATed A< [A=aiarat gT SIRT 6T 747 g1 S ofs &
9w IT A7 qTFATDT AT % 41 F Fae H ULl e AT qgl &t T5 8 S qarsd
FAT F IATE o forw S7uferd g o fore =ve] ST g emfda Jai T ST 9t

g AT FTe FAT 99q g T T SN gRT Agi A 378 T S Adrg sremia
TS AT A1 T3 ¥ IR g7 Tt & I & S1gT T@T T47 g1 ave S
HEIERIERERRIR K G B EARECC E AR RIS R T A

. ARy @rg Ao fevrerar € & Ararser waw & o s dag awq o gt +
T | ATEY T@ il &5 T&d gl gl

T IS T T BT | A18Y W@ Hih ga5 aeq ST TgET I H FHE THA0H HE
39095000 ST ATATIAT T STTAT €, F Harer § TTEwT 71 F2d & 6 qead? e TRt
& foawor & S 9% AT SA79T g AT UHUH FIS HAd dihiad aid gl aqHT JrHer H§ FRET




[¢TRT |—@ue 1] T T TSI © T 13

15.

16.

17.

TR (&) 81 g Ioe frgeft 1 Bear a8t § i zatou fig ¥R i fregeft F aae
T T 1@ il Fils =T 751 2

HHTT T % Hae | [Aaararedt & (=579 2(7) & [HeArqam == g

“THIT Feq~ T ULl T8 FTHIT & ST 9T § G127 3 FI T & Jqd Teq F T4 JF77
& THET T GHIT & S9aT UH1 787 % 7 517 9¢ 57 Feg J11% T217 T4 TH5T T THIET
TET & g TTATE 1T FEGA F FATIF Tger [FATATT TEAT B

Rare # =T 0% fF= F3 & a78 I T6q1d #37d § [ HaAmEd & a9 2(9) F 3L 37
3 3 $fiaY T SEUNRT GRT I(RA I8 HaG 4 F AATAq F=redi= Ieame & q8917 a%q ©
T T AITAH T T F FOwarst, F i TI0, 31 AAeed, Heg e, &aer &
o o aEqet & w afeeer it P | qEd g1 T AT aEwAThT ST AToreTd w9 &
eI+ 1T g

O FerraT, ATy w1 fewd g o et =€ & S| 30 e 2023 Y qEAT gy S
=TT AfA=T H A2 B3 T s et B wm = =gt f O e G T 2

‘3. “[AFTeTdlT IeqE HIT T AU F FT # FIGT dgT & [AFidd qHICAriee
qrANgRdT” ("N 81 ETNT TF [FaerT #1 G737 T TATCATNCCT TATCRTHT &
ISred weTiec® ST Tae # SR O 517 &, I5ed @14, qRa<rar e de, s
HIT T FT FIGRIE AT &1 217 JHTariee® sareeia? g fad s aied
571 FITIATHT ZIAT & ST #2317 ST 777 @1 & F47 giar &1 [F9Rre7 3977 §
g T 3%, deged, 7 STAET IT T TT AT I Tl FIRT
FIANET &T F T AT 5, ATHT 51

4. 21917 TF SIZTNT THT FT T1ee & ST TR ST TAIecd & d19 #1 @15 1 qedr
g1 T 0F 7% TEE T T TTE JHICATIECF GTHAT F1 [[Flegd #¢7 ardl 73
IfHIT FT TIZAT 81 FITET & (77 3917 1 JT-7aT 1T THfed 91T & Tgd 13Fd
[33T ST %A1 81 @137 &17 & 5797 § ST H G779 3 ST &1 397 FATaT, 56
TH Z17 9T G147 ST GFAT &, JIT T TH 41 [F47 577 8, T g a1 fAeear
HIT ETeIT ST TFAT 81 21917 #1 TJgHET TITHT 1 3511 T8 & 13 397971 F317ar
TATEF ATFIAT [FAT ST TFAT 51 ST T #1 T2g TH IT F3IT TATecF &1
TIE F3IT g1 GFar &1 1T 7= 217 FI7 # [eq Gl a1 7 97 #3717 a1

TH / (AT 8T TFHaT &1

5. 21917 TIAIST (THfageeT a1 i1y a1 TidiaqiaaeiT SrEania 97 394 § 0%
TII) STAATATZAST ST ITE-F7 STTIeH F1 FIa1739T & J757 1347 7177 51 397
TUT F1 ITT FI7 & [0 578 TIS1eeqT FI8 57 % &1 T4 aal & Gai97 &
FIITAT ST TIEF U #1 OF [Feqga F@GT G757 1 5T THAT 51 [F9R7TE 17 3777
HTATF FIT 31497 T F 99 33T 77 &1 §T1 3 T STTT-TT 4 3T 07 %
Y 7 47 g1 fSi7g /73T 7r93st 9 [AI79r 7 Afoe uleleew # 37IT #
HTETH & ST 337 ST T%aT &1 T T4 4 UF 757 & &9 § TH717 357 5/

6. ITET # FTAT F Tiiagee? SreTiRa g # arq-ard gidiveT sramiRa Ay
ITIHT & ST TAFIIAFEIT ATEITRT ST #1397 &T & 3777 7 72 & 157
TG AT &1

7. AFRTEAT 3717 FT FTIIT 127 ATg7 TTFI G771, HI0 (79 55T 27), #1227
71891, f@eell FUF, T F ATHIA, [FiFcar FUFIL, ST T TAl, doe T
JIETET FEN, FIIATT, FAFARTT VS, UFIEST [dew, iz ST gErET
FTITIT #F1 [FfFEar, FIareer sa72lia% FUFCIT # 1537 JTHA1, d9217 & [T
F1-TIE T&TF S TlRd @149+ JHT # FFIINT 7 397 S7ar g1 21917, a9




14

THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]

7.1
18.

.2
19.

AT F F AT ATAT FIX TTAIR F deedl [@ed § e s fididr
(TIANETTET FAIRTEE) FT &7 7 5T &1

8. ST SEf1T ITqTT FT AETT FIHT o ER% a4, 1975 #1 T97 IqqH1 #
FeH 2R A19F 39095000 F FTIT 34T T 75T &1 gTetif+, 98 497 & [# 397
TGS T FT A9 F TET HT HFTT FAT 5T TEAT § HY sy, dHT o
ERE ofTT% Faer aiFias & ST I91T % FTI2 T2 ATETFRT 781 51

TR ST 3T ST S Sah Rufa
= fRdeag Terery g1 6T U sy
T AN 3T ITeht ol "oy | o7 {aag seral g Mwaforted sy o 7o 8

. RwTaett 1 {99 2() T8 TaemT F3aT g 6 Scarasd ST AAmas g a1 Faias / s
H HATHT &, T SN a0l TICATT & FTg< T ST

q. T SN Flawel (FTwi) forfies it us gafaa FueT g 3w a8 & 7 20T 7 a+t
TRt § HETad FAAT A7 AT7 Aot addT gl

. HISART g Edi Fuet orfiee & a9 ITese a1 & Aqa o9 SN 7 ***
THET ST T AT AT § ST dTeires 6 09 Foef a1 13 Tiaerd {ear g1 o
N A AL F a1 o Fa5 TG 1 AATT ST TE@T 2

. MR ITAR T4 & &0 y=m@a afwar Fa9 qRas F =T 4.9.20 (v) F 99
TSR GTRT o] ST GTET Hag a€q & ATl o T2 & Sae § ST (AT ST
H e fAforse Hasf <=7 g

R ST g7 f3hT 1T sy
T ST T AT 3T I R4 o Hae § = SANT o Heferiad sqere &+ 2

ED Frereer (3=2aT) wrzae forffes 1 afa srater % I\ Ad | G993 a6 FT THAT 3TeF
g 3T AT # 995 a& A7 100 TII9ra Ica1ae F2ar 2

g, A SUNT A AT S AL H ST AT X G 29 H AT qAterd A 7 ST 9w
T ST T 81 e ST F T Sl & o7 s ) arentors wi T ORT w e
& forw =09 ST, 797, & FrgEft 7 AT AT g1 feirens & S o9 SN gRT A1 S,
T, | Hag qEQ A AATT (i) ST S, T F AT (i) AT AT 900 | AT AT (i)
ATCATT HIRT % "aer 0-0.15 Tiaerd i 357 7 2

. W@?ﬁrﬁﬁmﬁﬁwﬁ%‘%waﬁaﬁmﬁ%&ﬁm/ﬁﬁﬁmmwﬁﬁm
& SATATAF | HaTad g IT ST T3 F& FT AATT FAT § S99 Hated g < =a7 2(@) F
wﬁrwaﬁqm%ﬁﬁaﬁww Tel & 3T THT ST FIGAT ST SATCAF HThl
X 3= F7d gU ATETETe e 9% T ST gl

. A9 AT & TANT & q9T TR gy o= a=at sie aRkfEafaat &1 12
TTTERTET ETRT T TS o1 STl # Al a1 197 g1 IR § o 99 e 67 g % Fao
Hag 297 | Ioaresw / ATas & 979 5 IAEF FT A UH IcqTEH il T SANT %0l
TfATIT | ATET ARl BT

<. T T, L., JT G, FT, Z7, TFEATT, T AT AR, F G & 7947 TgT &
fAaffaa gieroer = smaral & gafera e s= & sifaw s= afvome fieis 17 s
2012 # wTieraRTt « GG r ot fF BRET sramas a1 [aias & e 23 ScaTes & qae
H AT THT et ITaTa® FIT AMATd &1 hael a2F UH IcATae il J3e SN & 1AL T AT




[¢TRT |—@ue 1] T T TSI © T 15

FA & T sroateq g1 Wi F T fFasw AN FAT a9 E g qrh =\ ard #
FEqiaTs fRgieor g1 & Fm #1273 Icaras UHT Rafa # =¥ SN 71 S &7 97 a1
T THAT SATT| AT F Tg AT 91471 ¢ o aqaa vt Mawmastt Afase arfeesT
T T T ITUTEE AT AN SN F Ik AT [ F qIgT AR FA AT g F
AT § q2a7 daeft ot &1 feeerrfeenT 397 ST Tt 2

T AT T T, I F7, 0, T, 3 S qUAT, % g % 94T 757 @ [A9faT
FIST Tor % AATAl | Hated qreqaardl = AT ffiee o 9rhd &7 qua & 0F
Tetaa 3aares / Fatas st Hiew Jft faees am e 9 =0 qreawred 9= ° 18
SRR T AT o e ScaTEs AT forfuee T |/ & "atea At scmes / Famas
g T aa § Fo1 smarat £ gore 7 sifeew 92t o "@etea Gt sorew / fataw
Hag ICIE AT UF T [ATah dgi aT| T SCATEHl AT offHee 3T |/ehd #7127
ST ITTHE &7 & 73 I¢ATE T A7 ¥ 7 3 oo "ataq Fesht somes / Fatas &
AT a¥q ¥ SATIR 9T | 39 Y1 AT forffes o /e & Haemaet & it ar
EECEEDINRICIRRIRIT

T IR F =9 S, T, Y TS F g9 % oqar agt ¥ Aaifaa e weae
TRIEAT & AATAT & HTAT Treardl S | fadiw 17 7 2010 F 7o sifaw = 7o
H Twel fgidl #7 FqmET | 39 " § A SR Ui ITeE fEeis fofes
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TR HEATerd T SN I I =] SN T TAT AT T 3T 797 2(7) F siqviq =7
I T TIRATIT | qTEL AGH AT 47 AT
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T. SIS gATRIA A ot forfiee 7 amar fram 8 & s sermr 9 uwdt dag awg
T AT AT &, T ATH I Hl Hal adr & (o7 THF sH 1L AT AATT Ahe Teqd Tal
T 21 98 soTee g & AT geree S st forffes 7 U8 e atas 4T
AT AfAse sfihe F7 TTed )| 3] SART A7 Aq0g g & ST garwe ddig
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ATt f T Fed g TR smawsw 9 Frawer (@) e & o uwnd "dag avq #7 arara
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g T AN T TIIHT F AATT % I 'l Tgl HG Tl FaT gl THH TATAT, SIS(t Heeq
ARST T AT F9TaT & T o 2T 7 Fodt AriT o7 o= ¥ St &7 =0+ 579, 07, 3%
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F. Foreft ot Fareft Terhme STt & a2 o7 st Seares / Matas & g9y #i1 g
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Tt 3 T ITATEF o & H IHh SAAGIE 3T SAFETT Fl TATIAT A5l (4T 5
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FT S 7 S T A1q i GWTEAT ¢ T ATS qTeAredl ST HISE el aid & af Aed &l
Rt & sire sfaes gf gri

THT THIT THF AATAT, T 3@ ST FohaT g T g it s 7 fara f&afwt 2019-20
H 100 gaFi® & FAT GEHe qrerems § 226 TAHE (95 gl T8 gl AT, ITh0 =3
faferat & Faer 2019-20 & Faer 100 i fog & fevars § 143 g=ais &y i 3fx
g el

AESA® SHF H 39eed AT & AqHT Ig <@l T g & garwe &t ewar 80,000
THET § ST Ha5 a€q ol AT HIRT o =1 AT | AT | 39 T I T2 ¢ T =7 arq
FT FqTEAT § T AT ITeqwredt IU a6 981 U ST v 9ea w1 =Erar § S atew
i Ef

TR ST ST
fAwTaett & srqare-11 = 977 (vii) § Fergem amaym 8

(vii)

(7)

(@)

()

(%)

FTETIAF &T1d 1 ST FT [FE1TT T2FT G SAETRT T S T 13 19, [F3r67¢ Fe977
IT IT FHIFFT T3 TRITIIGIT & TRad o7 Udl fegfa 3cae gidt & fo7d qie7 &
gfa grfl, w78 &7 & fa@7 FIe0 ST awad] gi7 950 aredla® afd # gas #
FIQEIT # GFT F [FET F3a THT [A28 JIEGFRT 577 JIdl 3 GrI-ard Ud FIF 77
WTIT & g1 AATal § gia @1 9% &7 Srae SETal 4 99T gia F aHaTqr w7 a#d
faerar gt

fAafa® #1 emar & 94fq g &7 § [79277 99, I7 Jaaad], 997d 3iz o7d @77
IR [AF1T B GIT # [T 577 FTAT #1 FTAEAT F1 777 H 7@ §T FIRANT FT1T
7 g1 [Ra7ar & 731a gig #1 T91a97 F7 G35 [Herar g1
FIT STATT TAT #1971 92 51 35 &, 1974 53 HI9al 9T F1%1 ZTaFT T ZAFRT T471T
TRT ST 274 STTAF STATal #1 T a2 #1 G917 & TIT

I FEG 1 ATTGAT #1 17 %1 57 5T E11"

TSR Ie A g 1o aTeaide &fd % @a< & 6T & (70 JITERET UH FEaw 98 5= 7
T g ST WA H qIied A ATdl H gl At 7, Hag 397 ° e T o947, Tag <97 § &7ar
g, TG T & ATATT AT ol TFT, GG 297 § IcATah! / FATThl * O THET it Frereg=+ 1 |
TSI Al A 8 oF I 93 IART & ATEqTaH &1 6 GaL 6 A6 6 (70 IFq Hhl F
FeTar e o e T off ST T T Bl

R H rTal f iy it st 3 Y qaieq €9 F 98 §U AT B FHrar Qi ar

TR AT F2 & fof =19 5. 01 & sraat # 5,056 vadt fisrams § 13,780 vt & 9y
g 2
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EIRIG] IfAe 2019-20 2020-21 2021-22 RIE K EY
= S, . THE 5,056 7,795 9,773 13,780
GCICE-A 100 154 193 273
"I T Q’Q‘cﬁ >k >k >k >k
GCICE-A 100 141 143 173

97. WIS Ale w2 & o afa STi= srafer & S0 = ST, 07, & ramai # amare gig g2 gl 70
ST T F AATal § 2019-20 H AT # freAvere H 2.5 AT AT AfGF I g2 71 38H SAATan,
ITFArRTEY it ST sharet fYstramrs ek AT 2

98.  WITEHIT Ig T Al #¥d & & Al # gfg # 3T &fq = afd & I 90 § Fhg it 3T T
FThT T2 2

g) fRfas & gwar § o3t o € & Ruem 99, ar sEaad, @iy 3 e skt
Rafa i @ ¥ o = aTRE it STesgar e § @ gU RA T e # qrfeq fatar
# gt giE it FwraEr F1 daa fear gn

99.  =F . T, & IcqTEh! / RATIHT T eq7aqT H A9 . 70T, H 7 HET T FIAT AT g
100. HFAR(T IcqTaeT / RATaah! T &A9qT, AT STANT 3 A Al (=A7q 6w Ferare &

[EERU| D(RES 2020 2021 2022 RIEIE K

e wfwew FaeT ffies

AT Q—qﬁ' *kk *kk *kk *kk
G ICE 100 137 149 149

AT B’q’éﬂjT % *kk *kk *kk *kk
G ICE 100 100 80 81

AT Eﬁ' ﬁ-q-i‘—d- -a—gﬁ- Q—qﬁ' *kk *kk *kk *kk
G IEE-A 100 178 231 261

AT geRIe Sy doeft

frfee

HAT @ﬁ' *kk *kk KKk *kk
G ICE 100 100 100 100

HAT W % *kk *kk KKk *kk
G ICE 100 148 179 184

AT Eh:f ﬁ-q-i—d- ﬁ?ﬁ @ﬁ' *kk *kk *kk *kk
TAas 100 70 195 226
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R gfAe 2020 2021 2022 frefrems

S

AT Q-qﬁ- *kk *kk *kk *kk
THas 100 106 89 88

AT W % *kk *kk *kk *kk
TAas 100 124 111 101

AT Eﬁ' ﬁ-zﬁ?r ﬁ;ﬁ- Q-qﬁ- *kk *kk *kk *kk
THas 100 209 167 170

101.

102.

103.

104.

105.

106.

M)

107.

108.

.5

.5.1

STiersRTY A7 a8 foF fereer &t erar § 2020 & 100 g=ehi foge & fswsms & 149 q=is
fefgett 1 gl g2 2

TTTErERTT FTe FXd & T =19 S, T, H Icaraani / [Fiaeht & a9 qaieq 77 &9 § M2 07
#HAT g TS|t ST 9 &1 Fatq § gfg & fore & S ahar 2|

TTTEaRTT |l F3d & o TR il Aa &f [Aaia @t § 2020 § 100 gaais f&gsn &
AT H 226 AT et il 9T i g2 2

TTTErERT I | A1 Fd ¢ o ITAed FAAT 6 FATHAT A . T[0T, H Teh WRETL IcATaH gAThIA
FT Fag e T Fof SAHAT AT qFT T F FU TRT 77T GG a6 0l o AT T F HI6HT
fer g

T ST, 7. F IR IcATEeR! A FATah! 6F &797aT, Har SUANT A =aia fafwar a8 zard
g T =09 ST, 7. | Ieareant / Raiaent F Hag aeq H IIEA S ST Har § i A g e/
TT 36 ITH Ha5 T A1 GFd =T § I TRT 7T g 37/ I7 Irai+ &fd i+ A9 % I
AT T s At fef gfa i g

TH T TTEEIRT &7 [Aewd g o Raiast & 919 99 427 §9 § [ I J1 UF 6
TITCT AHAT H Flaz g, ST ATLA T SIS | qTied ATl § AT gl ol G9raT 290l gl

AT AT CHT AT T T T B, e S It I b Il a7 FAFR TAE T2 3
Y ST SrATat Y THT S i g @

STTEERTLT e FXd § [ &fd ST (e 6 T Hag 27 1 SATAT 0l Tgd hiAd =9 SN
ot AT &Y fahl FHa & FTRN F7 g1 Tg T SANT & (1T FHIRT TTEF HAT gTEawil oY

FIAHTLT AT THATT I FT TGl gl

T AT G TEIA GAAT o ATHE Hag 9T 6 AT ol Tg o Hi0q | TVSAAE % aA18 T Aarer
F e ete Ferae oS g o w1eor S srfers fma g / =T gar 2|

FTLTHF Tael — AT-3Aqur gy
o FRqag e gTT T T Sy
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109. FUTHS o & a1 H o7 fgaag Tl gr Heafered srere & o 2
. YT SANRT G Fel STHAT &1 A TINT 7T 13T 2
q. A 7T Hged ol HET o T ISANT T THTF TET & ST A ST, 0T, F ATl & AT 2
UH TN B i THCTU S{9F &9 | Hal il STo(1e 90, FAHT F IATal 61 FF T
T FITAE-19 GETHTL T 9T 377fe a1 2

§.5.2 S SN g7 Y T sy
110. =¥ IART 7 FOMHF Fae F a1 7 Afeaferaa sarg o g:

ED Hag AT | AT T § T ATATAT AT SATeRieT [FEAT g1 Hag <90 | AT Hl BT
qv AT T ATITT AT AT FTRT FF ATAT & AT / T I=Aq< FHAT I¥ gl T AT <90 F
SATATA B AT T T HT FHILT Tl 2l T &l

g, RaaE TEHRT 7 Hag 297 F AT ATl ITEd SAATAl 6 FATAT qX AN il &t & Fhelt
T FHTLOT hT TZATT Al 0l g
9.5.3 AT-smaraer faeeryor

111, RTETEet % AqET, TEHRT & O o= ardi & qr-9re qred aral & 3a¥ el J1q Heh ol
ST AT STuferd § o SHT F87T 93 SN HT AT FT Tot &7 aTish 39 T FILHI ol aoig o
T &fd  forg arfeq sramdt 1 S 7 Sg0AT AT 96| 39 999 §, @9 IR § 7T F q79-
AT qTfed HFd 9% Tl a9 T AATGT hl AT S HHd, T § G 7 G9d 60 g §
T, ST TTAaeTeqs TAT0 ST faselt T =ae] ScaTasl & ai= Tiaeds, St § &,
T AN H7 AT FAoaTae Sl Iearashar amtae g1 S =6 a1q 1 ST+ 0 75 8 o6 T qited
ATATAT | TAL FIEH] ol AT & AL SANT [ AT g1 Tl g

F) X TV | TN it ATAT ST FHT

112. T e F2d 8 & A% "ag 390 ¥ == Scre & smama & 9mr sfes T8t g1 369+
HATAT, I Hag 29N & FHHT o ATAT T HIHT T 397 1 HIHd 0l AT H FHTohT ATEF

[GERI e 2019-20 2020-21 2021-22 MELELE
AT e (HerEus) /ST 175 167 258 242
H 1+ ST, 7.
=T Z90T AT AT SExIl 263 229 303 453
GIEIEAWD)
g) HIT | dFa

113, U7 &t Srater & L0 S i8d 3caT 0l AT H Fa< g 2l et gl
) Fata FAsaree sk srag guq

114, ST T 9 &t e & forw e = T=madi & sl 97 [@F= BHr 81 S&r S 0
TS AT HaedT FEaT = AT o AqHT el T AN o FeITa T Haidd 2|

) wrentdr = fawm

115. TR & UHT il TRAAA qgl ol & TS 9] SR &l &4 g1 dahdl 2|

T)  HUAT F I SATRT HT ASATRA

116. =¥ IART T AT FEreereor 3 TS shged Tt & Safaa g=aT 97 7= B g
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) R T T SR st qur s St F S wiaert

117.  THT 5 AT ITASLTHF TATC Tal & Sivg A4 SART FIT IST T ATEAAF &fd H HIE0T
HTET ST 9dT 2Tl

®)  &@yqd i g A aREds

118.  Wq ® @Uq AT g1 § T F Haer | Tl aiaa aai gal gl

w.6  @fy " i 7T

119.  STTEreRT<Y & 72T "errtera sraer-11 3 arer 9fsq Aot & Faifa fEiat F raw g
AN o uaemedt Mgt & g1 F=mria Sore #it di=ers F R’ =3 ST §RT 98
faferaq &9 & gt STTEd AR | Hatd gEdr/sAiEe! i quaTe Heia T @ gl
THATHT O T WIS & T0ET & Ha@ 297 § Tgd HiAd 6l o1 6 o &= BHAw /@ gl
TSI & THerior F o F==t aradt s qiremsh & qaicad ST 9 A= o @ 7)1 ata
AT F I ITATEA &HAT o FATca® ITART U =T FoFAT 73T 81 IATes 1T & STETemor a7
AT AT AT T AT TGT AT 2| FA=Rrei 3cara = fory sied AafSra oS (sraiq sied Aae
oo oty ST sima wrefie Ooi) 9% FaEmEst & aqag-ll § 7o Efga vasrsdt e w3
% T U TEET o (F @ 22 Tiaerd A 37 &) F F qF a1 A SFTqEta &7 T o

120. 9T TAT [HeTid Tg= AT ST TAATEHT & e 92 ey gy 797 Maita afq are 1=
qTfershT ® T T 2

g AT
ScareH/Aaias FT AW | TRt ET T ( A 7 aRrmie | g oS
(F/FTT T/as) (F/Fstt) (%) (% &)

[EREEEICErc Rl e e b 30-40%

forfes

WW% *kk *kk *kk *kk

LTSt ATAT A EVIRIED

forfes

aﬁ—q-i—q- —gw‘:ﬁ—'{ ﬁ-ﬁ—{ *kk *kk *kk *kk 40_50%

FoeT ferfes

m Hsﬁ- *k%k *k%k *k%k *k% 60_70%

#. ARG TN & R = qe

w1 o RRaeE TeeR g T 0 sy

121.  o=7 Baag Tl F Mfortad sy & 2:
F. AT [ AT 219 & IAeh! ARG 9@ STUHT S THTTeanT =0t feorfd Ieaer M|

g, ATEF AL IANT AT AT F ATET I=9 TEAULT [ O & H9 S, T, T AT
AT TAEG BT SO AT F STHAT 3 7T TG Q90T STH T <900 Al A =l ST |

. T JART AT AFAT *** THET § TAToh A2 § 241 6T 7T 71 20,000 THET 1 oI
SN AT | TG aE FT THATT AT g 6 HIT 3Tehel ATLAT AT HT el 25-30
ST T FT THaT g1 AATT Haed AT H Halg aeq hl 7T T S o 3T T qTed %
T aTw SR | SRNT T AT T 10T 781 8

H2 I SR ET T T s

122, e TEIT ¥ SARA ¥ W ATy Fref deer B E:
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123.

124.

125.

. T ¥ SUuauE S=2AT F giewe AT E SraTae / TAeraT S AT [ AT 9Tt
FT IcAT Al [&AT g AT / AT A1 B TeATAAT T Iea< < I UL AeAUdT o &
HTAATCHE THTT T AT Al (<37 gl g Tad z9iar g o el o qreaviedt o & 37+
AT I &S ATEqTa® TATT Tai g=aT 2

g, A SN A9 I T g AVET Y& At g o AT et s 9w e aqew
T 3T TATT HIHAT 2T

. TTeArdT o | THTTErHRTE il FRufa Scav 7al giviT, F 1T TTeA2redT e Jed | rarat
T TTAE AT Tl H| TeALrel 8o Jg qrA19ad HT o6 AT § AATT I Hiad 9
Bl 3¥ Fe I T TTAETET FT THI ATET |

T, HIT — ST & AT qTeALreT S[eah NI #hi aedahdl Meiid Fid gq 99d dgi gl gl
Suauy ey frffes aam [Afdse et s & #iwee 7 srfiasat & 39 T
T et AT & areaadt qFw it R 8 wAT AU ;i T SR
THSTOH &1 TwAT AT o7 o7 a8 = arsie 6 STEadl ® T Tl HT qohdl oAT|
TRt F Tg AT T <f T AT et Wl — I 6 L H 9T Tg | Hieee 7 /0
— T & AT F Hag | T2 Gk At 6 7fa [Faias ardiT ars # sd w1 @ A
& o aeq FT g FAT FTEaT § qr VAT qTHT o & aiqay hidd 97 a9l H7
AT e 6T ST FhaT @, T TSI ol FeslT o (o0 qrfed Jod 9 el

T. TR o A< 78 AT g o 717 — S &1 3fa< 9red & o7 sien< 981 &, 9T 9T —
AT | BN T AT g o dag aeq 3= a9 3T 2l

iRt 5T ST

ITEERTET o ATATaeh!, JAEare oY o7 F Bads T dfgd aft RBaas e+ ¥ 993
TeALret = & Hae #§ F=F At #d gu UE Tead ATS=Ar Sr At off| srfeeey 1
AATTHT [ TATFATAT & TATAAT I TEATET ok 6 GATAT THE Algd TqqTT ST 6 qaeg |
T GAAT & o [0 SAATART / TATFATSN g Uk TeAraett st fafga #7 g1 Iy 7 o7 ardi &
qrr-a1y ATH=T 2o & At srfdeadre g srgiaa Scare i FTaemaeiaar 9= aadq- 6l
SUTEFAT T STHAT TATFATN T T $[eF & T e Haefl STAawrt 7Rir off) qomta, e
AT SATITTF / TATFAT F TR 6 AN 6 FTET TIATAAT T Ica¥ Agl (24T &

TSR ATe Fd & o6 Saaeh &fd Si= STaTe % I 9 § TG 7 THATT IATEH gl T8
I g At {ad H g & T % IeaEd & e g § [Fae #3F arer TwAe wieg
STATEH &l TTEATT TATFATAT 0 AT &I G FA 6 o0 AT § T LT A0 qreaardT
7 AT | T ST o THTERIT &1 ST 6 3T o6 Fael § TR Al Hd g (o Tg ST Hl
Tl A1e7 RaTe T8 ¢ o qTearedl o o= § AT § USRIAFR giord gl STum| UHT o
ST g STgl ATeArel ¢ T AT AT 97 § THATT ICATEH AT I 8 ag qd Heed
FTAT TFHRATH <97 LT 4TI

TH I Tae H T ad ® 77 — T # S g i AT sraed s g1 iRy dle #d ¢ 6
AT — SMYiT & Sia¥ it AT AT § STE & qled & o0 =TIl e Jgf gl d&hdT gl
TSR Ag ST 1€ Fd & o AT3 <97 § /AT — g | i< g, ar faaeft Scareh 3t=d HiFd 9
ICATE ARTT 297 § HI8T T T =6 iq< F 9T Tohd g1 TTeALrT o AT 1 3297 AT
AT AT TERATAT T 1 ATAT SATATE [Ahd &l THEAT HT THIETT HIAT § AT Getl AT
Stera wfaeaat i Fofa sgre i ST T ITea<rdt goF AaTat fi Taeiad g1 wedl §, aieh
FAA g ATHT FAT g T SAFTq I AT 92 AT H TA90 FL| 7 TR TAFATAT 6 qT6

=TI o 3T A F9d 9% Hag a&q & AT 6l Taa=dT gi|T ST LT ST a1 § dga<

sferet g F
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126.

127.

128.

129.

HIAT — ST % 3T F {2 o Gael | TIIAFTET T8 ofF 77 F7d ¢ o s & 99 AT | IS 6
T Iuersy e HaT Nees % I T a¥ STANT Aal g SET 3 73] IART T “** qiaerd
SHAT START | T G| TATT TAHTT 7T TAHTT ATLATT HIT &l TR F & o7 ag7eq Jai gl
T IJART T A T AT TAT AT T A aqHTT 7aT | A7 FIhr T8 I T ThdT gl
7% A . T, F Hag T FTAS TS A2t AT BN TG SN 7 e Tt g 6 adt g2
AT % HEASE IO Hated ISRl | 9dr | *** UHer i gl Hed w1 TG0d / AT dF
TR 81 s whRaTefie €1 aaTi af qTew TawT a9 T &/ ST T@dT g av g ST & for
AT ATAT § Flag FAT AT Al NI TTEHT 7 S Rl AT T g 1o THATT ach
T IcATEF U ot ® STqeit &7 HaT J@T+ 6 ITHI Fei FT ThdT g Sarh =11 ST, M7, F AT
H AT AT AT STATAT o6 10T HISAT SHAT &1 07 ST Al gall gl

TSR ATe Td 8 o T 5. T | 9rfed Sarat i §isaiy & HIE0r g3 SN T it
FEAT g2 TSI AT o [oIT g 3 § TEHY g, S HIasd Fa< T Feiad? & o de a1
F YANT T 9ATed &9 F AT gl 9 SN F 7g AT oT2re o g & afg qreawredt o
FTHTL qTed FT ITAT Tl (AT SATAT & AT SHE ICITEA 98 gl Tl g ST HISET IcATaA edar
F& g ghdl gl TE TAT AT g al A . T, | IcAeH / [ATasl & qa § e 9%
THTTEFRTT TTeq gl SITUIT 3T S{TqH TA=FaT ST it i & 0 Fae == 92 =492 g1 S
THH = 5. 07, G2 At 9% gig SR i sifas SR i @a<T gl

HATST FaT & TATFIT IAN AT FeladT & qId IcAeH 9T Al e & Tada THE %
oy H TR Al Fd & 6 =7 TN g7 Tacd AT T AT 92 Teadl ek &
THATE &l AT Fa< AT Felad? Aigd STSAeIH Icaral 9% 0.01-2 Fidera it 357 # Feriay gl
TAT, 39 & Rt off STaTas / YT F (9 s9aard 97 Tt 9% qredrel g & T #hh
HTAT Al adTs gl TTTETT qTea<rel 8w & aad T97d & dae H Faas T gy o au
FETEATRT T T TET F | 97T gl

g 3R FruTeHE e

STTErERTT i AT 8 T A § srand it S ST = ST & T2 § T2 €9 § 9q7 FAd7 &

o = SRINT &7 & g5 § Y €7 fhU 0 arana T =] ST 7 T % = FRomes gaer

EF

F. THT T F Hag 39 A AT 2019-20 F 5,056 Hifew o7 & @< A daer drawems o
13,780 Hifea = &1 AT 2|

. Al S AT F T G5 I F AT 6l Tgo A T SR Al [ashl ANIT ST fasht
FHT T FHN FH B

I, ITEA 3T AHAT ITINT Z1 2019-20 H 100 IThiaa fHgafi & weae fsfrems & 93
EREIREREESAR L]

.o T 2019-20 § 100 ST sish & T2 dIMeTE & 85 ATHAT 37 2T TS 2

T. T T I q@d gU T 97 | ART 98 Tl g A 73 AN 1 2019-20 i 2020-21 &
IF AHAT START ZIIe FoFaT &, d=iremms 3 e &9aT STIRT 3 g

. 2019-20 ¥ AT § S+ srater & T T At 707 § 73% F Ihg g2 STAlh, TG AN 6l
T FREEETY 2019-20 F ToAT § dTiras # 51% FH T TS 3T Hag <97 ¥ Ara7q i

R fREHETEY 2019-20 A T H s § 58% &3 T2| Hag 2« & AT 5 AT H
Tt 3 T Fear F foram 2

T. N SN AT FT A A1 2019-20 FF AT § A1 AT H 14% F7 21 147 2
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130.

z.1.

131.

z.2.

132.

ol
Sl

c.

2019-20 = ToT H =¥ AN =l AT gSit 9 R disirems § 21% w9 & 7 &l

e T § Iearai/AaTast 9T 9T =a T T H AT AT g ST ST 9
# T FE & forw o S |6 gl

=1 dTe % Scaraehi/[Aatast it eaar Ja e § =7 907 7 faF g

I AT w99 FATd, AT TdaeTeis® T8, ST, ITTRT & Teq, T |
FTae & = I FT F1E THATT Tal gall gl

TH WY, VT dle F:3d & o 73 SR 1 99 190 ¥ 9 # =l F 9gd ST A &
T ATEATAF ATT BT Tl gl 6@ <97 § IqTeq a7 9l & Haffaa dag aeqet & 29 fFho 1w
AT # Il ST T SR Al g5 ATEq T &A1 o A= Teh TS HIIT Hael HISE 2|

Tehed qeaTa feoaforgt
o= feqag e g 6y e sy
a7 Raas Tt g Mwaforfaa sy &0 2|

.

T

R

frofiug 7 weqa T g & dersuaua frofiug #1 0F F69faq 3aes g &6 389
TS i FHIH F a1 Halg TEGA FT IcA1a & F QAT 31 37 &A1 § T@d gu, Ia4
Teqa AT g T femsuaue fiudioe & g9 SAtera ST aree, dfa |/ s
qRomft oo F gEER T i AR ARG SRR AT 99g THE (39 9Ed #
Frodios) 7% & HifEa g, Sew [t B & = i st F S 9w F oo G
T, AT AT THE FAAT (T AT § SASTHTA) T Al A7 AT F7 3T 22 9 F{aqq
T FAHAT 3T T 2T A7 22 % da #§ A0 forgw gy it ghare g

FTSART garhie S Faet forfeee 7 seqa & 8 & wewer v afas ot § e
STHAT afe < 2ort § FRfAwT e 3w e €, S 37 =9+ arel qiferd? i amRt
i & wfgr 31 =9 o e & & Feea @EfRan) . ofies =he & faer
(BRTRET) forfies & w&faa F9«T g1 aaa= |, Fawer a1 91, ofies 9 7 993
FETAT FT AATT L T@T gl Al HT F THAT RS T (Fd) & A <
TE-STUT g[ea R ST % a1E, Hlaeel Sedr YEde ofHee sa= q&F srqfasar I+t
STHHAT § FIAEST F Tag gl H7 ATATT L& F Tl gl T TR FIAEal FHl Fe e
H ST ITUTEHT I FHHS Fleh TTEA H TFHTTEHTL T HTd T AT < TRl gl
HTSTART g Erdr ot forffiee T ot #gr g & =i soame @fes 3=t & a=r
ST 2T &, o | s Fi FeT-o0eT [F9rvary $fiT e 9o g1 =9 Afaear & s d
TU, IHHT ALY g T Ty 7 aieartees qietgeae (i) & oA 9% aRaadT
[ HLAAT T TRTer FAT AT

e Fwfeed FueT forfiee Ty faawr uw &g feoaofy seqa 987 &1 g

IR &1 g 1T Sy

T SENT FTET FreAfRE sy v T E

E

TR G 3199 TR el ey § Soafaa fAa=mefia Scare &1 T 9@t 2l
TSR TRT 319 ST Aehat § zaeht I 6T S A1eul

TR it 77 feoqoft o sraees Femt & Faw 2(AT) % dgd 9T = S 8, 37 Tg
o sreres Rt % R 5(3) & SIqH ATHE S A T FAT 8, Jal @ ol faq fAepdf #§
THHT I8 AT AT AR

AT o |gl &7 & gt fhar g o =0 e & s 7 3w grivses s g




46

THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]

z.3.

133.

.

ATATT =l AAT, I SART & A(A ATIGS] 6 dag H TAHRET Al feoafot =08 &7 &
e e & FrgeEft F ST 3T 0 ST F FHTOT T SN R AIAE AT 3T ST Afew
TT Afd F =av w1 dha Tt g1 TrfeEy i it £ qfe siftw Fewat & ot f
ST =ATIRT

Tg T0g g T a4 I AT AT IgATT ATl Fl2 ST AT FIE Tal gl o1 e § €7
o T T ST =] SN &7 g5 WITds aAfd & d= T8 FRTHF 999 )

TSR T O Sifa| [odl & 5 99 i &t & o == qreme & T % g uw
ffera Ta-2fT gre @ it Rt st =nfgu)

I CEEU ST

.

At

T T F HgEg § fF furaes ERee wwe (qEmehn) @ e fruaes
Ttefigeas wyerfordtst =reaT st frfes & aum s iy mfSh, afy miie s
TRt 9[eh T ZhETE 2, TTARTHT A1E AT 2 B Suuaus $hiee |ree (ENET) )
Fot forfiee o= sater 3 e frgd= T &1 soarew T8 oM gEfey, fvvaus e
AqTze (ST Fut rfies F o g st 2w, afy afSe faifa =2
T ST FoaT g i aforHEEET flUuauE ST A1 (AR wuet fofee &
T & TE-ETRT 9o Rgiia Jal T ST aehat &l

TH T & gag | T 7fq =09 e & arand o UEr-SfT gesw AT v g, av g
SN STHAT § AT A AT § TRET T AT LF FT GHhaT 2, 3T AT H THRITEH
FAT THAT &, TTTAFET Ale FaT § o6 JT | THT FT =TT gam g qree 98 Ta-gfo
97 TRITAT SITUAT Si¥ 36 ITAa S qgl (6T SITUATI AT, T Aol Fal ST 96dT 1+
TE-STUT g & UaIEwrara i &1 [t gem yieesT a8 o 9ie #ar g &
TE-STUT (o SHAT *9-[ATAT Frar g1 ST Aaad Ig ol & (6 T SANT T <901 |
AT  ATT-HTT AT T THTTHRTE TATIAT FLeA H T&H ZI

= TE(d & "qag § fF Tgdt & | 07 I=-an aRaady e [AgiiRa B s
AT, T AT F2aT § o SO J97 =7 7 Tt  forw ST /1iei o et g
gt T g1 areaa #, el ft s=gF 7 F a8 Si= § Ao g5 i@ v s\ #:1
AL Tl TohAT| T TRTE, TR qle FdT § 1o T & AT 9¥ IS-a TaaeiT
I T THRTTer F3 T FS AT T2l 2l

Raas Tl g7 B0 10 e, Yaoq aredifend gaar o fawre § it & awer 3uere

AT T AT ITETET | ST AT ITed 3T Fe S2ART &l TOTHT &t & Hgieor & e 9w
TtereRT 7 Ay fergar &

AT S H =TT ScaTe H= S, 9. F A F JI4GT agi  HAfdq THrerees
A (VEd) 81 Ay uw e whrar e awteres saeeme g e
TATIReH T TFE & AT [T 21T 5, [oraH o=, TRETar T o, Js7 e =dor =iy
stare ertaer 81 Ed JHTATte® saremT g e s |t sdis wiae e gar
g ST BT AT 939 @21 & F97 gram gl =i Saare & dfig st arsee, g0,
T, SAFNTAT AT B[, A0 A7 w77 uifesgs gy "enfad €7 § 7 T g, ot 2
ST & IEC H TqIferee? araria Sdg T9m qeiudy srera g area g
TS Al SATeTd 2 =TT ItaTE & T § #9% &9 T 2

i SeaTe AT Hag 39 T SHE AT T F w7 hiwd 97 fRata G g S
TRUMTHEIET 972 g3 gl §a@ 9 & g & a7 9 & HAdd qa@ aq & Ad1di %
AW H fovaus g7 # grewe a4 searest /[ Fatadt F oo g wiie T Fae
“IATH AT & SATere AT AT 5, diod HIhT T8 91T 47 2




[¢TRT |—@ue 1] T T TSI © T 47

134.

135.

136.

137.

ii. e FaeeT (3=2a) wreae iffee v § Hag T FT TR ScATEE g1 s
(ERaT) yrzae forfies vt Mawmeastt & Raw 2(@) F o % fiaw 913 =3 IR {7
Area TSl fAgwmaet’ & = 5(3) & Aqam et deeft aragest &l T FeaT &l

iv. Teg € % AATAT T HEAT T A & Iq7 FaT g T dag 190 ¥ g5 q%q  ararar §
drerers & F87 =7 & 3fT 9 § I ofiT gud fF g2 7 off 9 FfE gE B

V. TT e F S FE IR & A B8 § Rerae are g1 a9y, g 397 amat
 FTene 2w ® 3T sty § 9 gfm g 81

vi. ATl AT U FrAT AT H A AN AT Aaer okt wiiE ¥ w79 @l g i Tatn
g L] TN T HAT | FEIAT FL TET 3| Tk AATAT, AATAT 0T T HH e &
YA I AT feht a7 o w9 e

vil.  E SR Y ATSEaT #i R 9oft 9% s § 2020-21 & FEma feree o)

viii.  FE SN % T ATTHE wTIeSt oF " fe, Seured § firee A g1 aie SRR &
AHAT START 38 T % FTa5(E FH L&l & 1% A6 | g g 2 3 AL SN A 5. .
T qrfed ATt & T2l g 9% 100 STrerd AwdT START e F¥ FhdT gl

iX.  HYS IR A IO ARTAT 6 FROT &A0d ISTAT TS g &t AT GohcHs 3T FTht
srfers 21 Ffe =9 9. T, § Fag aE F AATT I TeAldt e Tai adr v g al
HYA IR T &A1 ST T@ T @ T gl

X. T A FILEH AL SUAN I AT T FEIT TAIT Aol giaT gl TTreaRRT &1 =ewy g 6
Y TN AT AT TG a9 F Hag T&G 6 qTed AATAT 6 FHILT g% 2l

Xi. SHTRT * "o § Ig Are AT AT g o TTeaidt ok 1 STSAeeld STl 92 v THE
TEIT| THF SAATAT, TIEALTHT S[eeh ATITAT Tl ATAS AT Al FAT g dfoh Haed qg Graiead
FIAT g o AaTa 3f=a AT 92 deT 9T T HY| FATFAT 6 q76 SATIF [adhed i
ST AT I Hag FEG A AATT FIA A TGAAAT T AT LT, ST AT § FIgav
staeagt gRAtaa Fam

SUYFT % TS TEHIT ITd & T 7 a1 & 9Fieq a6 g (& dag 9 ¥ 9 &7 fF=erde
St &1 At arfed Faar o2 T T € SR g9E 39 F 95 31 6 TH TIeT 6 HI0 H]
ST &1 ATEA T AT g3 2

Rrwrfer

TTTEaRTT Ale F3d & 6 i & 6f T2 ofF v a+ft faag qesrl &7 sttef=a & T2 off T
T UM, Ha5 297 & garard, Faiasi, Aamast i o= Baas TaERi & 97ed, &afd i
FILUTCHE Hael & Tge o Hael H TRTEIHT SR & & (o0 TATT a9 &7 737 M|

fRaaTeet & siavia Reifa STagt & Sqae qred, dfd i FROmHs a8 6l ST+ F Hid
3T HATMTT FA & q1E WITIFET T A g 6 G905 297 H Hag aeq % TIed AT 7 SeAR &l
qRTTHT eAfd i AYTe ® ForT areArdt S[eh AT SAuTe g1 AT ATy A Afd & T T
T o Hg 397 ¥ Hag aeq & ATATd 9 5 FuT it rater & forw o= arearet s o™
FT FIRTT ST FTAT SF9TF THAT B

RaTeet % Faw 4(7) & F= 17(1)(@) 7 & 10 @« w1 ead § T@d gu ey qTed
AT ST Al AT § 8§ FFAL 6 a6 qTeardl e quT Sl [T #3d § aiieh g4
SN FT g2 AT THTST AT ST qh| TEAATL, A1 &1 TS e TR 6 HiAq 7 § Ifearad i %
FET H9FTATHE TTeALTeT g HI AT 5. T, F A ol AT dgl | (HITdd e ATt &
FiAT 3 H AN Hag a€ F SAATAT IT g TLHTE GIT ST 0T ST ATAT SATG=AT il a7
Tr=(5) AT & forg @] e ST A ReRrier i S )




48 THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]

[ qTIerHT
# | efid/ e # faaxor | gearar | Rataar SATEH | oH | TNUA | HqET
. | Soefid T L)
1 2 3 4 5 6 7 8 9
1. | 39095000 JHTCAT R H A, | = I uTaUE | | R | ST
T (@) | T T, wfEd | dreheEe Sy
FrE T | TfEer
HAT=AT
FoT foro
2. g1 G- TS, | A S sfSg | 1.15 | e | st
FrEZor | Eefrg Foer
ferfoes
3. -Tgl- -Tel- A, | A . fower | 0.93 | frerrma | st
T qq AT
frfee
4. -Tgl- -Tgl- TS, | A S FHEET | 1.58 | et | sTETeET
T, or. | @f@za | (1), (2) TE S LS
FEZA | (3) FeATAT
FE AT
IREIEL
5. -TgI- -TgI- TS, | A= ENES 1.58 | frerume | srAfht
T T T
EEIEN
EAER
39T

FEH FINFIT FIT TIH1AF & AT [FFTENT ITTT 7 T TT ATETFHRT 751 51

Y FUIET F AT H GifaueeT gratRa Mg # arg-ard qideyT argiRka g araea g Hie
qiAIFTIAF2IT STETRT 2917 F1 1397 &7 & 317 # 19 T JI5< TGT TAT 51

138.  =H SATAHAAT & TATSIATY SATAT T Tg= qod HAT g AT HIH, 1962 (1962 FT 52) F Hawq
T 9o FTT 7T RgTRa e T go R T 398 3aq afaf=aw #it o7 3, 89, 9, 9F
o AT ] T FISHT THT HHAT 8o AT il

139. =¥ = aivorw § fAfdee wifesrdh & g & feg #e srfie sfaffee & dra smaemt %
AT HIHT [, SCTE [ 3T AT FT AT A [T ATATTAFR ( FEee) F THET il JT0AT|

Fq waey, At artasr




[¢TRT |—@ue 1] T T TSI © T 49

MINISTRY OF COMMERCE AND INDUSTRY
(Department Of Commerce)
(DIRECTORATE GENERAL OF TRADE REMEDIES)
Final Findings
New Delhi, the 6th August, 2024
Case No. AD (Ol) -22/2023

Subject: Anti-dumping investigation concerning imports of “Thermoplastic Polyurethane (TPU)” originating
in or exported from China PR

F. No. 6/23/2023-DGTR:— Having regard to the Customs Tariff Act,1975 as amended from time to time
(hereafter also referred to as the “Act”) and the Customs Tariff (Identification, Assessment and Collection of Anti-
Dumping Duty on Dumped Articles and for Determination of Injury) Rules, 1995 thereof, as amended from time to
time (hereafter also referred to as the *“ Rules”).

A BACKGROUND OF THE CASE

1. Covestro (India) Pvt Ltd. (hereinafter also referred to as the “applicant” or the “domestic industry”) has filed
an application before the Designated Authority (hereinafter referred to as the “Authority”), on behalf of the
domestic industry, in accordance with the Customs Tariff Act, 1975, as amended from time to time
(hereinafter referred to as the “ Act”) and the Customs Tariff (Identification, Assessment and Collection of
Anti-Dumping Duty on Dumped Articles and for Determination of Injury) Rules, 1995, as amended from
time to time (hereinafter referred to as the “Rules”), for initiation of an anti-dumping investigation
concerning imports of “Thermoplastic Polyurethane” (“TPU”) (hereinafter referred to as the “subject
goods” or “product under consideration” or “PUC”), originating in or exported from China PR (hereinafter
referred to as the “subject country™).

2. The Authority, on the basis of sufficient prima facie evidence submitted by the applicant, issued a public
notice vide notification no. 6/23/2023-DGTR dated 291" September 2023, published in the Gazette of India-
Extraordinary, initiating the subject investigation in accordance with Section 9A of the Act read with Rule 5
of the Rules to determine the existence, degree and effect of alleged dumping of the subject goods originating
in or exported from the subject country and to recommend the appropriate amount of anti-dumping duty,
which if levied, would be adequate to remove the alleged injury to the domestic industry.

PROCEDURE

The following procedure has been followed with regard to this investigation:

a. The Authority notified the embassy of the subject country in India about the receipt of the present anti-
dumping application before proceeding to initiate the investigation in accordance with Rule 5(5) of the Rules.

b. The Authority issued a public notice dated 29" September, 2023, published in the Gazette of India-
Extraordinary, initiating the anti-dumping investigation concerning imports of the subject goods from the
subject country.

c. The Authority sent a copy of the initiation notification to the embassy of the subject country in India, the
known producers and exporters from the subject country, the known importers/users of the subject goods and
other interested parties, as per the information provided by the applicant. The interested parties were
requested to provide relevant information in the form and manner prescribed in the initiation notification and
to make their submissions in writing within the time limit prescribed in the initiation notification.

d. The Authority provided a copy of the non-confidential version of the application filed by the applicant to the
known producers/exporters, known importers/users and to the embassy of the subject country in India in
accordance with Rule 6(3) of the Rules.

e. The embassy of the subject country in India was sent a copy of the letter and questionnaire sent to the
producers/exporters with the request to advise the exporters/producers from their country to submit their
responses to the questionnaire within the time limit prescribed by the initiation notification.

f.  The interested parties were granted an opportunity to present their comments on the scope of the PUC and
propose product control numbers (PCNs), if required, within a period of 15 days from the date of the
circulation of the non-confidential application.

g. The interested parties were granted an opportunity to present their comments on the issues of confidentiality
claimed by the other interested parties within 7 days of the circulation of the non-confidential version of the
document filed before the Authority.
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The Authority also issued an economic interest questionnaire (hereafter also referred to as ‘EIQ’) to the
interested parties seeking inputs on the economic impact of the proposed duties.

The Authority sent questionnaires to the following known producers/exporters in the subject country in
accordance with Rule 6(4) of the Rules:

i.  Wanhua Chemical Singapore Pte Ltd

ii. Shandong Inov Polyurethane Co Ltd

iii.  Wanhua Chemical Group Co Ltd

iv. Shandong Huada Chemical New Material Co Ltd

v.  Yantai Jinbei Chemicals Co. Ltd

Vi. Baoding Bangtai Polymeric New-Materials Co Ltd
Vii. Shandong Dawn Polymer Co Ltd
viii. Chuang Xin Trading Company Ltd

iX. Grand Dignity Industrial Co Ltd

X.  Yantai Linghua New Material Co Ltd

Xi. Ningbo Joan Import Export Co Ltd
Xii. BASF Polyurethane Specialties China Co., Ltd.
xiii. Zhejiang Huafon TPU Co., Ltd.
Xiv. Miracll Chemicals Co. Ltd

XV. Singbon New Materials (Shandong) Co., Ltd and Yantai Singbon New Material Technology Co., Ltd

In response to the above notification, the following producers/exporters of the product under consideration
from subject country have registered as an interested party;

i BASF Polyurethane Specialties China Co., Ltd. (BAPS)
ii. BASF International Trading (Shanghai) Co., Ltd. (BITC)
iii. BASF Hong Kong Limited (BHKL)

iv. BASF Integrated Site (Guangdong) Co. Ltd (BISL)

V. Zhejiang Huafon TPU Co., Ltd. ( Huafon)

Vi. Miracll Chemicals Co. Ltd ( Miracll)

vii.  Yantai Singbon New Material Technology Co., Ltd

viii.  Singbon New Materials (Shandong) Co., Ltd

The Authority notes that Singbon New Materials (Shandong) Co., Ltd and Yantai Singbon New Material
Technology Co., Ltd have registered themselves as interested parties but have not filed the questionnaire
response. They have also not filed any submission during the course of the investigation.

The Authority sent questionnaires to the following known importers/users of subject goods in India calling
for necessary information, in accordance with Rule 6(4) of the Rules:

i. G R Industries
ii. Polyhose India Pvt Ltd

iii. Tirupati Global International

iv. Sen Hon Lee Technologies Private Limited
V. Excel Polymer Industries
vi. Electra Enterprise Llp

vii. PV Engineering Associates Private Limited
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viii.  Lanshang Industrial Private Limited

iX. Calsea Footwear Private Limited

X. Globechem Imports

Xi. BASF India Limited

xii.  Le Mei Plastic Manufacturing Private Limited
xiii.  Adani International

Xiv.  Saurav Footwear Private Limited
XV. Ms Chemical Corporation
xvi.  Rajasthan Plastic Industries

xvii.  Plasticent Marketing Private Limited

m.  The following importers/users have registered themselves as interested parties:
i. BASF India Limited (BIL)
ii. Excel Polymer Industries
iii. Essentex Company
iv. Royal Marketing

n.  The following interested parties have not filed the questionnaire response but have submitted written
submissions during the course of the investigation:

i Excel Polymer Industries
ii.  Essentex Company

iii. Royal Marketing

0. The following entities have neither registered as interested parties nor filed questionnaire response but have
submitted written submissions during the course of the investigation

i Calsea Footwear Private Limited (Calsea)

ii.  Gemini & Co. (Gemini)

iii.  Enkay (India) Rubber Company Pvt. Ltd. (Enkay)

iv.  Rajkot Mobile Cover Manufacturer Association (“RMCMA”)

V. PU Leather Cloth Manufacturers Association

p.  The producers/exporters from the subject country who have not submitted the questionnaire response or have
not cooperated in the investigation have been treated as non-cooperative in the investigation.

g. Interested parties were provided 15 days’ time from the date of circulation of non-confidential version of the
application, to file their comments on the scope of PUC and PCN methodology, which ended on 24™ October,
2023. None of the interested parties provided any comments or proposals to the Authority for the scope of PUC
or proposed PCN methodology within the prescribed timelines.

r. Accordingly, the Authority finalized the scope of PUC and PCN methodology in the subject investigation vide
notice no. 6/23/2023-DGTR dated 30™ October, 2023. Authority granted 30 days’ time to interested parties from
30" October, 2023 to file questionnaire responses. Upon the request of certain interested parties, the Authority
granted further extension of two weeks to file the questionnaire responses i.e., till 13" December, 2023.



52

THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]

aa.

bb.

CC.

The DG System and the Directorate General of Commercial Intelligence & Statistics (DGCI&S) were requested
to provide transaction-wise details of the imports of the subject goods for the injury period and the period of
investigation. The same was received by the Authority and considered at the stage of initiation of the
investigation as well as for the present final findings.

The period of investigation (“POI”) for the purpose of the present investigation is 1%t April 2022 to 31 March
2023. The injury period for the present investigation is 1% April 2019 — 31 March 2020, 1% April 2020 — 31
March 2021, 1%t April 2021 — 31t March 2022 and the POI.

In accordance with Rule 6(6) of the Rules, the Authority provided an opportunity to the interested parties for
presenting their views orally regarding the subject investigation through a public hearing held on 215 May,
2024. The interested parties who presented their views in the oral hearing, were requested to file written
submissions of the views expressed orally, followed by rejoinder submissions, if any. The interested parties
were further directed to share the non-confidential version of the written submissions with the other interested
parties.

The non-injurious price (hereinafter also referred to as the “NIP”) has been determined based on the cost of
production and reasonable profits of the goods in India, based on the information furnished by the domestic
industry on the basis of Generally Accepted Accounting Principles (GAAP) and Annexure 111 to the Rules so as
to ascertain whether anti-dumping duties lower than the dumping margin would be sufficient to remove injury to
the domestic industry.

The information submitted by the domestic industry has been examined and verified during on site-verification
to the extent deemed necessary and has been relied upon for the present final findings.

The examination and verification of the information submitted by the cooperating producers/exporters from the
subject country was also carried out to the extent deemed necessary and have been relied upon for the purpose
of the present final findings.

The Authority made available the non-confidential version of the evidence presented by various interested
parties on mutual basis in the manner prescribed through Trade Notice no. 01/2020 dated 10" April 2020. The
information/submissions provided by the interested parties on a confidential basis were examined concerning
the sufficiency of such confidentiality claims.

The Authority has considered all the arguments raised and information provided by all the interested parties in
the present final findings, to the extent the same are supported with evidence and considered relevant to the
present investigation.

In accordance with Rule 16 of Rules Supra, the essential facts of the investigation were disclosed to the known
interested parties vide disclosure statement dated 23" July, 2024 and comments received thereon, considered
relevant by the Authority, have been addressed in this final findings notification.

k%% in this document represents information furnished by an interested party on confidential basis and so
considered by the Authority under Rule 7 of the Rules.

The exchange rate for the POI adopted by the Authority for the subject investigation is 1 US $= Rs. 81.06.

PRODUCT UNDER CONSIDERATION AND LIKE ARTICLE

The product under consideration as defined at the stage of initiation is as follows-
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C.1.

“3. The product under consideration is “Thermoplastic Polyurethane” (“TPU”) originating in or exported
from China PR. TPU is a melt-processable thermoplastic elastomer having unique properties of plastic and
rubber, including elasticity, transparency, and resistance to oil, grease, and abrasion. TPU is thermoplastic
elastomer consisting of linear segmented block copolymer composed of hard and soft segments. PUC covers
TPU in the form of powder, granules, pellets, unmodified or modified by colourants, fillers or other
additives.

4. TPU is a unique type of plastic that bridges the gap between rubber and plastic. TPU combines a
multitude of strengths characterizing rubber on one hand and thermoplastic materials on the other. TPU can,
for instance, be deformed under tensile and compressive load, but afterwards return to their original shape.
Furthermore, it can be stretched when heated, and when heated even, they can be melted and moulded over
and over again. The key to TPU's versatility is that its hardness can be highly customized. TPU can be as soft
as rubber or as hard as rigid plastic. TPU can be transparent or coloured or hard or soft/smooth to provide
grip.

5.TPU is obtained from the reaction of polyols (polyester or polyether or polycaprolactone based or a
combination of these), diisocyanates and short-chain diols. Additives can be added to these to achieve
special properties. By combining all the elements, a wide range of hardness and mechanical properties can
be achieved. PUC is offered by the applicant in different grades. However, these different grades are
different merely in terms of properties, which can be achieved through control on process parameters and
use of specific additives. All these grades remain the same as one article.

6.The product scope covers polyester-based TPU as well as polyether-based TPU, and polycaprolactone-
based TPU is specifically excluded from the scope of product.

7.The product under consideration is used in a wide variety of applications including automotive instrument
panels, agriculture (animal 1D tags), caster wheels, power tools, sporting goods, medical devices, tubes &
hoses, belts and profiles industry, footwear, inflatable rafts, variety of extruded film, sheet and profile
applications, outer cases of mobile electronic devices, keyboard protectors for laptops etc. TPU is also
substituting rubber and PVC (Poly Vinyl Chloride) in premium motorcycle market as well as passenger car
interiors.

8.The product under investigation is being imported under Custom Tariff Heading 39095000 of the First
Schedule to the Customs Tariff Act, 1975. However, it is possible that the subject goods may also be imported
under other headings and therefore, the Customs tariff heading is indicative only and is not binding on scope
of the product.”

Submissions made by the other interested parties

The other interested parties have made following submissions with respect to product under consideration:

The specifications of the PUC exported from China PR to India are transforming from low value-added
products to high value-added products. The complexity of product design and the demand for customization
has increased. Some technically advanced products cannot be produced by the domestic industry. As a result,
the domestic industry is not able to meet such demand of downstream customers.

Subject goods produced by the domestic industry does not meet the stringent demand of customers who are
exporters of footwear and source their footwear soles from Enkay.

Calsea and Gemini have sourced TPU grades from the domestic industry, however, the same does not meet
demand of its clients in other countries. Zhejiang Huafon TPU Co. Ltd, China is duly approved by its clients
in other countries for quality specifications and price agreements. It is further submitted that this approval
from customers, which are reputed brands, is given after due audit of the material from suppliers.

Excel’s customer also did an extensive audit of its supplier Zhejiang Huafon TPU Co. Ltd, China , and it was
the only company to pass the stringent test requirement of its customer.

International brands advocate for the use of Global Recyclable Standard Grades (“GRS grades”) to promote
environmental sustainability. The domestic industry does not produce these grades. These grades are
manufactured by only a select few manufacturers globally and China PR being the biggest in this category.


https://www.lubrizol.com/Engineered-Polymers/About/Why-Lubrizol-TPU/Benefits/Soft-Elastic
https://www.lubrizol.com/Engineered-Polymers/About/Why-Lubrizol-TPU/Benefits/Soft-Elastic
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The current supplier Zhejiang Huafon TPU Co. Ltd, China PR has already obtained GRS certificate to
manufacture GRS grades and its customers in other countries have also approved their quality specifications.

The domestic industry is also dependent on major imports of its raw materials from China PR for making
TPU. The domestic industry has only limited grades manufactured in their Indian facility which is an old
technology. The domestic industry’s products/grades are technically incompetent in mobile phone cover
application.

The PU Leather Cloth Manufacturers Association has claimed that its members use Polyurethane Resin (“PU
Resin”) as an input product in their manufacturing process. PU Resin and TPU fall under the same custom
tariff heading i.e., 39095000. The association anticipates that there may be confusion between both the
products at the customs at the time of import if anti-dumping duty is recommended on TPU by the Authority
and imposed by Ministry of Finance. Thus, the association has requested that PU resin may be expressly
excluded from the scope of PUC.

Submissions made by the domestic industry

The following submissions have been made by the domestic industry with regard to the product under
consideration:

a.

None of the interested parties has made any submissions/comments on the PUC or proposed PCNs within
the time limit prescribed by the Authority.

Calsea, Gemini, Enkay and RMCMA have not registered themselves as interested parties and have not filed
importer/user guestionnaire response. Thus, their written submissions on the scope of PUC should not be
considered by the Authority.

Trade Notice No. 11/2018 provides for streamlining of investigation process with regard to registration of
interested parties and weightage to be given to submissions made by parties during the course of the
investigation. Thus, if an entity does not register as an interested party and fails to file a questionnaire
response within the given timeline, the Authority will disregard that entity's submissions. Additionally, if an
interested party registers but does not file the questionnaire response, their submissions will be given less
weightage.

In Forech India Ltd. Versus the Designated Authority & Others, the Hon’ble Delhi High Court observed
that substantive and procedural requirements laid down by the Authority in its own trade notices are
required to be followed in all cases and flexibility cannot be granted by the Authority in this regard.

The Authority should not consider Calsea, Gemini, Enkay and RMCMA as interested parties in the subject
investigation. Consequently, submissions made by Calsea, Gemini, Enkay and RMCMA are required to be
rejected for this reason itself.

Excel Polymer Industries , Royal Marketing and Essentex Company have registered themselves as
interested parties but they have not filed the importer/user questionnaire response.

In Merino Panel Products Ltd. Versus Designated Authority, Directorate General of Anti-Dumping And
Allied Duties, Hon’ble Customs, Excise, Service Tax and Appellate Tribunal (“CESTAT?”) observed that if
the importer does not file questionnaire response then it cannot establish itself as an importer in the anti-
dumping investigation.

Excel Polymer Industries , Royal Marketing and Essentex Company should be treated as non-cooperating
importers/users and granted lesser weightage to the submissions made by them in accordance with Trade
Notice No.11/2018.
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i. Calsea and Excel Polymer Industries have not provided any information regarding their imports to show
that GRS grade has been imported by them. Thus, it cannot not be verified whether their claim regarding
import of GRS grade is correct or not and also whether there is any demand of GRS grade in the domestic
market.

j- In anti-dumping investigation concerning Coated/Plated Tin Mill Flat Rolled Steel Products originating in
or exported from the European Union, Japan, USA and Korea RP, final findings dated 17" June 2020, the
Authority observed that when it cannot be verified whether there is any demand of the product sought to be
excluded, exclusion of product types cannot be granted.

k. Calsea and Excel Polymer Industries have not provided any technical specifications of GRS grade and
have made a generic and presumptuous submission that the domestic industry is not producing GRS grade.
The basis for claiming exclusion based on generic description of GRS grade is to create opportunity for
circumvention of anti-dumping duty in the future by declaring the imports of TPU as GRS grade.

I. GRS is a voluntary product standard for tracking and verifying the content of recycled materials in a final
product. The standard applies to the full supply chain and addresses traceability, environmental principles,
social requirements, chemical content and labelling. GRS covers processing, manufacturing, packaging,
labelling, trading and distribution of all products made with a minimum of 20% recycled material. It also
sets requirements for third-party certification of recycled content, chain of custody, social and
environmental practices, and chemical restrictions. The standard supports companies looking to verify the
recycled content of their products as well as responsible social, environmental, and chemical practices in
the production of these products. The desired effect of GRS is to provide brands with a tool for more
accurate labelling, to encourage innovation in the use of reclaimed materials, to establish more transparency
in the supply chain, and to provide better information to consumers. The goal of GRS is to increase use of
recycled materials in products and reduce or eliminate the harm caused by its production. Thus, GRS grade
is not a mandatory requirement and is not a distinct product grade having different technical specification. It
is effectively a certification of minimum amount of recycled content/raw materials in the finished goods.

m. Calsea and Excel Polymer Industries have not provided any evidence to show that order was placed on the
domestic industry for supply of the GRS grade and the domestic industry refused to supply such grade to
Calsea and Excel. The domestic industry has not received any orders specifying the requirement of GRS
grade of the subject goods till date.

n. It is the consistent practice of the Authority to examine whether any users/customers have placed an order
for a specific grade of the PUC with the domestic industry, and the domestic industry has not been able to
supply that specific grade or shown its inability to fulfil such orders.

0. If an exclusion is granted for GRS grade simply without providing any technical specifications of such
grade, it will result in circumvention of anti-dumping duty. Customs Authority cannot verify at the time of
import whether the imported TPU is GRS grade if no technical specifications are prescribed by the
Authority.

p. In anti-dumping investigation concerning Coated/Plated Tin Mill Flat Rolled Steel Products originating in
or exported from the European Union, Japan, USA and Korea RP, Final Findings dated 17" June 2020, the
Authority rejected the request for exclusion of certain specialized grades and/or non-prime product when it
was determined that there are no clear physical attributes or technical distinctions that differentiate such
product types.

g. The subject goods produced and sold by the domestic industry and the imported GRS grade from the China
PR are functionally substitutable and replaceable in the market, due to similar end use. In Merino Panel
Products Ltd. Versus Designated Authority, Directorate General of Anti-dumping and Allied Duties,
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CESTAT observed that exclusion of certain types/grades of the product from the investigation is
permissible where the imported product is not in commercial competition with the indigenous product and
its import, therefore, would not cause any injury to the domestic industry.

In DSM Idemitsu Limited v. Designated Authority, CESTAT observed that the appellant did not produce
any evidence/ technical literature to substantiate that the product manufactured by the domestic
manufacturers was different from the goods exported into India except stating that they were of different
grades. CESTAT rejected the contentions of the appellant.

In Kajaria Ceramics Ltd. Versus Designated Authority, the CESTAT observed the irrelevance of different
grades, when it is known that the grades imported into India are at dumped prices and can replace the grade
supplied by the domestic industry.

Further, the Hon'ble CESTAT in DSM Idemitsu Limited vs Designated Authority also upheld the fact that
difference in quality does not imply that the imported product and the domestic product are not like articles.

Calsea and Excel Polymer Industries have submitted regarding the GRS grades for the first time in their
post-hearing written submissions. Calsea and Excel Polymer Industries have not provided any evidence of
their imports of GRS grades of the subject goods from Zhejiang Huafon TPU Co Ltd in China PR.

Calsea was regularly procuring the subject goods from the domestic industry till 2019. However, Calsea
shifted its sourcing to imports from China PR. Calsea never raised any objections on the quality, or the
grades of the subject goods supplied by the domestic industry to Calsea. The reason for change in supplier
is lower dumped price of the subject goods from China PR.

With regard to the claim that the TPU grade produced by the domestic industry is not suitable for
production of the mobile covers, the claim is factually incorrect. No information is provided regarding
particular grade or details of technical specifications of TPU etc. that are required for production of the
mobile covers, and which cannot be supplied by the domestic industry. TPU produced and supplied by the
domestic industry is fully suitable for production of mobile covers. In fact, TPU supplied by the domestic
industry is having better cycle time, processing, and transparency but due to lower price, customers have
shifted to exporters from China PR. The TPU supplied by the domestic industry is regularly used for
making mobile covers. Details of key customers and volume of TPU supplied for making mobile covers has
been furnished to the Authority by the domestic industry.

With regard to quality of the PUC supplied by the domestic industry, submissions by other interested
parties are generic and unsubstantiated allegations. None of the importers/users have reported that TPU
supplied by the domestic industry was tested and not approved by their R&D departments or customer
inspection teams. Importers/users of TPU for mobile covers or shoe soles have not provided any test reports
to show that product supplied by domestic industry is inappropriate. The failure or refusal to test the
domestic product does not indicate that it is of inappropriate quality.

The domestic industry is a part of a multi-national corporation having manufacturing plants of TPU in
countries outside India as well. It is not possible for any multi-national corporation to set up manufacturing
facility in different countries if its products are not competitive in quality by global standards. Moreover,
the domestic industry has exported the TPU produced in India to other countries as well. None of their
customers either in India or outside India have raised any issue regarding quality of TPU supplied by the
domestic industry.

Gemini has sourced the subject goods from one of the dealers of the domestic industry and Gemini did not
communicate that the quality or grade supplied by the domestic industry was not suitable for their
requirement. Mere statement by Gemini that quality of the domestic industry does not meet their standard
without any evidence should not be considered by the Authority.
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aa. It is a settled principle that quality is not the criterion for seeking exclusion of product grades from the
scope of the PUC. It has been the consistent practice of the Authority to not grant any exclusion of product
grade based on claim regarding inferior quality of product supplied by the domestic industry.

bb. In the following cases, issue regarding inferior quality of the subject goods supplied by the domestic
industry was not considered as relevant justification for condoning dumping of product into India and/or for
granting exclusion of product type from the scope of the PUC:

i. Anti-dumping investigation concerning imports of Newsprint in rolls or sheets, excluding glazed
newsprint originating in or exported from Australia, Canada, European Union, Hong Kong, Russia,
Singapore and United Arab Emirates — final findings dated 19th January 2021

ii. Anti-dumping investigation concerning imports of Electrogalvanized Steel from Korea RP, Japan and
Singapore — final findings dated 27th July 2022

iii. Anti-dumping investigation concerning imports of Viscose Rayon Filament Yarn originating in or
exported from China PR — final findings dated 29th September 2023

cc. Regarding the claim that the domestic industry imports raw material from China PR for TPU production, the
domestic industry has already disclosed these imports to the Authority. The Rules do not require that a
domestic industry seeking anti-dumping duties on a product it manufactures in India must refrain from
importing raw materials from China PR for that product.

dd. In many previous investigations conducted by the Authority, the domestic industry in India requesting
imposition of anti-dumping duty on imports from China PR was also an importer of raw material from
China PR. Some illustrative examples of such investigations are as follows:

i. Anti-dumping investigation concerning imports of New/unused pneumatic radial tyres with or without
tubes and/or flap of rubber (including tubeless tyres) having nominal rim dia code above 16" used in
buses and lorries/trucks"”, originating in or exported from China PR — final findings dated 1st October
2017 - Carbon black, which is the raw material for production of tyres, is imported from China PR by
the domestic industry.

ii. Anti-dumping investigation concerning imports of Fluoro Backsheet originating in or exported from
China PR. — final findings dated 29th March 2022 — raw material polyvinylidene fluoride used in
production of Fluoro Backsheet is imported from China PR
iii. Anti-dumping investigation concerning imports of Solar Cells whether or not assembled partially or
fully in Modules or Panels or on glass or some other suitable substrates from China PR — final findings
dated 22nd May 2014 — raw materials such as silicon wafer, fluoro backsheet, EVA sheets etc. for
production of solar cells and modules are imported from China PR

iv. Anti-dumping duty investigation concerning imports of Aluminium Foil originating in or exported from
China PR — final findings dated 10th March 2017 — Foil Stock used for production of Aluminium Foil
was imported from China PR by domestic industry.

v. Anti-dumping investigation on Hot-Rolled flat products of alloy or non-alloy steel originating in or
exported from China PR, Japan, Korea RP, Russia, Brazil and Indonesia — final findings dated 10 April
2017 — Met coke required for production of Hot-Rolled flat products of alloy or non-alloy steel was
imported by domestic producers from China PR, Japan, Indonesia etc.

Examination by the Authority

The Authority notes that none of the submissions regarding scope of the PUC were raised by interested parties
within the timeline of 15 days granted by the Authority from the date of circulation of non-confidential version
of the application by domestic industry. Accordingly, the Authority confirmed the aforementioned scope of
PUC vide notice having no. 6/23/2023-DGTR dated 30" October 2023.

The Authority has however addressed the arguments regarding the scope of the PUC and has examined the same
based on the relevant information available on record.

The Authority also notes that none of the alleged importers/users or association has substantiated their claim
regarding lack of quality of goods produced by the domestic industry with evidence. Moreover, none of the
alleged importers/users or association who has raised issue regarding scope of the PUC has filed importers/users
questionnaire response to evidence the imports of the subject goods made by them and their status as
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13.

importers/users of the subject goods. In absence of any importer or user questionnaire response from individual
entities, the Authority is unable to verify whether they are actually importer/user of the subject goods and
interested parties in the subject investigation. The Authority notes that in accordance with Trade Notice 11 of
2018, lesser weightage should be granted to the submissions made by importers/users who have not filed
questionnaire response.

With regard to the submission made by Rajkot Mobile Cover Manufacturer Association on behalf of their
members who are alleged importers and users of the subject goods, the Authority notes that none of their
members are clearly identified and the members have also not filed importer or user questionnaire response.
Thus, the Authority is also unable to verify the status of Rajkot Mobile Cover Manufacturer Association as an
association of importers/users of subject goods and as an interested party.

The Authority also notes that the information provided by the domestic industry shows that users in India have
been procuring the subject goods from the applicant. The applicant has submitted that there has been no instance
of rejection of the subject goods supplied by the applicant to the users for quality issues.

With regard to the submissions concerning ‘GRS grade’ of the PUC, the Authority notes as follows:

i.  Importers and users who have claimed that they import the subject goods with GRS certification have not
filed the importer/user questionnaire response or provided evidence to show that GRS is a different
product grade having different technical and physical characteristics.

ii. Importers and users who have claimed that they import subject goods with GRS certification have not
provided technical specifications of such product sought to be excluded. In the absence of technical
specifications, it is not possible to consider their claim regarding exclusion of the same.

iii. In absence of questionnaire response from importers and users, the Authority is unable to verify that the
subject goods with GRS certification have been imported by them. Thus, it cannot also be verified
whether their claim regarding use of the subject goods with GRS certification is correct or not and also
whether there is any demand of the subject goods with GRS certification in the domestic market.

iv. The Authority is also unable to verify the claim that products produced by them using imported subject
goods with GRS certification have been exported by them.

v. Exclusion of a particular product type from the scope of the PUC can be considered only if it is
established that the product type sought to be excluded is technically different, is meant for specific end
use and is not substitutable with grades produced by the domestic industry.

vi. It is also pertinent to note that the product types not manufactured by the domestic industry such as
polycaprolactone based TPU have been excluded from the scope of PUC by the domestic industry
themselves. The domestic industry has claimed that all other types of TPU are produced by them.

vii. Therefore, the Authority concludes that there is no requirement to exclude ‘GRS grade’ from the scope of

the PUC.

With regard to the claim that the subject goods produced by the domestic industry is not suitable for mobile
covers, the Authority notes as follows:

i. The importers and users who have claimed that the subject goods produced by the domestic industry is not
suitable for production of the mobile covers, have not filed the importer/user questionnaire response.
Therefore, the Authority cannot examine the details of the subject goods imported by them and the
correctness of their claim.

ii. The importers and users have also not provided any information to substantiate their claim that TPU grade
produced by the domestic industry is not suitable for production of mobile covers.

iii. The domestic industry has also provided information to show that TPU produced by them has been used
for the production of the mobile covers and have been used by mobile cover manufacturers. No
information is provided regarding particular grade or details of technical specifications of TPU etc. that
are required for the production of mobile covers, and which cannot be supplied by the domestic industry.

iv. It is also pertinent to note that the product types not manufactured by the domestic industry such as
polycaprolactone based TPU have been excluded from the scope of PUC by the domestic industry itself.
The domestic industry has claimed that all other types of TPU are produced by them.

v. Therefore, the Authority concludes that there is no requirement to exclude the subject goods for use in
mobile cover from the scope of the PUC.
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With regard to the request to expressly exclude ‘PU Resin’ because the subject goods and PU resin are imported
under the same HS code 39095000, the Authority notes that the anti-dumping duty is levied on the basis of the
description of the PUC and the HS codes are only indicative. In the present case, the PUC is Thermoplastic
Polyurethane(TPU). PU resin is not part of the description of PUC and hence there is no need to expressly
exclude PU resin from the scope of the PUC.

Rule 2(d) of the Rules provides the definition of like article as under:

"like article” means an article which is identical or alike in all respects to the article under investigation
for being dumped in India or in the absence of such article, another article which although not alike in all
respects, has characteristics closely resembling those of the articles under investigation;

After considering the information on record, the Authority concludes that the product produced by the domestic
industry is like article to the product under consideration imported from the subject country within the scope
and meaning of Rule 2(d) of the Rules and it is comparable in terms of physical & chemical characteristics,
functions & uses, product specifications, pricing, distribution & marketing and tariff classification of the goods.
The two are technically and commercially, substitutable.

Further, the Authority concludes that the PUC is same as noted in the initiation notification and as determined
vide notice dated 30" October, 2023 and the same is reproduced as below:

“3.  The product under consideration is “Thermoplastic Polyurethane” (“TPU”) originating in or exported
from China PR. TPU is a melt-processable thermoplastic elastomer having unique properties of plastic
and rubber, including elasticity, transparency, and resistance to oil, grease, and abrasion. TPU is
thermoplastic elastomer consisting of linear segmented block copolymer composed of hard and soft
segments. PUC covers TPU in the form of powder, granules, pellets, unmodified or modified by
colourants, fillers or other additives.

4. TPU is a unique type of plastic that bridges the gap between rubber and plastic. TPU combines a
multitude of strengths characterizing rubber on one hand and thermoplastic materials on the other. TPU
can, for instance, be deformed under tensile and compressive load, but afterwards return to their original
shape. Furthermore, it can be stretched when heated, and when heated even, they can be melted and
moulded over and over again. The key to TPU's versatility is that its hardness can be highly
customized. TPU can be as soft as rubber or as hard as rigid plastic. TPU can be transparent or coloured
or hard or soft/smooth to provide grip.

5. TPU is obtained from the reaction of polyols (polyester or polyether or polycaprolactone based or a
combination of these), diisocyanates and short-chain diols. Additives can be added to these to achieve
special properties. By combining all the elements, a wide range of hardness and mechanical properties
can be achieved. PUC is offered by the applicant in different grades. However, these different grades are
different merely in terms of properties, which can be achieved through control on process parameters and
use of specific additives. All these grades remain the same as one article.

6.  The product scope covers polyester-based TPU as well as polyether-based TPU, and polycaprolactone-
based TPU is specifically excluded from the scope of product.

7. The product under consideration is used in a wide variety of applications including automotive instrument
panels, agriculture (animal ID tags), caster wheels, power tools, sporting goods, medical devices, tubes &
hoses, belts and profiles industry, footwear, inflatable rafts, variety of extruded film, sheet and profile
applications, outer cases of mobile electronic devices, keyboard protectors for laptops etc. TPU is also
substituting rubber and PVC (Poly Vinyl Chloride) in premium motorcycle market as well as passenger
car interiors.

8.  The product under investigation is being imported under Custom Tariff Heading 39095000 of the First
Schedule to the Customs Tariff Act, 1975. However, it is possible that the subject goods may also be
imported under other headings and therefore, the Customs tariff heading is indicative only and is not
binding on scope of the product.”

SCOPE OF DOMESTIC INDUSTRY AND STANDING

Submissions made by the other interested parties

The other interested parties have made the following submissions with respect to the domestic industry and
standing:

a. Rule 2(b) of the Rules provides that producers who are importers or related to exporters/importers shall be
excluded from the definition of the domestic industry.
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The domestic industry is a related company of Covestro (Hong Kong) Ltd., and that the domestic industry
has not disclosed the name of the related company in its petition.

As per information available with Zhejiang Huafon TPU Co. Ltd, the domestic industry has imported ***
MT of TPU constituting ***% of the total imports during the POI. The domestic industry has continued
importing the subject goods even post-POI.

As per para 4.9.20 (v) of the Manual of Operating Practices for Trade Remedy Investigations, a specific
reference is to be made by the Authority in the initiation notification on the issue of imports of the subject
goods by the domestic industry.

Submissions made by the domestic industry

19. The following submissions have been made by the domestic industry with regard to the domestic industry and
standing:

a.

Covestro (India) Pvt. Ltd. is the sole producer of the subject goods in India during the injury period and
constitutes 100% of the production of the subject goods in India.

The domestic industry has imported small quantities of the subject goods from its related companies in
China PR and other non-subject countries. The domestic industry has imported certain specific grades of
the PUC from China PR for testing purposes and to meet some urgent demand. Imports of the subject
goods from China PR by the domestic industry during the POI is in the range of 0-0.15% in relation to (i)
imports from China PR or (ii) imports from all countries or (iii) Indian demand.

The Authority can decide if a domestic producer related to a foreign producer/exporter or importer of
dumped goods, or who imports the goods themselves, qualifies as an eligible domestic producer under
Rule 2(b). This determination is not automatic and is made on a case-by-case basis, considering all
relevant legal and economic factors.

The facts and circumstances considered by the Authority while exercising its discretion have been noted in
many investigations conducted by the Authority in the past. The Authority has consistently observed that
mere relationship of the domestic producer with the producer/exporter in the subject country will not
exclude such producer from the definition of the domestic industry.

In anti-dumping investigation concerning imports of Soda Ash originating in or exported from China PR,
EU, Kenya, Iran, Pakistan, Ukraine and US, final findings dated 17" February 2012, the Authority
observed that mere fact of relationship of a domestic producer with an importer or exporter or import by
such a producer is insufficient to exclude such a producer from the scope of the domestic industry. The
Authority is required to apply its mind so as to make objective determination of whether a domestic
producer in such a situation should be considered as eligible or ineligible to be considered as a domestic
industry. The Authority also held that the current AD Rules continue to grant such discretion to the
Designated Authority to decide on the merits of the case to include or exclude such a domestic producer
within/from the scope of “domestic industry”.

In anti-dumping investigation concerning imports of Soda Ash originating in or exported from China PR,
EU, Kenya, Iran, Pakistan, Ukraine and USA, Nirma Ltd. and Saukem also had a related
producer/exporter in USA, namely Searles Valley Minerals. The Authority observed in this anti-dumping
investigation that exports by related foreign producer/exporter of domestic producers Nirma Ltd. and
Saukem were not significant in comparison to total imports into India. The related foreign
producer/exporter was not the major exporter of the concerned product. The focus of domestic producers
Nirma Ltd. and Saukem was primarily on domestic production and not on trading of goods imported from
its related foreign producer/exporter. Thus, Nirma Ltd. and Saukem were held to constitute eligible
domestic industry under the Rules.

The Authority had enunciated the same principles in its final findings dated 17" May 2010 in anti-
dumping investigation concerning imports of Viscose Staple Fibre excluding Bamboo Fibre originating in
or exported from China PR and Indonesia. In this case, the domestic industry i.e. Grasim Industries Ltd.
had related companies in Indonesia and China PR, namely, Birla Jingwai Fibres Company Limited, China
PR and PT Indo Bharat Rayon, Indonesia, who were producing & exporting the subject goods to India.
The Authority observed that exports by related companies from China PR and Indonesia to India were
small and sporadic and significant dumping to India was practiced by other producers/exporters from
China PR and Indonesia. Moreover, focus of Grasim Industries Ltd. continued on production and did not
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shift to trading of goods imported from its related companies. Thus, Grasim Industries Ltd. was held to be
an eligible domestic industry.

h. In anti-dumping investigation concerning imports of Circular Weaving Machines having six or more
shuttles for weaving PP/HDPE Fabrics of a width exceeding 30 cms., originating in or exported from
China PR, the Authority also observed that mere fact of relationship between domestic producer and
producer/exporter in the subject country is insufficient to consider the domestic producer as ineligible
domestic industry.

i. Inthe case of State of Gujarat Fertilizers and Chemicals Limited v. Government of India, (2012) 286 ELT
348, the High Court examined the question of exclusion of an importer of the dumped article from the
definition of the domestic industry under Rule 2(b). The Court observed that nearly 15% of total
production of the company was imported by it and that too casually and to meet customer’s demand
during the time when the production was disrupted. This quantity was found from the facts to be very
insignificant portion of the total import from the same exporting country. Thus, the concerned domestic
producer was considered as eligible domestic industry and was not excluded from the definition of the
domestic industry under Rule 2(b).

j-  Inanti-dumping investigation concerning imports of Soda Ash originating in or exported from China PR,
EU, Kenya, Iran, Pakistan, Ukraine and US, the Authority noted that it is neither the intent of the WTO
Agreement nor of the AD Rules that a straight jacketed formula should be adopted while defining
‘domestic industry’ where an iota of import of subject goods from the subject country by a domestic
producer be treated as sacrilege and thereby ineligible for the status of ‘domestic industry’. The conduct of
trade and business at times necessitates importation of goods by the domestic industries for either research
purposes or to supplement their own production to meet emergent demand in the market or for any other
justified reasons.

k. When volume of exports by related foreign producer/exporter and/or imports by the domestic industry is
small for bona fide reasons and essential business of the domestic producer as a producer of subject goods
is not in doubt, the domestic producer cannot be excluded from the definition of the domestic industry on
the ground that the domestic producer is related to the foreign producer/exporter and/or is an importer of
concerned product in terms of Rule 2(b).

I. In the present case, the domestic industry has imported small quantities of the subject goods from its
related companies in China PR and other non-subject countries. The domestic industry has imported
certain specific grades of the PUC from China PR for testing purposes and to meet some urgent demand.
The imports of the subject goods from China PR by the domestic industry during the POI is *** MT,
which is in the range of 0-0.15% in relation to (i) imports from China PR (ii) imports from all countries
and (iii) Indian demand. Thus, the imports by the domestic industry are insignificant. The domestic
industry has also disclosed that its related company has not supplied to any other entity in India.

m. Zhejiang Huafon TPU Co. Ltd claimed that the domestic industry imported *** MT of the subject goods
but did not provide supporting details or import data to substantiate its claim. It is unclear how Zhejiang
Huafon TPU Co. Ltd obtained this confidential exporter or importer-specific data. The domestic industry
submits that Zhejiang Huafon TPU Co. Ltd.’s claim is factually incorrect and requests that the Authority
may verify the claim using official import data from DG System.

n. The domestic industry has disclosed information about imports from its related entities in both the subject
country and non-subject countries, including Covestro (Hong Kong) Ltd.

0. The domestic industry has submitted that none of the key managerial personnel of Covestro (India) Pvt
Ltd hold any managerial position in the related party in China PR exporting the subject goods to India.
Further, key managerial personnel of related producer/exporter in China PR also do not hold any
managerial position in the applicant company.

Examination by the Authority
Rule 2 (b) of the Rules defines the "domestic industry" as under:

"(b) "domestic industry" means the domestic producers as a whole engaged in the manufacture of the like
article and any activity connected therewith or those whose collective output of the said article constitutes
a major proportion of the total domestic production of that article except when such producers are related
to the exporters or importers of the alleged dumped article or are themselves importers thereof in such
case the term 'domestic industry' may be construed as referring to the rest of the producers”.

The application in the present case has been filed by Covestro (India) Pvt. Ltd. and the applicant has claimed
that they are the sole producer of the subject goods in India. None of the interested parties have claimed
existence of any other domestic producers in India. Thus, the Authority concludes that the applicant is the sole
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producer of the subject goods in India during the injury period and constitutes 100% of the production of subject
goods in India.

It is noted that the applicant has one related producer of the subject goods in the subject country and is not
related to any importer of the PUC in India. The Authority also notes that the applicant has imported the subject
goods from its related producer in the subject country during the POI as admitted in the application. In this
regard, the Authority has also noted in its initiation notification as below:

“13. The application has been filed by Covestro (India) Pvt Ltd. The applicant has claimed that it is the
sole producer of the subject goods in India constituting 100% of the Indian production and therefore, has
the requisite standing to file the present application.

14. As per the information submitted by the applicant, it has imported the subject goods from related
producer/exporter in China PR. Considering the volume of such imports is not significant, the Authority
notes, after due examination, that the applicant constitutes eligible domestic industry in terms of the
provisions of Rule2(b) and the application satisfies the criteria in terms of Rule 5(3) of the Rules.”

The Authority notes that the mere fact of relationship of a domestic producer with a foreign producer/exporter or
importer or import by such domestic producer does not automatically lead to exclusion of such domestic
producer from the scope of the domestic industry. Under Rule 2(b), the use of the word ‘may’ clearly indicate
that the Authority has discretion to decide whether the domestic producer, who is related to the
producers/exporters in the subject country or importer in India or has itself imported the subject goods, is
eligible to be considered as domestic industry or not. The Authority is required to exercise its discretion after
considering all the facts and circumstances so as to make objective determination of whether the concerned
domestic producer should be considered as eligible or ineligible domestic industry under Rule 2(b).

The Authority considered the arguments of some of the interested parties regarding the relationship of the
applicant with producer/exporter in China PR and Hong Kong and imports made by the applicant from its
related entities in China PR and Hong Kong.

The examination of imports shows that the applicant has imported *** MT of the subject goods from Covestro
(Hong Kong) Limited which is related trader in Hongkong exporting the TPU produced by its related
producer/exporter in China PR during the POI, which accounts for 0-0.1% of the total demand and 0-0.1% of
the total imports into India. Thus, the imports of the subject goods by the applicant are not significant so as to
disentitle the applicant from being treated as domestic industry.

The claim submitted by Zhejiang Huafon TPU Co. Ltd does not have the description of the product imported
and hence does not substantiate the claim of import of the PUC by the domestic industry. Further analysis of DG
System data shows that the domestic industry has imported raw material and other non- PUC from related
entities in China PR and Hong Kong.

The Authority notes following facts and circumstances regarding relationship of the applicant with
producers/exporters in China PR and imports by the applicant from its related entities in China PR:

a.  None of the opposing interested parties have advanced any justification for exclusion of Covestro (India)
Pvt. Ltd. from the scope of the domestic industry, barring the fact of imports and relationship with foreign
producer/exporter itself.

b.  Related entities of Covestro (India) Pvt Ltd. in China PR have only exported small quantities of the PUC
to India to Covestro (India) Pvt Ltd. and not to any other entity in India.

c. Exports by the related entities of Covestro (India) Pvt Ltd. during the POI are insignificant when
compared with total imports into India from China PR. As per the DG System data, exports by related
entities in China PR of Covestro (India) Pvt Ltd. during the POI are mainly non-PUC and raw materials.

d.  The volume of exports by related entities in China PR to India during the POI is not significant so as to
cause injury to the domestic industry in India.

e.  Covestro (India) Pvt Ltd. continues to focus on production of the subject goods in India. Relationship of
Covestro (India) Pvt Ltd. with producers/exporters in China PR has not affected its behaviour and
business as domestic producer of PUC in India.

f. The key managerial personnel of Covestro (India) Pvt Ltd do not hold any managerial position in the
related party in China PR exporting the subject goods to India and key managerial personnel of related
producer/exporter in China PR also do not hold any managerial position in the applicant company.

Therefore, considering the information on record, the Authority holds the applicant/petitioner- Covestro (India)
Pvt. Ltd. as eligible domestic industry within the meaning of Rule 2(b) of the Rules, and that the application
satisfies the criteria of standing in terms of Rule 5(3) of the Rules.
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E.

E.1.

29.

E.2.

30.

31.

E.3.

32.

33.

CONFIDENTIALITY

Submissions made by the other interested parties

The other interested parties have not made any submissions with regard to the confidentiality.

Submissions made by the domestic industry

The following submissions have been made by the domestic industry with regard to the confidentiality:

a. BASF Polyurethane Specialties China Co., Ltd (BAPS):

iv.

V.

Company has not disclosed the information regarding owner/principal shareholder list and their
affiliations.

Company has not disclosed its marketing/distribution channel details for domestic and export
sales to India. (Exhibit B-3)

Company has not disclosed the details of adjustments claimed for determining normal value and
export price.

Company has not disclosed manufacturing process in Exhibit G-1.

Company has not disclosed raw material names.

b. BASF Hong Kong Ltd (BHKL):

Vi.

Vii.

Company has not disclosed the information regarding owner/principal shareholder list and their
affiliations.

Company has not disclosed its marketing/distribution channel details for domestic and export
sales to India.

C. BASF Integrated Site (Guangdong) Co. Ltd (BISL):

viii.

iX.

X.

Company has not disclosed the information regarding owner/principal shareholder list and their
affiliations.

Company has not disclosed manufacturing process in Exhibit G-1

Company has not disclosed raw material names.

d. BASF International Trading (Shanghai) Co., Ltd (BITC):

Xi.

Company has not disclosed the information regarding owner/principal shareholder list and their
affiliations.

e. BASF India Limited (BIL):

Xil.

Claiming Appendix 13 as confidential without proper indexing.

f. Zhejiang Huafon TPU Co., Ltd. (Huafon):

Xiii.

Xiv.

XV.

Company has not disclosed the information regarding owner/principal shareholder list and their
affiliations (Exhibit A-2).

Company has not disclosed manufacturing process in Exhibit G-1

Company has not disclosed raw material names in Appendix-6.

The Authority should treat BASF Group and Zhejiang Huafon TPU Co., Ltd as a non-cooperative party due to
the excessive confidentiality claims and incomplete information provided in their questionnaire responses.

Examination by the Authority

The Authority made available the non-confidential version of the information provided by various interested
parties to all interested parties for inspection through e-mail communication between various parties.

With regard to confidentiality of information, Rule 7 of the Rules, 1995 provides as follows:
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34.

F.1.

35.

F.2.

36.

“(1) Notwithstanding anything contained in sub-rules (2), (3) and (7) of rule 6, sub-rule (2) of rule 12,
sub-rule (4) of rule 15 and sub-rule (4) of rule 17, the copies of applications received under sub-rule
(1) of rule 5, or any other information provided to the designated authority on a confidential basis by
any party in the course of investigation, shall, upon the designated authority being satisfied as to its
confidentiality, be treated as such by it and no such information shall be disclosed to any other party
without specific authorisation of the party providing such information.

(2) The designated authority may require the parties providing information on confidential basis to
furnish non-confidential summary thereof and if, in the opinion of a party providing such information,
such information is not susceptible of summary, such party may submit to the designated authority a
statement of reasons why summarisation is not possible.

(3) Notwithstanding anything contained in sub-rule (2), if the designated authority is satisfied that the
request for confidentiality is not warranted or the supplier of the information is either unwilling to
make the information public or to authorise its disclosure in a generalised or summary form, it may
disregard such information.”

Submissions made by the domestic industry and other opposing interested parties with regard to
confidentiality, to the extent considered relevant, were examined by the Authority and addressed accordingly
The Authority notes that the information provided by the interested parties on confidential basis was duly
examined with regard to sufficiency of the confidentiality claim. On being satisfied, the Authority has accepted
the confidentiality claims, wherever warranted and such information has been considered confidential and not
disclosed to other interested parties. Wherever possible, parties providing information on confidential basis
were directed to provide sufficient non-confidential version of the information filed on confidential basis. The
Authority also notes that all interested parties have claimed their business-related sensitive information as
confidential.

MISCELLANEOUS

Submissions made by the other interested parties

The other interested parties have made the following submissions with respect to the miscellaneous issues:

Government of India is in the process of implementing mandatory standard certification requirement on
“polyurethanes” vide notification dated 6 " March 2024. The same will be effective from 19" September
2024. This will create a non-tariff barrier and consequently affect imports of TPU into India.

That IS 17397 (Part 1): 2020/1SO 16365-1:2014 is applicable to the subject goods whereby requiring all
producers of the subject goods to mandatorily obtain certification as per conformity assessment schemes
under the provisions of the Bureau of Indian Standards Act, 2016. This, in effect, will increase the prices
of the subject goods, thereby creating a demand-supply gap as it will affect the free flow of trade between
the countries.

Submissions made by the domestic industry

The following submissions have been made by the domestic industry with respect to the miscellaneous
issues:

a. Quality control order and anti-dumping duty are two different instruments with different objectives. If a
product complies with the quality control order and is imported into India at dumped prices, anti-
dumping duty can be recommended on such product. If a product is not in compliance with the quality
control order, then such product cannot be imported into India even if such product is to be exported to
India at un-dumped prices.

b. The Authority in its final findings dated April 2017 in anti-dumping investigation concerning imports of
Cold-Rolled flat products of alloy or non-alloy steel originating in or exported from China PR, Japan,
Korea RP and Ukraine had observed that even if a quality control order exists, it does not lead to a
conclusion that no dumping or injury can be caused to the domestic industry.

c. The quality control order on the PUC has not come into force till date. After the quality control order was
issued on 13" September 2021, it was scheduled to be implemented on 12 March 2022. However, the
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time for implementation has been extended several times as and when the scheduled implementation date
is approaching.

Order No. Date of notification Prescribed date of entry into force
S.0. 3931(E) | 13" September 2021 It shall come into force on the expiry of one hundred and
Principal Order eighty days i.e., 12" March 2022
S.0. 1277(E) 234 March 2022 It shall come into force on 19" September 2022
S.0. 4141(E) 2" September 2022 It shall come into force on 19" March 2023
S.0. 1238(E) 15" March 2023 It shall come into force on 19" March 2024
S.0. 1112(E) 6™ March 2024 It shall come into force on 19™ September 2024

d. As per the recent notification on 6" March 2024, the time limit for implementation of quality control order
has been once again extended till 19" September 2024. Thus, the time limit for implementation of quality
control order has been repeatedly extended and it cannot be assumed that quality control order will be
implemented on 19" September 2024.

e. In any case, existence of quality control order is inconsequential and legally irrelevant consideration for
the Authority in the present investigation while deciding whether the anti-dumping duty should be
recommended by the Authority on the imports of the PUC into India.

F.3. Examination by the Authority

37.

G.1

38.

The Authority notes that quality control order and the Rules are two different instruments for different purposes.
The purpose of quality control order is to ensure that product imported into India is of prescribed standard and
specification. The Rules are framed to ensure that product imported into India is at un-dumped prices and is not
causing injury to the domestic industry. Even if quality control order comes into force on the import of the PUC,
it will not in any way curtail the right of the domestic industry to get protection in the form of anti-dumping duty
on dumped imports into India.

MARKET ECONOMY TREATMENT, NORMAL VALUE, EXPORT PRICE & DETERMINATION
OF DUMPING MARGIN

Normal Value
Under Section 9A(1)(c) of the Act, normal value in relation to an article means:

(i) the comparable price, in the ordinary course of trade, for the like article when destined for
consumption in the exporting country or territory as determined in accordance with the rules made under
sub-section (6); or

(ii) when there are no sales of the like article in the ordinary course of trade in the domestic market of the
exporting country or territory, or when because of the particular market situation or low volume of the
sales in the domestic market of the exporting country or territory, such sales do not permit a proper
comparison, the normal value shall be either

(a) comparable representative price of the like article when exported from the exporting country or
territory to an appropriate third country as determined in accordance with the rules made under sub-
section (6); or

(b) the cost of production of the said article in the country of origin along with reasonable addition for
administrative, selling and general costs, and for profits, as determined in accordance with the rules made
under sub-section (6):

Provided that in the case of import of the article from a country other than the country of origin and
where the article has been merely transhipped through the country of export or such article is not
produced in the country of export or there is no comparable price in the country of export, the normal
value shall be determined with reference to its price in the country of origin.
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G.2. Submissions made by the other interested parties

39.

The following submissions have been made by other interested parties with regard to normal value:

a.

China’s Accession Protocol has expired on 11" December 2016. Zhejiang Huafon TPU Co. Ltd, China
has relied on relationship between Article 15(a) and 15(b) of the protocol in the Appellate Body report on
the "Fastener case" initiated by China PR against the EU, which has provided strong justification for
China PR to automatically obtain the market-economy status once the Article 15 of the Protocol expires.

After 11" December 2016, anti-dumping regulations cannot contain any provisions allowing for the
establishment of the normal value for the Chinese exporting producers on a basis other than their domestic
prices and costs.

India has no legal basis under the WTO Agreement to calculate normal value in anti-dumping
investigation for products from China PR using the non-market economy methodology. Any such action
by India would be inconsistent with the requirements of the Agreement on Implementation of Article VI
of the GATT.

The Authority may not use surrogate country methodology in calculating normal value, regardless of
whether China PR is treated as a market economy due to the principle of pacta sunt servanda, Section 15
of China’s Accession Protocol to WTO and Appellate Body Report on EC- Fasteners initiated by China
PR.

China PR should not be treated as a non-market economy as per China’s accession protocol to WTO, the
same was also confirmed by the WTO Appellate Body in “EC-Fasteners”. US and EU in their respective
bilateral agreement with China PR had also noted about the expiry of non-market economy status after 15
years after China enters WTO.

G.3. Submissions made by the domestic industry

40.

G.4.

41.

The following submissions have been made by the domestic industry with regard to normal value:

a.

China PR should be treated as a non-market economy country and normal value in case of the
producers/exporters from China PR should be determined in accordance with para-7 read with para 8 (2)
and (3) of Annexure | of the Rules. In terms of Para 8 in Annexure | to the Rules, it is presumed that the
producers of the subject goods in China PR are operating under non-market economy conditions.
Therefore, normal value of the subject goods in China PR has been estimated in terms of Para 7 of
Annexure | to the Rules.

Avrticle 15 (d) of the Protocol, the provision of 15(a)(ii) has expired in December 2016 i.e., 15 years after
China PR’s accession to the WTO. However, Article 15(a)(i), which provides for presumption of non-
market economy for China PR, is still in force. Hence, a valid presumption exists that China PR is a non-
market economy country for anti-dumping investigations.

The Authority may note that none of the responding exporters have claimed market economy treatment by
filing applicable questionnaire replies and, in this context, determination of normal value based on paras 7
and 8 of Annexure-I to the Rules is very essential.

Examination by the Authority

The Authority had sent questionnaire to the known producers/exporters from the subject country, advising
them to provide information in the form and manner prescribed by the Authority. Following
producers/exporters have co-operated in the investigation by filing the prescribed questionnaire responses:

iv.

V.

Vi.

BASF Polyurethane Specialties China Co., Ltd.
BASF International Trading (Shanghai) Co., Ltd.
BASF Hong Kong Limited

BASF Integrated Site (Guangdong) Co. Ltd.
Zhejiang Huafon TPU Co., Ltd.

Miracll Chemicals Co. Ltd.

G.4.1 Normal value and export price for China PR

Market economy status for Chinese producers

42,

Article 15 of China's Accession Protocol in WTO provides as follows:
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43.

44,

a)

45,

"Article VI of the GATT 1994, the Agreement on Implementation of Article VI of the General Agreement on
Tariffs and Trade 1994 (“Anti-Dumping Agreement™) and the SCM Agreement shall apply in proceedings
involving imports of Chinese origin into a WTO Member consistent with the following:

(@) In determining price comparability under Article VI of the GATT 1994 and the Anti-Dumping
Agreement, the importing WTO Member shall use either Chinese prices or costs for the industry under
investigation or a methodology that is not based on a strict comparison with domestic prices or costs in
China based on the following rules:

(i) If the producers under investigation can clearly show that market economy conditions prevail in the
industry producing the like product with regard to the manufacture, production and sale of that product, the
importing WTO Member shall use Chinese prices or costs for the industry under investigation in
determining price comparability;

(if) The importing WTO Member may use a methodology that is not based on a strict comparison with
domestic prices or costs in China if the producers under investigation cannot clearly show that market
economy conditions prevail in the industry producing the like product with regard to manufacture,
production and sale of that product.

(b) In proceedings under Parts Il, 1l and V of the SCM Agreement, when addressing subsidies described in

Articles 14(a), 14(b), 14(c) and 14(d), relevant provisions of the SCM Agreement shall apply; however, if
there are special difficulties in that application, the importing WTO Member may then use methodologies
for identifying and measuring the subsidy benefit which take into account the possibility that prevailing
terms and conditions in China may not always be available as appropriate benchmarks. In applying such
methodologies, where practicable, the importing WTO Member should adjust such prevailing terms and
conditions before considering the use of terms and conditions prevailing outside China.

(c) The importing WTO Member shall notify methodologies used in accordance with subparagraph (a) to
the Committee on Anti-Dumping Practices and shall notify methodologies used in accordance with
subparagraph (b) to the Committee on Subsidies and Countervailing Measures.

(d) Once China has established, under the national law of the importing WTO Member, that it is a market
economy, the provisions of subparagraph (a) shall be terminated provided that the importing Member's
national law contains market economy criteria as of the date of accession. In any event, the provisions of
subparagraph (a)(ii) shall expire 15 years after the date of accession. In addition, should China establish,
pursuant to the national law of the importing WTO Member, that market economy conditions prevail in a
particular industry or sector, the non-market economy provisions of subparagraph (a) shall no longer apply
to that industry or sector.”

It is noted that while the provision contained in Article 15(a)(ii) have expired on 11.12.2016, the provision
under Article 2.2.1.1 of the WTO Agreement on Anti-Dumping read with the obligation under Article 15(a)(i)
of the Accession Protocol require the criterion stipulated in Para 8 of Annexure | to the Rules to be satisfied
through the information/data to be provided in the supplementary questionnaire upon claiming market economy
status.

Accordingly, the normal value for all the producers/exporters from China PR has been determined as below.
Determination of normal value for China PR

As none of the producers from China PR have filed the supplementary questionnaire response for market
economy treatment, the normal value has been determined in accordance with para 7 of Annexure | of the Rules.
Para 7 of Annexure | of the Rules provides as follows:

“7. In case of imports from non-market economy countries, normal value shall be determined on the basis of
the price or constructed value in a market economy third country, or the price from such a third country to
other countries, including India, or where it is not possible, on any other reasonable basis, including the
price actually paid or payable in India for the like product, duly adjusted if necessary, to include a
reasonable profit margin. An appropriate market economy third country shall be selected by the designated
authority in a reasonable manner [keeping in view the level of development of the country concerned and the
product in question] and due account shall be taken of any reliable information made available at the time of
the selection. Account shall also be taken within time limits; where appropriate, of the investigation if any
made in similar matter in respect of any other market economy third country. The parties to the investigation
shall be informed without unreasonable delay the aforesaid selection of the market economy third country
and shall be given a reasonable period of time to offer their comments.

8. (1) The term "non-market economy country™ means any country which the designated authority determines
ds not operating on market principles of cost or pricing structures, so that sales of merchandise in such
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46.

47.

48.

49.

G.5.
G.6.

50.

G.7.

51.

country do not reflect the fair value of the merchandise, in accordance with the criteria specified in
subparagraph (3).

(2) There shall be a presumption that any country that has been determined to be, or has been treated as, a
non-market economy country for purposes of an antidumping investigation by the designated authority or by
the competent authority of any WO member country during the three year period preceding the investigation
is a non-market economy country. Provided, however, that the non-market economy country or the
concerned firms from such country may rebut such d presumption by providing information and evidence to
the designated authority that establishes that such country is not a non-market economy country on the basis
of the criteria specified in sub-paragraph (3).

(3) The designated authority shall consider in each case the following criteria as to whether: (a) the
decisions of the concerned firms in such country regarding prices, costs and inputs, including raw materials,
cost of technology and labour, output, sales and investment, are made in response to market signals
reflecting supply and demand and without significant State interference in this regard, and whether costs of
major inputs substantially reflect market values; (b) the production costs and financial situation of such firms
are subject to significant distortions carried over from the former non-market economy system, in particular
in relation to depreciation of assets, other write-offs, barter trade and payment vid compensation of debts;
(c) such firms are subject to bankruptcy and property laws which guarantee legal certainty and stability for
the operation of the firms, and (d) the exchange rate conversions are carried out at the market rate.
Provided, however, that where it is shown by sufficient evidence in writing on the basis of the criteria
specified in this paragraph that market conditions prevail for one or more such firms subject to anti-dumping
investigations, the designated authority may apply the principles set out in paragraphs | to 6 instead of the
principles set out in paragraph 7 and in this paragraph.

(4) Notwithstanding, anything contained in sub-paragraph (2), the designated authority may treat such
country as market economy country which, on the basis of the latest detailed evaluation of relevant criteria,
which includes the criteria specified in sub paragraph (3), has been, by publication of such evaluation in a
public document, treated or determined to be treated as a market economy country for the purposes of anti-
dumping investigations, by a country which is a Member of the World Trade Organization.”

Para 7 lays down hierarchy for determination of normal value and provides that normal value shall be
determined on the basis of price or constructed value in a market economy third country, or the price from such
a third country to any other country, including India, or where it is not possible, on any reasonable basis,
including the price actually paid or payable in India for the like article, duly adjusted, if necessary, to include a
reasonable profit margin. Thus, the Authority notes that the normal value is required to be determined having
regard to the various sequential alternatives provided under para 7 of Annexure-I.

The Authority notes that none of the interested parties have provided any information with regard to domestic
price, constructed value or export price of the product in an appropriate market economy third country. The
Authority notes that it is required to select an appropriate country on the basis of information and evidence
brought on record by the interested parties. Since neither the applicant nor the other interested parties have
provided any verifiable information, the normal value could not be determined on this basis.

In the absence of sufficient information on record regarding the other methods enshrined in Para 7 of Annexure
I of the Rules, the Authority has determined the normal value by considering the method on “any other
reasonable basis”.

The Authority has therefore constructed the normal value for China PR on the basis of cost of production in
India, duly adjusted, including selling, general and administrative expenses and reasonable profits. The
constructed normal value so determined for Chinese producers/exporters is mentioned in the dumping margin
table below.

Export Price
Submissions made by the other interested parties

The following submissions have been made by other interested parties with regard to determination of export
price:

a. If the Authority decides to recommend imposition of anti-dumping duty on the import of subject goods, the
Authority should determine individual rate of anti-dumping duty for the cooperating producers/exporters.

Submissions made by the domestic industry
The following submissions have made by the domestic industry with regard to determination of export price:

a.  BASF Polyurethane Specialties China Co., Ltd (BAPS) has provided incomplete information on company
affiliations and related activities.
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G.8.

52.

53.

54.

b.  BAPS has not provided purchase prices from independent parties for raw materials/utilities.

c. BASF Integrated Site (Guangdong) Co. Ltd. (BISL) has provided incomplete information on affiliations
and related activities.

d.  BASF Hong Kong Ltd (BHKL) has provided incomplete information on company affiliations and related
activities.

e.  BHKL being a trader failed to provide Appendix-5 of questionnaire response.
f. BHKL has omitted the details of adjustments claimed for determining normal value and export price.

g. BASF International Trading (Shanghai) Co., Ltd,(BITC) has not furnished the information regarding
owner/principal shareholder list and their affiliations.

h.  BASF International Trading (Shanghai) Co., Ltd. has provided incomplete information on company
affiliations and related activities.

i. BASF International Trading (Shanghai) Co., Ltd. being a trader failed to provide Appendix-5 of
questionnaire response.

j- BASF India Ltd. (BIL) has provided incomplete disclosure of distribution channels for sales in India.
k.  BIL has not complied with Trade Notice 06/2021 formats.
I BIL has failed to disclose the impact of duties on costs and prices of the downstream product.
m.  Zhejiang Huafon TPU Co Ltd has provided incomplete information on company affiliations, including:
. Details of parent companies, subsidiaries, and related companies with contact information.
. Activities of each related company.
. Details of related companies involved in PUC or supplying raw materials/utilities.

n.  Zhejiang Huafon TPU Co Ltd has provided contradictory information regarding the number of plants
involved in the production of PUC. Huafon claimed one plant in Question 1 of Section G, but Appendix-7
indicates existence of two plants.

0.  Zhejiang Huafon TPU Co Ltd stated that all materials are purchased but Appendix-7 suggests the use of
captive inputs.

p.  Zhejiang Huafon TPU Co Ltd has not provided purchase prices from independent parties for raw
materials/utilities and there is lack of evidence to justify transfer prices.

Examination by the Authority

Following producers and exporters from China PR have participated and filed questionnaire response. The
Authority has undertaken the desk verification and examined the claims made by the producers/exporters and
the domestic industry. The Authority notes that majority of the submissions made by the domestic industry are
pertaining to non-disclosure of related party affiliations in the non-confidential version and relating to cost of
production of Chinese producers/exporters. The Authority has examined these claims and notes the non-
confidential version submitted the Chinese producers/exporters is in line with the trade notice issued by the
Authority. The responses by participating producers/exporters have been examined further in detail as under:

Miracll Chemicals Co. Ltd.

From the response filed by Miracll Chemicals Co. Ltd (“Miracll”), the Authority notes that Miracll has exported
the subject goods to India during the POI directly to unrelated Indian customers. It is noted that Miracll has
exported the *** MT of subject goods to India. Miracll has claimed adjustments of ocean freight, insurance,
inland transportation, port and other related expenses, and credit cost and the same has been considered by the
Authority. The ex-factory export price for Miracll as determined is given in the dumping margin table below.

BASF Group- BASF Polyurethane Specialties China Co., Ltd. (producer/exporter), BASF Integrated Site
(Guangdong) Co. Ltd. (related producer), BASF Hong Kong Ltd. (related exporter) and BASF India Ltd.
(related importer)

BASF Polyurethane Specialties China Co., Ltd. (BAPS) has exported *** MT of subject goods during the POI
to its related exporter BASF Hong Kong Ltd. (BHKL), who has exported the same to its related Indian
customer BASF India Ltd. (BIL). The related Indian customer sold the same to unrelated Indian customers. All
the three companies engaged in the exports to India sales channel i.e., BAPS, BHKL and BIL filed the complete
questionnaire response and cooperated with the investigation. The ex-factory export price determined has been
given in the dumping margin table.
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55.

iii.
56.

57.

58.

It has been noted that BASF Integrated Site (Guangdong) Co. Ltd. (BISL), which is a related producer of BAPS
has started production of subject goods after the end of POI.

Zhejiang Huafon TPU Co., Ltd.

From the response filed by Zhejiang Huafon TPU Co., Ltd (“Huafon”), Authority notes that Huafon has
exported the subject goods to India during the POI directly to unrelated Indian customers. It is noted that Huafon
has exported *** MT of subject goods to India. Huafon has claimed adjustments of ocean freight, insurance,
inland freight, credit cost and bank charges and the same has been considered by the Authority. The ex-factory
export price for Huafon as determined is given in the dumping margin table below.

Export Price for non-cooperating producers/exporters

For all other producers/ exporters from China PR, export price has been determined based on facts available
taking into account the data examined for the co-operating exporters and the same is mentioned in the dumping
margin table below.

Dumping Margin

Considering the normal value and the export price for the subject goods, the dumping margin for the subject
goods from the subject country is determined as follows:

Dumping margin table

Producer's/ Normal Net export Dumping Dumping Dumping
ex;;)](;;t]zr S (I\?lilllli.;) price (Rs/Kg) margin margin (%) margin (%
(Rs/KQg) range)
Miracll falaied falaied Fkk falaied 40-50%
Chemicals Co.
Ltd
BASF *kx **k%k *k*k **k%k Negatlve
Polyurethane
Specialties
China Co., Ltd
Zhejiang Huafon falalel il Fhx il 50-60%
TPU Co., Ltd.
All others falaled falaed Fkk falaled 80-90%

The

Authority notes that significant dumping margin exist for all the exporters/producers from China PR except

BASF Polyurethane Specialties China Co., Ltd.

H.
H.1.
59.

EXAMINATION OF INJURY AND CAUSAL LINK
Submissions made by the other interested parties
The other interested parties have made the following submissions with regard to injury:

a.  The import data filed by the domestic industry is incorrect, therefore, examination of volume effect and
price effect may not provide a true picture.

b.  The imports from China PR have not caused any injury to the domestic industry during the injury
investigation period. The imports from China PR have moved in tandem with the increase in demand.

c.  The capacity of the domestic industry is ***MT whereas the demand of TPU in India is approx. 20,000
MT. The domestic industry being the sole producer of the subject goods in India can meet only 25-30% of
the Indian demand. Imports have come only to fill the demand and supply gap of the subject goods in India
and not to cause injury to the domestic industry.

d.  Price undercutting is 35-45% which means the domestic industry is selling the goods at a price about 35-
45% higher than the landed value. Similarly, injury margin is 40-50% which shows that non-injurious
price (“NIP”) and net sales realization (“NSR”) is almost similar. Thus, the domestic industry is already
selling its goods at a non-injurious price.

e.  During the year 2020-21, when the price undercutting was highest as 45-55%, profitability of domestic
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H.2.

60.

industry was highest which shows no correlation between higher levels of price undercutting and
profitability.

The capacity of the domestic industry remained unchanged throughout the injury period and the period of
investigation. Production and capacity utilization of the domestic industry have decreased by 7%
respectively.

The domestic sales of the domestic industry have declined during the POI from 100 to 85 as compared to
the base year 2019-20, whereas export sales have increased tremendously by 229% during the POl as
compared to the base year 2019-20 which shows that the domestic industry is focusing on exports rather
than domestic sales by choice and not by chance.

The trend of inventory is showing decline which clearly depicts that the domestic industry was able to sell
whatever it was producing.

PBDIT and cash profits have increased during the POI by 10% and 9% respectively. Due to outbreak of
COVID 19 pandemic, Chinese producers were inoperative or partially operative and therefore, could not
supply the goods at the commercial quantities as would have supplied in the normal circumstance. This
affected the level of competition in the industry. Therefore, this situation may not be considered by the
Authority while examining the injury.

The number of employees has slightly increased from 100 during the base year 2019-20 to 101 during the
period of investigation. However, salaries and wages have declined from 100 during the base year 2019-20
to 61 during the period of investigation. The domestic industry has manipulated the data to deliberately
fabricate the injury.

There is 7% decline in both productivity per day and production quantity from 2019-20 to the period of
investigation (POI), despite a slight 1% increase in the number of employees and individual productivity
per employee. This indicates that overall output has decreased, potentially due to operational inefficiencies
or other challenges, rather than employee performance. Additionally, the decline in salaries and wages
during this period of inflation is concerning and suggests potential issues with wage policies or financial
constraints within the organization.

The domestic industry faced a 7% decline in both production quantity and capacity utilization, despite
stable employee productivity and a slight increase in employee numbers. Inventory levels declined
showing effective demand management. However, the dramatic 39% drop in salaries and wages during an
inflationary period suggests possible data manipulation. Overall, the reported financial injury may not
accurately reflect the true economic conditions and performance of the domestic industry.

Director General should adopt ROCE earned by the industry when there was no allegation of dumping as
reasonable profit margin and not 22% ROCE.

The Authority must make an appropriate assessment of the injury caused to the domestic industry by the
other known factors, and they must separate and distinguish the injurious effects of the dumped imports
from the injurious effects of those other factors. Such reasons include internal problems, depressed market
conditions globally, fluctuations in the price of raw materials, impact of the pandemic COVID-19, Russia
Ukraine War, shutdown of the plant etc.

The domestic industry has suffered injury on account of its high depreciation and finance cost.

Submissions made by the domestic industry

The domestic industry has made the following submissions with regard to injury:

The domestic industry has filed the petition with the import data available with it as per market
intelligence. The Authority has already considered the transaction wise import data from DGCI&S at the
time of initiation of the subject investigation.

The Authority may consider the import data from DGCI&S and DG System for volume and price effect.
The requisite information has already been filed with the Authority demonstrating the volume and price
effect due to the dumping of the subject goods from China PR.

Demand-supply gap is not relevant for determining the need for imposition of anti-dumping duty. In DSM
Idemitsu Limited vs. Designated Authority, CESTAT rejected the contention of the appellant that anti-
dumping duty should not be recommended because the domestic industry was the only domestic industry
manufacturing EPDM and it could not meet the requirements of the domestic market. The appellant also
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contended that the imports were only filling the demand supply gap. The CESTAT with regard to
demand-supply gap observed that if the exporters wanted to supply the goods to meet the requirement in
Indian market, the same could be done by exporting the requirements at a price equivalent to normal value
but not at a dumped value and to capture the market.

The Authority has consistently held that demand supply gap is not a justification for dumping, and even if
there is a demand supply gap, it is necessary that the subject goods are available at fair prices.

The Authority in following final findings has also observed that demand-supply gap cannot be a valid
justification for dumped imports:

i. Anti-dumping investigation concerning imports of Phenol originating in or exported from European
Union, South Africa and Singapore — final findings dated 13th February 2003

ii.  Anti-dumping investigation concerning imports of Aceto Acetyl Derivatives of aromatic or
heterocyclic compounds also known as Arylides from China PR - final findings dated 19th August
2021

iii.  Anti-dumping investigations on the imports of Self-Adhesive Vinyl (SAV) originating in or exported
from China PR — final findings dated 28th December 2023

iv.  Anti-dumping investigation concerning imports of Natural Mica based Pearl Industrial Pigments
excluding cosmetic grade originating in or exported from China PR — final findings dated 8th June
2021

v.  Sunset Review Investigation concerning imports of Styrene Butadiene Rubber originating in or
exported from European Union, Korea RP and Thailand — final findings dated 29th July 2022

There is no legal mandate for comparison of NIP with NSR under the Rules. In this regard, the Authority
in its final findings dated 17" February 2012 in anti-dumping investigation concerning import of Soda
Ash originating in or exported from China PR, European Union, Kenya, Iran, Pakistan, Ukraine and
USA, had observed that there is no legal provision that the Authority should compare the non-injurious
price with net sales realization in order to determine the price effect.

CESTAT in its order dated 6" September 2016 in All India Glass Manufacturers Federation v.
Designated Authority, observed that there is no legal provision to mandate the Authority for comparing
NIP with NSR in order to determine the price effect.

Even if NSR is higher than NIP, it is not relevant to conclude that the domestic industry is not suffering
adverse price impact or material injury.

Information provided by the domestic industry in the petition and in the written submission filed pursuant
to the oral hearing clearly shows that it is suffering from material injury. The Authority has noted prima
facie injury being caused to the domestic industry in the initiation notification.

Grant of 22% return on capital employed is the consistent practice of the Authority. This issue has been
settled by various judgments of the CESTAT. CESTAT in Merino Panel Products Ltd. v. Designated
Authority, Final Order No. AD/A/53541/2015-CU[DB] dated 27" November 2015 had permitted the 22%
rate of return on capital employed as standard practice. CETSAT had reaffirmed the same principle in
Eximcorp India Pvt. Ltd. v. Designated Authority, final order No. AD/A/53462/2016-CU[DB] dated 12%
September 2016.

Huafon has not indicated any specific reasons which may have contributed to the injury to the domestic
industry except dumped imports from China PR. It is not sufficient to merely list out generic possibilities
and geo-political events for doubting the existence of causal link between imports and injury to the
domestic industry.

Examination by the Authority

61. Rule 11 of the Rules read with Annexure Il provides that an injury determination shall involve an examination
of factors that may indicate injury to the domestic industry, “..... taking into account all the relevant facts,
including the volume of dumped imports, their effect on prices in the domestic market for like articles and the
consequent effect of such imports on the domestic producers of such articles...”. In considering the effect of the
dumped imports on prices, it is considered necessary to examine whether there has been a significant price
undercutting by the dumped imports as compared with the price of the like article in India or whether the effect
of such imports is otherwise to depress prices to a significant degree or prevent price increases, which otherwise
would have occurred, to a significant degree.
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62.

63.

64.

H.3.1.

a)
65.

For the examination of the impact of the dumped imports on the domestic industry in India, indices having a
bearing on the state of the industry such as production, capacity utilization, sales volume, inventory,
profitability, net sales realization, the magnitude and margin of dumping, etc. have been considered in
accordance with Annexure Il to the Rules.

The Authority has taken note of the various submissions made by the domestic industry and the other interested
parties on injury. The submissions made by interested parties with regard to injury and causal link, which have
been considered relevant by the Authority are examined and addressed as under.

The Authority notes that it is not necessary that all parameters of injury show deterioration. Some parameters
may show deterioration, while some others may not. The Authority considers all injury parameters and,
thereafter, determines whether the domestic industry has suffered injury or is likely to suffer injury due to
dumping. The Authority has examined the injury parameters objectively considering the facts and arguments
submitted by the domestic industry and other interested parties.

Volume effect of the dumped imports
Assessment of demand

The Authority has determined the demand or the apparent consumption of the product in India, as the sum of
domestic sales of the domestic industry and imports from all sources. The demand so assessed is given in the
table below-

Particulars Unit 2019-20 2020-21 2021-22 POI

Sales of domestic industry MT okl okl Hkx okl
Trend Indexed 100 111 68 85
Imports from China PR MT 5,056 7,795 9,773 13,780
Trend Indexed 100 154 193 273
Imports from other countries MT 1,356 2,566 2,738 1,265
Trend Indexed 100 189 202 93
Total Demand MT Fokk Fokk Fkk Fokk
Total Demand Indexed 100 141 143 173

TREND OFINDEX VALUES OF COMPONENT OF DEMAND
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66. Following points have been observed by the Authority from the above table :

. The demand during the injury investigation period has increased consistently. Demand of the subject
goods has increased by 73 % in the POI as compared to 2019-20.
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. The imports from the subject country has increased by 173 % and that from non-subject countries has

decreased by 7%

. The domestic sales of the domestic industry have decreased by 15%.

. Imports from the subject country have captured the increase in demand.
b) Import volume and share of the subject country
67. The effect of the volume of dumped imports from the subject country as well as imports from other countries
have been examined by the Authority as follows:
SN Particulars UoM 2019-20 2020-21 2021-22 2022-23
1. Imports from China PR MT 5,056 7,795 9,773 13,780
Indexed 100 154 193 273
2. Total imports MT 6,412 10,361 12,511 15,045
Indexed 100 162 195 235
3. Indian production MT Fx Fx ekl ekl
Indexed 100 102 89 93
4. Demand MT **k*% **k*% *kk *kk
Indexed 100 141 143 173
5 Subject country imports in
' relation to
a. Total imports % faleied faleied faaed faaed
Indexed 100 95 99 116
b. Indian Production % falee falee el el
Indexed 100 151 218 292
C. Demand % *k*k **k*k *kx *kx
Indexed 100 110 135 158
68. The Authority notes as follows:
a) Imports from the subject country in absolute terms have increased from 5,056 MT in 2019-20 to 13,780
MT in the POI. In indexed terms, imports from the subject country have increased by 173 % in the POI
when compared to 2019-20.
b) Indian production has remained stable and has slightly decreased in the POl whereas the Indian demand
has increased by 73% in the POI as compared with 2019-20.
¢) Imports from the subject country in relation to total imports have increased by 16% in the POl when
compared to 2019-20.
d) Imports from the subject country in relation to Indian production have increased by 192 % in the POI
when compared to 2019-20.
e) Imports from the subject country in relation to demand have increased by 58% in the POI when
compared to 2019-20.
H.3.2. Price effect of the dumped imports
69. With regard to the effect of the dumped imports on prices, it is required to be analysed whether there has been a
significant price undercutting by the alleged dumped imports as compared to the price of the like products in
India, or whether the effect of such imports is otherwise to depress prices or prevent price increases, which
otherwise would have occurred in normal course.
70. Accordingly, the impact on the prices of the domestic industry on account of dumped imports of the subject

goods from the subject country has been examined with reference to price undercutting and price
suppression/depression, if any. For the purpose of this analysis the cost of sales and the net sales realization
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71.

(NSR) of the domestic industry have been compared with the landed price of the subject imports from the subject
country.

a) Price undercutting

In order to determine, whether the imports are undercutting the prices of the domestic industry in the market,
price undercutting has been worked out by comparing the landed price of the subject imports with the selling
price of the domestic industry during the injury period.

Particulars UOM 2019-20 2020-21 2021-22 2022-23
Landed Price Rs/Kg 189 181 279 262
Index 100 96 147 138
Net Sales Realisation Rs/Kg il il Fhx Fhx
Index 100 116 150 151
Price Undercutting Rs/Kg il il ekl ekl
Index 100 202 163 207
Price Undercutting % Fhx Fhx Fxk Fxk
Range 20-30% 45-55% 35-45% 45-55%
72. ltis seen that the landed price from the subject country has been below the selling price of the domestic industry,

73.

thus undercutting the domestic prices.

b) Price suppression / depression

In order to determine whether the dumped imports are suppressing or depressing the domestic prices and whether
the effect of such imports is to depress domestic prices to a significant degree or prevent increases in domestic
prices which otherwise would have occurred to a significant degree, the Authority notes the changes in the costs
and prices over the injury period.

Particulars UOM 2019-20 2020-21 2021-22 2022-23

Cost of Sales Rs/Kg Fhx Hkk Fxk Fxk
Index 100 108 148 154

Net Sales Realisation Rs/Kg faleie falale falaied falaied
Index 100 116 150 151

Landed Price Rs/Kg 189 181 279 262
Index 100 96 147 138

74. The Authority notes that the landed price of imports from the subject country during the injury investigation

75.

76.

period is well below the cost of sales and selling price of the domestic industry. This is creating significant price
depression/suppression effect on the domestic industry.

The cost of sales increased from 100 index point in 2019-20 to 154 index point in the POI and the net sales
realisation also increased from 100 index in 2019-20 to 151 index points in the POI, whereas the landed price has
increased by 38 index points in POl when compared to 2019-20. This shows that the import prices from China PR
are not allowing the domestic industry to fully recover the increase in cost of sales.

H.3.3. Economic parameters pertaining to the domestic industry

Annexure - Il of the Rules lays down that the determination of injury shall involve an objective examination of
the consequent impact of dumped imports on the domestic producers of such products. The Rules further provide
for an objective evaluation of all relevant economic parameters and indices having a bearing on the state of the
industry, including actual and potential decline in sales, profits, output, market share, productivity, return on
investments or utilization of capacity; factors affecting domestic prices; the magnitude of margin of dumping;
actual and potential negative effects on cash flow, inventories, employment, wages, growth, ability to raise
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capital
below.

investments. Accordingly, various injury parameters relating to the domestic industry are discussed herein

a) Capacity, production, capacity utilization and domestic sales

77. The capacity, production, capacity utilization and domestic sales over the injury period are as under:

Particulars UOM 2019-20 2020-21 2021-22 2022-23
Installed Capacity MT Hxx falaal Fxx Hxex
Indexed 100 100 100 100
Production (PUC) MT Hxx falaal e Hoxex
Indexed 100 102 89 93
Capacity Utilisation % ok ok ok ok
Indexed 100 102 89 93
Domestic Sales MT Hxx falaal ool Hxx
Indexed 100 111 68 85

78. The Authority notes as follows:

a)

b)

Both production and capacity utilisation have reduced from 100 indexed points in 2019-20 to 93 indexed
points in POI despite significant increase in demand during the same period.

Domestic sales have reduced from 100 indexed points in 2019-20 to 85 indexed points in POI despite
significant increase in demand during the same period.

Capacity utilisation of ***% during the POI is low considering the fact that the demand in India has been
growing and the domestic industry has achieved a higher capacity utilisation in 2019-20 and 2020-21. The
domestic industry has claimed that it can achieve 100% capacity utilisation except for the presence of
dumped imports from China PR.

b) Market Share

79. Information with respect to market share over the injury period is as under:
Particulars UoM 2019-20 2020-21 2021-22 2022-23
Imports from China PR MT 5,056 7,795 9,773 13,780
Indexed 100 154 193 273
Imports from other countries MT 1,356 2,566 2,738 1,265
Indexed 100 189 202 93
Sales of domestic industry MT faleie faleie falaied falaied
Indexed 100 111 68 85
Total demand MT il il Hhx Hhx
Indexed 100 141 143 173
Market share of domestic % faleie faleie falaied falaied
industry
Indexed 100 79 48 49
Ma_rket share of imports from % falale falale falel falel
China PR
Indexed 100 110 135 158
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80. The Authority notes as follows:

a)

b)

d)

€)

f)

Domestic sales of the domestic industry have reduced from 100 indexed points in 2019-20 to 85 indexed
points in POI.

Market share of imports from the subject country has increased from 100 indexed points in 2019-20 to
158 indexed points in POI.

Market share of the domestic industry has drastically reduced from 100 indexed points in 2019-20 to 49
indexed points in the POI.

Demand of the PUC increased by 73% in the POI as compared to 2019-20. However, the market share of
the domestic industry decreased by 51% in the POl as compared to 2019-20 and the market share of
imports from the subject country increased by 58% in the POI as compared to 2019-20.

Entire increase in demand during the injury investigation period was captured by the imports from China
PR.

The import from other countries have decreased by 7% in POl as compared to 2019-20 and this portion
has also been captured by the imports from China PR.

c) Profitability, cash profits and return on investments

81. Information with respect to profitability, return on investment and cash profits during the injury period is as

under:

Particulars UoOM 2019-20 2020-21 2021-22 2022-23

Profit before tax Rs/Kg Fxk Fkk Fxk faie
Indexed 100 248 193 102
RS LaCS *k*k *k*k **k*x *k%k
Indexed 100 275 132 86

P 1 1 *k*k *k*k *k*k *k*k

rofit before interest & Rs/Kg

tax
Indexed 100 236 180 107
RS LaCS *k*k *k*k *k*k *k*k
Indexed 100 261 123 90

Cash profit Rs/Kg falele falale falaied falele
Indexed 100 189 175 135
RS LaCS *k*k *k*k *k*k *k*k
Indexed 100 210 120 114

Return on capital falele falale falaied falele

%

employed
Indexed 100 145 95 79

Average inventory MT Fxk Fxk Frk Fx
Indexed 100 70 68 80

82. The Authority notes as follows:

a) Both profitability and return on capital employed of the domestic industry increased in 2020-21 as the
domestic industry got a big order from Government of India and thereafter, it has reduced consistently when
compared with 2019-20 as well as when compared with 2020-21.

b) Profit before tax has reduced by 14% in the POI as compared to 2019-20.
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c) Profit before interest and tax has reduced by 10% in the POl as compared to 2019-20.
d) Return on capital employed has reduced by 21 % in the POl when compared to 2019-20.

d) Inventory

83. Information with respect to inventory over the injury period is as under:
Particulars UOM 2019-20 2020-21 2021-22 2022-23
Average Inventory MT ekl ekl ekl falekad
Indexed 100 70 68 80

84. The Authority notes that inventory of the domestic industry has declined till 2021-22 and has again increased in
the POI as compared to the previous year.

e) Productivity, employment and wages

85. Information with respect to productivity, employment and wages over the injury period is as under:
SN Particulars UOM 2019-20 2020-21 2021-22 2022-23
1 Productivity per day MT Fhx Fkk faie Fxk
Indexed 100 102 89 93
2 Productivity per employee MT il faleie faleie faleie
Indexed 100 101 89 92
3 No of employees Nos. Fhx Fkk faie Fxk
Indexed 100 101 100 101

86. The Authority notes that productivity of the domestic industry has reduced over the injury investigation period.

f) Growth

87. Information with respect to year-by-year growth over the injury period is as under:

Particulars uoM 2020-21 2021-22 POI
Capacity % 0% 0% 0%
Production % 2% -13% 5%
Capacity Utilisation % 2% -13% 5%
Domestic Sales % 11% -38% 24%
PBT (Per Kg) % 148% -22% -47%
Cash Profit (per Kg) % 89% -1% -23%
ROI % 45% -35% -16%

88. The Authority notes that the domestic industry has witnessed negative growth year by year in terms of profit,
cash profit and ROI.

g) Factors affecting domestic prices

89. The examination of the import price from the subject country, change in the cost structure, competition in the
domestic market, factors other than dumped imports that might be affecting the prices of the domestic industry in
the domestic market, etc. shows that the landed value of imported material from the subject country is below the
selling price and cost of sales of the domestic industry, thereby causing price undercutting and price
depression/suppression. The demand for the subject goods increased over the injury period and therefore it could
not have been a factor affecting domestic prices.
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h) Ability to raise capital investments

90. The domestic industry has submitted that in view of increasing demand, domestic industry has also made a
request/application to the concerned authorities for increase in capacity by *** MT. The approval is under

process.

However, if the dumping continues at this rampant pace, it may not be viable for the domestic industry

to increase its capacity.

i) Magnitude of dumping margin

91. Itis seen that the dumping margin is above de minimis and significant.

H.4. THREAT OF MATERIAL INJURY

H.4.1. Submissions made by the other interested parties

92. The other interested parties have not made the submissions with regard to threat of injury.

H.4.2. Submissions made by the domestic industry

93. The domestic industry has made the following submissions with regard to threat of injury:

a. The dumped imports have increased significantly from 5,159 MT in 2019-20 to 13,097 MT in the POI.
Furthermore, imports from China PR have increased during the post-POI period as can be seen from the
table below:

Imports Unit Apr’23-Jun’ 23 July’23- Sep’23 Oct’ 23-Dec’23
China PR MT 3,314 2,486 3,988

b.  The domestic industry submits that during the quarter of Oct’ 23- Dec’ 23, imports from China PR were
to the tune of 3,988 MT whereas during 2019-20, imports during the whole year were 5,159 MT. It can
be seen that this increase is significant as the volume of imports earlier in the entire year are now being
imported in just a single quarter.

c. The import price of subject goods from China PR has declined significantly during the post-POI period
as shown in the table below:

Imports Unit 2021-22 POI Apr’23- Jun’ July’23- Sep’23 Oct’ 23-
23 Dec’23
China (CIF Rs/Kg 257 243 190 187 161
price)

d. The import price of the subject goods from China PR has further declined to 190 Rs/Kg during April -
June 2023, 187 Rs/Kg during July-September 2023 and 161 Rs/Kg during October-December 2023 as
compared to 243 Rs/Kg during the POI. Thus, price undercutting, price underselling, price suppression
and depression in the post- POI period has intensified further. This is creating a threat of further
aggravated injury to the domestic industry.

e.  As per the market intelligence of the domestic industry, there has been significant capacity addition for
TPU production in China PR. This fact can also be corroborated by the questionnaire response filed by
some of the participating producers/exporters from China PR.

f.  The capacity of Miracll has increased from 100 indexed points in 2019-20 to 149 indexed points in the
POI. Thus, there is a significant capacity addition of 50% by Miracll.

g. Further, it can be seen that the export sales to India of Miracll have increased significantly from 100

indexed points in 2019-20 to 262 indexed points in the POl. However, their domestic sales have only
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increased from 100 indexed points in 2019-20 to 116 indexed points in POIL. It is clear that the domestic
demand in China PR is not increasing at the same pace as the capacity addition done by Miracll and
there is a likelihood that the exports to India would further intensify if anti-dumping measures are not
put in place.

h.  Similarly, it can be seen that the export sales to India of Huafon have increased significantly from 100
indexed points in 2019-20 to 226 indexed points in the POl. However, their domestic sales have only
increased from 100 indexed points in 2019-20 to 143 indexed points in the POI.

i.  As per the information available in the public domain, it is understood that the capacity of Huafon is
80,000 MT which is more than 4 times the Indian demand of the subject goods. Thus, it is clear that
there is a likelihood that the exports to India would further intensify if anti-dumping measures are not
put in place.

H.4.3. Examination by the Authority

94. Para. (vii) of Annexure Il of the Rules provides as follows:

(vii) A determination of a threat of material injury shall be based on facts and not merely on allegation,
conjecture or remote possibility. The change in circumstances which would create a situation in which the
dumping would cause injury must be clearly foreseen and imminent. In making a determination regarding the
existence of a threat of material injury, the designated authority shall consider, inter alia, such factors as:

(a) a significant rate of increase of dumped imports into India indicating the likelihood of substantially
increased importation;

(b) sufficient freely disposable, or an imminent, substantial increase in, capacity of the exporter indicating
the likelihood of substantially increased dumped exports to Indian markets, taking into account the
availability of other export markets to absorb any additional exports;

(c) whether imports are entering at prices that will have a significant depressing or suppressing effect on
domestic prices, and would likely increase demand for further imports; and

(d) inventories of the article being investigated.

95. The Authority notes that for assessment of threat of material injury, the Authority can consider factors such as

rate of increase of dumped imports into India, disposable capacity in subject country, increase in capacity in the
subject country, trend of import prices from the subject country, inventory of PUC with producers/exporters in
the subject country. The Authority notes that it can also examine any other factor in addition to the above factors
for assessment of threat of material injury to the domestic industry.

a) Significant rate of increase of imports into India indicating the likelihood of substantially increased
importation
96. The Authority notes that the imports from China PR have increased significantly from 5,056 MT to 13,780 MT
in the POI.
Imports Unit 2019-20 2020-21 2021-22 POI
China PR MT 5,056 7,795 9,773 13,780
Index 100 154 193 273
Demand MT **k%k **k%k *k%k **k*k
Indexed 100 141 143 173

97. The Authority notes that imports from China PR have increased consistently during the injury investigation
period. Imports from China PR increased by more than 2.5 times in the POl as compared to 2019-20. Further, the

examination of the Authority is restricted to the POI only.




[¢TRT |—@ue 1] T T TSI © T 81

98. The Authority also notes that rate of increase in imports is significantly higher than the rate of increase in
demand during the injury investigation period.

b) Sufficient freely disposable, or an imminent, substantial increase in, capacity of the exporter indicating the
likelihood of substantially increased dumped exports to Indian markets, taking into account the
availability of other export markets to absorb any additional exports

99. Capacity of producers/exporters from China PR is higher than the domestic demand in China PR.

100. Capacity, Capacity utilisation and export sales to India of cooperating producers/exporters is as follows:

Particulars | Unit 2020 2021 2022 POI

Miracll Chemicals Co. Ltd

CapaCIW MT *kk *k*k * ki *k*k
Indexed 100 137 149 149

Capacity Utilisation % el ool il ol
Indexed 100 100 80 81

Export Sales to India MT il ekl il ikl
Indexed 100 178 231 261

Zhejiang Huafon TPU Co., Ltd.

CapaCIW MT *k*k *k*k *kx *k*k
Indexed 100 100 100 100

Capacity Utilisation % ool ool falaled el
Indexed 100 148 179 184

Export Sales to India MT ikl ekl il ikl
Indexed 100 70 195 226

BASF

CapaCIW MT **k*k *k*k *kx *k*k
Indexed 100 106 89 88

Capacity Utilisation % ool ool falaled el
Indexed 100 124 111 101

Export Sales to India MT ikl ekl il ekl
Indexed 100 209 167 170

101. The Authority notes that capacity of Miracll has increased from 100 indexed points in 2020 to 149 indexed

102.

103.

104.

105.

106.

points in the POI.

The Authority notes that producers/exporters in China PR have sufficient freely disposable capacity which can
be put to use for increasing exports to India.

The Authority notes that export sales to India of Huafon have increased significantly from 100 indexed points in
2020 to 226 indexed points in the POI.

The Authority also notes that as per available information, total capacity and freely disposable capacity of
subject goods of one of the participating producers Huafon in China PR is significantly higher than total Indian
demand of subject goods.

Examination of capacity, capacity utilisation and export sales of cooperating producers and exporters from China
PR shows that producers/exporters from China PR have increased their capacity for production of subject goods
and/or have sufficient freely disposable capacity of subject goods and/or have increased their export sales to
India during the injury investigation period.

Thus, the Authority concludes that there is sufficient freely disposable, or an imminent, substantial increase in,
capacity of the exporters indicating the likelihood of substantially increased dumped exports to Indian markets.




82

THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]

Whether imports are entering at prices that will have a significant depressing or suppressing effect on
domestic prices, and would likely increase demand for further imports

The Authority notes that the landed price of imports from the subject country during the injury investigation
period is well below the cost of sales and selling price of the domestic industry. This is creating significant price
depression/suppression effect on the domestic industry.

As per the information submitted by the domestic industry, the landed price of imports from subject country has
further reduced significantly during the post POI period causing further aggravated price suppression/depression.

CAUSAL LINK AND NON - ATTRIBUTION ANALYSIS

The other interested parties have made the following submissions with regard to causal link:
a.  There is inefficient utilisation of total capacity by the domestic industry.

b.  Number of other crucial issues had an impact on the domestic industry independently from the imports
from China PR. Such reasons include internal problems, depressed market conditions globally, subdued
demand for company's product, and impact of the pandemic COVID-19, etc.

The domestic industry has made following submission with regard to causal link:

a. Imports from the subject country constitute majority of the total imports into India. Barring imports
from the subject country, imports from other countries are either in low volumes and/or at higher prices.
Therefore, imports from other countries cannot be a cause of injury to the domestic industry.

b. Interested parties have not identified any other causes of injury to the domestic industry apart from the
dumped imports coming from the subject country.

As per the Rules, the Authority, inter alia, is required to examine any known factors other than the dumped
imports which at the same time are causing injury to the domestic industry, so that the injury caused by these
other factors may not be attributed to the dumped imports. Factors which may be relevant in this respect include,
inter alia, the volume and prices of imports not sold at dumped prices, contraction in demand or changes in the
patterns of consumption, trade restrictive practices of and competition between the foreign and domestic
producers, developments in technology and the export performance and the productivity of the domestic
industry. It has been examined below whether factors other than dumped imports could have contributed to the

c)
107.
108.
H.5.

H.5.1. Submissions made by the other interested parties
109.

H.5.2. Submissions made by the domestic industry
110.

H.5.3. Non-Attribution Analysis
111

injury to the domestic industry.

a) Volume and price of imports from third countries
112.

The Authority notes that the imports of the product under consideration from non-subject countries are not in
significant quantity. Also, the prices at which imports of the PUC were made from non-subject countries is
significantly higher than prices of the subject country.

Particulars Unit 2019-20 2020-21 2021-22 POI
Imports price (CIF) China Rs/Kg 175 167 258 242
PR
Imports price (CIF) from Rs/Kg 263 229 303 453
other countries
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b) Contraction of demand

113. There has been constant rise in demand of the product concerned throughout the injury period.

c) Export performance and captive consumption

114. The Authority has considered the data for domestic operations only for its injury analysis. The injury information
examined hereinabove relates only to the performance of the domestic industry in terms of its domestic market.

d) Development of Technology

115. There has been no change in technology which can cause injury to the domestic industry.

e) Performance of other products of the company

116. The domestic industry has only considered information related to the PUC for the purpose of injury analysis.

f) Trade restrictive practices and competition between the Foreign and Domestic producers

117. There are no trade restrictive practices that can be considered as a reason for the material injury suffered by the
domestic industry.

g) Changes in pattern of consumption

118. The pattern of consumption in India has not changed with respect to the PUC.

H.6. MAGNITUDE OF INJURY MARGIN

119. The Authority has determined the NIP for the domestic industry on the basis of principles laid down in the Rules
read with Annexure Ill, as amended. The NIP of the product under consideration has been determined by
adopting the information/data relating to the duly verified cost of production provided by the domestic industry
for the POI. The NIP has been considered for comparing the landed price from the subject country for calculating
injury margin. For determining the NIP, the best utilisation of the raw materials and utilities has been considered
over the injury period. The best utilisation of production capacity over the injury period has been considered.
Extraordinary or non-recurring expenses have been excluded from the cost of production. A reasonable return
(pre-tax @ 22%) on average capital employed (i.e., average net fixed assets plus average working capital) for the
product under consideration has been allowed as pre-tax profit to arrive at the NIP as prescribed in Annexure 111
to the Rules.

120. Based on the landed price and the NIP determined as above, the injury margin as determined by the Authority is
provided in the table below.

Injury Margin
Producer's/  exporter's | NIP Landed Injury Injury Injury
name (Rs/Kg) value margin margin margin
(Rs/Kg) (Rs/Kg) (%) (% Range)

Miracll Chemicals Co. Ltd ok ek xxx Fokk 30-40%

BASF Polyurethane Fokk Fokk Fokk Fokk Negative

Specialties China Co., Ltd

Zhejiang Huafon TPU Co., il faleie Hhx Hhx 40-50%

Ltd.

All others ek ek ek Fx* 60-70%
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I. INDIAN INDUSTRY’S INTEREST AND OTHER ISSUES
1.1. Submissions made by other interested parties
121. The other interested parties have made the following submissions:
a. Imposition of anti-dumping duty will increase their costs and a monopolistic situation will be created.

b.  Imposition of high anti-dumping duty as demanded by the applicant domestic industry will block all
imports from China PR and the same will shift to other countries like Germany and other European
countries.

c. The capacity of the domestic industry is 6000 MT whereas the demand of TPU in India is approx. 20,000
MT. The domestic industry being the sole producer of the subject goods in India can meet only 25-30% of
the Indian demand alone. Imports have come only to fill the demand and supply gap for the subject goods
in India and not to cause injury to the domestic industry.

1.2. Submissions made by the domestic industry
122. The domestic industry has made following submissions with regard to public interest issues:

a.  None of the importers/users except BASF India in India have filed importers/users questionnaire response
and/or provided any quantifiable impact of anti-dumping duty on them by filing economic interest
questionnaire. This itself shows that the anti-dumping duty on PUC has no material bearing on their
business.

b. The domestic industry has provided calculation showing that the impact of imposition of anti-dumping
duty on various user industries will be minimal.

c. Anti-dumping duty will not create monopolistic situation because anti-dumping duty will not prohibit
imports into India. Anti-dumping duty will ensure that imports into India are at fair prices and will
provide level playing field to the domestic industry.

d. Demand-supply gap is not relevant for determining the need for imposition of anti-dumping duty. In DSM
Idemitsu Limited vs. Designated Authority, CESTAT rejected the contention of the appellant that anti-
dumping duty should not be recommended because the domestic industry was the only domestic industry
manufacturing EPDM and it could not meet the requirements of the domestic market. The appellant also
contended that the imports were only filling the demand supply gap. The CESTAT with regard to
demand-supply gap observed that if the exporters wanted to supply the goods to meet the requirement in
Indian market, the same could be done by exporting the requirements at a price equivalent to normal
value but not at a dumped value and to capture the market.

e.  The Authority has consistently held that demand supply gap is not a justification for dumping, and even if
there is a demand supply gap, it is necessary that the subject goods are available at fair prices.

1.3. Examination by the Authority

123. The Authority issued a gazette notification inviting views on the subject anti-dumping investigation from all the
interested parties, including importers, users and other interested parties. The Authority also prescribed a
questionnaire for the importers/users to provide relevant information with regard to the present investigation,
including possible effect of anti-dumping duty on their operations. The Authority sought information on inter-
alia, interchangeability of the product supplied by various suppliers from different countries, ability of the
consumers to switch sources, effect of anti-dumping duty on the users etc. However, none of the importers/users
have filed questionnaire response as requested by the Authority.
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124.

125.

126.

127.

128.

129.

The Authority notes that the applicant is the sole producer of PUC in India during the injury investigation period.
It is in the larger economic interest of the country that the sole domestic producer who has made investment in
India for producing PUC continues to remain in operation to meet the demand of Indian users. With regard to the
claim that imposition of anti-dumping duty can lead to monopoly of domestic industry, the Authority notes that
there is no evidence on record to show that the imposition of anti-dumping duty will lead to creation of a
monopoly in India. There have been several investigations where anti-dumping duty has been levied even though
there was a single producer in the country and a single supplying country outside India.

With regard to the claim that there is demand-supply gap in India and imports are necessary, the Authority notes
that existence of demand-supply gap cannot be the justification for dumping of the product into India. The
Authority also notes that if there is a demand-supply gap in the country, the foreign producers can certainly fill
the gap in the country by bringing the product at a fair price. The purpose of imposition of anti-dumping duty, in
general, is to address the issue of trade distortion caused by the unfair trade practices in order to re-establish the
situation of open and fair competition. Anti-dumping duty does not restrict imports, but only ensures that the
imports enter the market at fair prices. Thus, the users will continue to have the broader choice and liberty to
import the subject goods at fair prices, which will ensure better competition in the market.

With regard to the issue of demand-supply gap, the Authority also notes that available capacity for the product in
India with the applicant has also not been fully utilized during the POI as evident from the 71% capacity
utilization by the domestic industry. Even though the present capacity is not sufficient to meet the current Indian
demand, it was explained by the domestic industry that it can achieve much higher output from the current
capacity itself if there was no dumping of subject goods from China PR. The domestic industry has submitted
that in view of increasing demand, it has also made a request/application to the concerned authorities for increase
in capacity by 2000 MT. The approval is under process. However, if the dumping continues at this rampant pace,
it may not be viable for the domestic industry to increase its capacity. The Authority also acknowledges the
submission that the sole applicant domestic producer cannot be expected to enhance capacity in a situation when
its existing capacity is not fully utilized due to dumped imports coming into India from China PR.

The Authority notes that due to presence of dumped imports from China PR, the domestic industry is unable to
supply to the growing market demand of PUC, which is substantially driven by use of PUC in mobile cover and
sole manufacturing for footwear. The domestic industry has also submitted that if dumping is not remedied by
imposition of anti-dumping duty, it can even lead to stoppage of production and shut down of existing
production capacity. If that happens, producers/exporters from China PR would have the monopoly over the
market in India and end users would be dependent only on China PR for supply of PUC. It would increase the
dependency on China PR and would be a threat to end user industry.

With regard to the adverse impact of anti-dumping duty on user industry of mobile covers and sole manufacturer
for footwear, the Authority notes that information provided by the domestic industry shows the impact of anti-
dumping duty on import of PUC would be in the range of 0.01-2% on downstream products including mobile
covers and footwear. However, none of these importers/users have provided quantification of impact of anti-
dumping duty on PUC on their business. Authority is unable to rely on unsubstantiated claim made by interested
parties regarding adverse impact of anti-dumping duty.

CONCLUSION ON INJURY AND CAUSAL LINK

Authority notes that the examination of imports into India and performance of the domestic industry clearly
show that there is injury to the domestic industry and there is causal link between dumped imports and injury to
the domestic industry:

a. Imports from the subject country in absolute terms have increased from 5,056 MT in 2019-20 to 13,780

MT in the POL.

b. Landed price of imports from the subject country during the injury investigation period is well below
the cost of sales and selling price of the domestic industry.
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c. Both production and capacity utilisation have reduced from 100 indexed points in 2019- 20 to 93
indexed points in POI.

d. Domestic sales have reduced from 100 indexed points in 2019-20 to 85 indexed points in POI.

e. Capacity utilisation during the POl is low considering the fact that the demand in India has been
growing and the domestic industry has achieved a higher capacity utilisation in 2019-20 and 2020-21.

f. Demand of the PUC increased by 73% in the POI as compared to 2019-20. However, the market share
of the domestic industry decreased by 51% in the POl as compared to 2019-20 and the market share of
imports from the subject country increased by 58% in the POI as compared to 2019-20. Imports from
the subject country have captured the entire increase in demand.

g. Profit before tax of domestic industry has reduced by 14% in the POl as compared to 2019-20

Return on capital employed of domestic industry has reduced by 21 % in the POl when compared to
2019-20

i.  Producers/exporters in China PR have sufficient freely disposable capacity which can be put to use for
increasing exports to India

j.  Capacity of producers/exporters from China PR is higher than the domestic demand in China PR

k. Other known factors such as exports, trade restrictive practices, technology, pattern of consumption,
decline in demand have not caused injury to the domestic industry.

130. Thus, the Authority notes that the domestic industry is suffering material injury due to increased dumped imports
of PUC into India from the subject country. There exists a strong causal relation between the increase in dumped
imports of the subject goods originating in or exported from the subject country and the material injury suffered
by the domestic industry.

K. POST DISCLOSURE SUBMISSION

K.1.

Submissions made by the other interested parties

131. The following submissions have been made by other interested parties:

d.

K.2.

BAPS has submitted that BISL is a related producer of BAPS and had started production of the subject goods
after the end of the POI. In view of this, it has submitted that BISL is entitled to the same individual
dumping margin, injury margin and consequent duty as of BAPS since if the individual treatment is restricted
only to the group entity (BAPS in this case), which has exported the subject goods to India during the period
of investigation, then the other group companies (BISL in this case) will neither be able to export their goods
at the same rate nor it would be entitled to new shipper review in terms of Rule 22.

Zhejiang Huafon TPU Co., Ltd. has submitted that Covestro is a global company with manufacturing sites
and offices in multiple countries like Germany, etc. , that specializes in the manufacture of high-performance
polymers and materials. It has further submitted that Covestro (India) Pvt. Ltd. is a related company of
Covestro (Hong Kong) Ltd. in China. Currently, Covestro India Pvt. Ltd. is importing the subject goods from
China. However, following the imposition of anti-dumping duties on imports of thermoplastic polyurethane
(TPU) from China, Covestro India Pvt. Ltd. may start importing the subject goods from its main supplier i.e.,
Covestro in Germany. This strategy may allow Covestro to establish a monopoly in India by undermining
other producers in China PR.

Zhejiang Huafon TPU Co. Ltd has further submitted that the product under consideration is being sold in
various grades, each with distinct characteristics and market values. Given this diversity, it has requested that
the Authority should recommend variable duty structure on imports of thermoplastic polyurethane (TPU).

Miracll Chemicals Co. Ltd. has not submitted any comments on disclosure statement.

Submissions made by the domestic industry

132. The following submissions have been made by the domestic industry:

a. The scope of the product under consideration noted by the Authority in its disclosure statement is
correct. The same should be confirmed by the Authority in its final findings.
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b. The observation of the Authority that the applicant is an eligible domestic industry within the meaning of
Rule 2(b) of the Rules, and that the application satisfies the criteria of standing in terms of Rule 5(3) of
the Rules is correct and should be confirmed in the final findings.

c. The Authority has correctly determined that imports from China PR are dumped and injurious imports.

d. The observations of the Authority regarding volume of imports, economic parameters of the domestic
industry clearly indicate material injury and threat of further aggravated material injury to the domestic
industry due to dumped imports of the PUC from China PR. The observations of the Authority should be
confirmed in the final findings as well.

e. ltis clear that there are no other known factors causing injury to the domestic industry. There is clear
causal link between dumped imports from China PR and material injury to the domestic industry.

f.  The Authority should recommend imposition of fixed anti-dumping duty on imports of the PUC from
China PR for a period of 5 years in its final findings

K.3. Examination by the Authority

With regard to the submission that BASF Integrated Site (Guangdong) Co. Ltd. is entitled to the same
individual dumping margin, injury margin and consequent duty as of BASF Polyurethane Specialties China
Co., Ltd., the Authority notes that BASF Integrated Site (Guangdong) Co. Ltd. was not the producer of the
PUC during the POI. Therefore, no individual dumping margin, injury margin can be determined for BASF
Integrated Site (Guangdong) Co. Ltd. and consequently no anti-dumping duty can be prescribed for BASF
Integrated Site (Guangdong) Co. Ltd.

With regard to the contention that if anti-dumping duty is imposed on imports from China PR, the domestic
industry can start importing the PUC from its parent company in Germany, and can create monopoly in the
market, the Authority notes that the imports of the PUC from China PR will be subjected to anti-dumping
duty and will not be prohibited. Therefore, it cannot be said that anti-dumping duty will lead to creation of a
monopolistic situation. Authority also notes that anti-dumping duty is always country specific. It does not
mean that the domestic industry along with imports from other countries will be able to monopolize the
market.

With regard to the submission that grade wise variable duty should be prescribed on imports of the PUC, the
Authority notes that it has determined the dumping margin and the injury margin for the PUC as a whole. In
fact, none of the interested parties requested for adoption of PCN methodology in the present investigation.
Thus, the Authority notes that there is no possibility of recommending grade wise variable duty on imports of
the PUC.

L. CONCLUSION

133. Based on the submissions made, substantiated information provided by the interested parties and the facts
available before the Authority as recorded and examined in the aforementioned paragraphs and on the basis of
determination of dumping and consequent injury to the domestic industry, the Authority concludes the following:

The product under consideration in the present investigation is “thermoplastic polyurethane (TPU)”
originating in or exported from China PR. TPU is a melt-processable thermoplastic elastomer having
unique properties of plastic and rubber, including elasticity, transparency, and resistance to oil, grease, and
abrasion. TPU is thermoplastic elastomer consisting of linear segmented block copolymer composed of
hard and soft segments. The PUC covers TPU in the form of powder, granules, pellets, unmodified or
modified by colourants, fillers or other additives. The product scope covers polyester-based TPU as well
as polyether-based TPU. Polycaprolactone-based TPU is specifically excluded from the scope of product
under consideration.

The product under consideration has been exported from the subject country at a price below the normal
value, thus, resulting in dumping. The dumping margin found in case of imports of the subject goods
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134.

135.

136.

originating in or exported from the subject country for all producers/exporters except BASF Polyurethane
Specialities China Co. Ltd is not only above de-minimis level but also significant.

iii.  The applicant Covestro (India) Pvt. Ltd. is an eligible domestic industry within the meaning of Rule 2(b)
of the Rules, and the application satisfies the criteria of standing in terms of Rule 5(3) of the Rules.

iv.  The examination of volume of imports of the subject goods shows that the imports of the subject goods
from the subject country have increased significantly in the POI in absolute terms and also in relation to
production and consumption in India.

v.  While the market share of the domestic industry declined during the POI, the market share of imports
from the subject country has increased significantly in the same period.

vi.  The landed price of imports has been below the net sales realization of the domestic industry in the POI
and has been, therefore, undercutting the prices of the domestic industry. Further, the landed price of
imports has also been below the cost of sales of the domestic industry in the POI.

vii.  Profitability and return on capital employed of the domestic industry have reduced consistently since
2020-21.

viii. Key economic parameters such as domestic sales, production have declined in the POI. Capacity
utilisation of the domestic industry has remained low despite the fact that demand in India is growing and
the domestic industry can achieve 100% capacity utilisation if there are no dumped imports from China
PR.

iX.  The domestic industry has suffered injury as a result of dumped imports. The injury margin is positive and
significant. There is also threat of further aggravated injury to the domestic industry if anti-dumping duty
is not imposed on import of subject goods from China PR.

X.  No other factor appears to have caused injury to the domestic industry. The Authority concludes that the
injury to the domestic industry has been caused by the dumped imports of the subject goods from the
subject country.

xi. It is noted with regard to public interest that anti-dumping duty will have negligible impact on the
downstream products. Also, anti-dumping duty does not restrict imports, but only ensures that the imports
enter the market at fair prices. Users will continue to have the broader choice and liberty to import the
subject goods at fair prices, which will ensure better competition in the market.

In view of the above, the Authority, finds that there is sufficient evidence that the product under consideration
has been exported to India from the subject country at dumped prices and such dumping of the subject product
from the subject country has caused material injury to the domestic industry.

RECOMMENDATION

The Authority notes that the investigation was initiated and notified to all interested parties and adequate
opportunity was given to the domestic industry, embassy of the subject country, exporters, importers and the
other interested parties to provide positive information on the aspect of dumping, injury and causal link.

Having initiated and conducted the investigation into dumping, injury and causal link in terms of the provisions
laid down under the Rules, the Authority is of the view that imposition of anti-dumping duty is required to offset
dumping of the subject goods from subject country and the consequent injury to the domestic industry.
Therefore, the Authority considers it necessary to recommend imposition of definitive anti-dumping duty on the
imports of the subject goods from the subject country in the form and manner described hereunder for a period of
five(5) years.



[¢TRT |—@ue 1] T T TSI © T 89

137. Having regard to the provision contained in Rule 4(d) and Rule 17(1)(b) of the Rules, the Authority recommends
imposition of the anti-dumping duty equal to the lesser of margin of dumping and the margin of injury so as to
remove the injury to the domestic industry. Accordingly, definitive anti-dumping duty equal to the amount
mentioned in Column 7 of the duty table below is recommended to be imposed for five (5) years from the date of
the notification to be issued by the Central Government, on imports of the subject goods described at column 3
of the duty table originating in or exported from China PR.

Duty Table
SN | Heading/Subheading | Description | Country | Country Producer | Amount | UoM | Currency
of Goods of of Export
Origin
1 2 3 4 5 6 7 8 9
1. | 3909 5000 Thermoplastic | China | Any BASF NIL Kg usD
Polyurethane PR country Polyurethane
(TPU)Y* including | Specialties
ChinaPR | China Co.,
Ltd
2. -do- -do- China Any Zhejiang 1.15 Kg usD
PR country Huafon TPU
including | Co., Ltd
China PR
3. -do- -do- China Any Miracll 0.93 Kg usD
PR country Chemicals
including | Co. Ltd.
China PR
4. -do- -do- China Any Any 1.58 Kg usD
PR Country producer
including | other  than
ChinaPR | S.No. (1),
(2) and (3)
5. -do- -do- Any ChinaPR | Any 1.58 Kg usD
country
other
than
China
PR

The custom classification is indicative only and not a binding on the scope of the product under consideration.

* The product scope covers polyester-based TPU as well as polyether-based TPU, and polycaprolactone-based TPU
is specifically excluded from the scope of product.

138. The landed value of imports for the purpose of this notification shall be assessable value as determined by the
Customs under the Customs Act, 1962 (52 of 1962) and includes all duties of customs except duties under
Sections 3, 8B, 9, 9A of the said Act.

139. An appeal against the determination of the Designated Authority in these final findings shall lie before the
Customs, Excise and Service Tax Appellate Tribunal (CESTAT) in accordance with the relevant provisions of
the Act.

ANANT SWARUP, Designated Authority
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